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HOUSE OF THE PEOPLE
Monday, 8th March, 1954.

The House met at Two of the Clock.
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

SMUGGLING AND CATTLE LIPTING

*745. Sardar Hukam Singh: Will the
Prime Minister be pleased to state:

(a) whether there is any co-ordina-
tion and co-operation in checking
smuggling and cattle lifting at the
border check posts of the two Punjabs;
and

(b) the number of cattle heads
lifted from Indian territory by Pakis-
tanis during 1953-54 and the number
returned?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda: (a) There
is a procedure in existence for co-ordi-
nation and co-operation between the
police authorities of Punjab (I) and
Punjab (P) for the prevention of bor-
der incidentg and raids including cattle
lifting by the nationals of one country
in the territory of the other. Periodical
meetings are held from time to time
between the fwo police authorities to
discuss and review the slfuation on the
border. There is no special procedure
for co-operation in checking smuggling
at the border checkposts though T may
add that, from time to time, the police
officialg on either side do discuss also
problems connected with smuggling.

759 P.S.D.

784

(b) According to information availa-
ble, 79 cattle were lifted during the
period 1-1-1953 to 31-1-1954. ont of
which 30 were returned.

Sardar Hukam Singh: What are the
reasons given su far as the non-raturn
of others is concerned?

The Deputy Minister of External Aff-
airs (Shri Anil K. Chanda): (a) There
lot of correspondence is going on with
regard to the identification of cattle
ete.

Sardar Hukam Singh: What is the
number that we have returned out of
the number that we got?

Shri Anil K. Chanda: I would like
to have notice.

Sardar Hukam Singh: Is it A fact that
recently oné Indian was kidnapped and
killed and his dead body was given 1o
our side; and if so, was there any other
case before that also?

Shri Anil K. Chanda: This question
refers to cattle. If the hon Member
would table a separate question, I
would enquire and let him know.

Shri Muniswamy: May I know whe-
ther there was any case wherein the
raiders committed the offence with the
help of the Pakistan police?

Shri Anil K. Chanda: With regard to
a question that I answered the other
day, there wag some allegation that
the dacoits from the other gide of the
border had some sort of connection
with the police people on the other
side.
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U. S.-PAKISTAN  MILITARY ALLIANCE

*746. Th. Lakshman Singh Charak:
Will the Prime Miniscer be pleased to
state whether there has been any
difference in the normal movement of

. people from Pakistan to India and
vice versa since reports of the talks
on U.S-Pakistan Military alliance
appeared in Press?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): No.

From East Bengal into : Aug,
1953

West Bengal 4,740
Assam 640
Tripura 543

CycLE INDUSTRY

*747. Shri Bahadur Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the annual production of cycles
by the Punjab Cycle Manufacturers;

(b) whether the Tariff Commission
has received representations from
these manufacturers asking for pro-
tection to this industry;

(c) whether the Tariff Commiassion
has considered those representations;
and

(d) it so, what is the decision?

The Minister of Commerce (8hri
(Karmarkar): (a) According to produc-
tion report received by Government,
the number has increased from approxi-
mately 12,500 in 1952 to nearly 45,000
in 1953

(b) Yes, Sir.

(c) and (d). The report of ithe Com-
mission ig awaited.

Shri Bahadur Singh: May I know the
number of firms manufacturing cycle
parts and the amount of total capital
invested?

Shrl Karmarkar: ] cannot give the
amount of capital invested, but the
number of irms in the Puniab in 1953
was 241.
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Th. Lakshman Singh Charak: May I
know the number of people who have
come into India and the number who
have gone out of India during this
period?

Shri Anil K. Chanda: I have got the
figures with regard to the migration
from East Bengal into West Bengal,
Agsam and Tripura. They are as fnl-
lows:

Sept. Oct. Nov. First fo_r-t:;ight

1953 1953 1953 Dec. 1953

3,223 4,379 3212 2,303
428 576 287
123 381 227 184

8bri Bahadur Singh: May I know, Sir,
the value of imports of cycle parts
during 18537

Shri Karmarkar: I could give bhim
the figures of import of bicycles, en-
tire, and in sections, In 1952-53, {he
number was 197,565. In 1953-45 (for
5ix months ended September) it was

47,683. I have no specific figures for
parts.

Shri Bahadur Singh: Are there any
standardg prescribed for indigenous
manufacture, and if so, how do they

compare with those of the imported
parts?

Shri Karmarkar: Recently there was
a meeting of the concerned interests.
They are thinking about the standardi-
sation of parts. Regarding the quality.
I may inform the House, for instance,
that small units in the Punjab are re-
ported to be producing chain wheels
and cranks of a superior quality at a
much lower cost. That is my ‘nforma-
tion at the moment.

&5 Qfay a9 : 77 iy argfafea
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FrE 3 37 FY FT W AFTE
1951-52 2,83,127  (whole or in
parts)
1952-53 1,897,565 Do.
1953-54¢ (April 47.683 Do.

to September).
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Shri Karmarkar: During the course
of two or three years. That is a sur-
mise.

CHANDERNAGORE

*748. Sardar A. 8. Saigal: Will the
Prime Minister be pleased to state:

(a) whether the Jha Commission
has submitted its report on the future
Administration of Chandernagore;

(b) what are the recommendations
in the report; and

(c) when these recommendations
are likely to be implemented?

The Deputy Minister of External
Affairs (Sarli Anll K. Chanda): (a)
Yes.

(b) and (c). The recommendations
are receiving urgent consideration.
Government hope to be able to pub-
lish the report along with their deci-
sions, shortly.

Sardar A. 8, Baigal: May 1 know,
Sir, whether any joint memorandum
signed by all parties wag submitted
to the Jha Commission?

Shri Anil K. Chanda: [ believe 70
different organisations and indivi-
duals had placed their memoranda
before the Jha Commission,
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Sardar A. 8. Baigal: May I know
whether that memorandum was con=
sidered Ly the Jha Commission or
not?

Shri Anil K. Chanda: Sir, as T said
in my answer, the recommendations
of the Jha Commission gre yet a con-
fidential document which is now before
the Government at the highest level
for their consideration, and I suggest
Sir, that no supplementaries may be
asked with regard to the Jha Com-
mission......

Mr, Speaker: Not about the con-
tents. His question is whether the re-
presentation was considered.

Shri Anil K, Chanda: I think there
were 70 ditferent representations and
they were all considered by them.

Mr. Speaker: Obviously they must
have been considered.

Shri P. C. Bose: May I know the
answer to (b) regarding publishing
the report?

Shri Anll K. CHanda: ] said the re-
commendations i'fe receiving the ur-
gent considEration of Government,

Mr, Speaker: Something wag ssid
about publishing the report.

Shri Anil K. Chanda: I said Gov-
ernment hope to be able to publish
the report.

Shri Tushar Chatterjea: Apart from
wanting to know the details of the
recommendations to the Government
I want to know how many parties sub-
mitted their memorandum, and in
what form. Was there any joint memo-
randum submitted by all the parties?

Mr. Speaker: I think the gquestion
has been sufficiently answered. There
were 70 representations; that is what
he said.

Next question.

Sardar A, B. Baigal: We want to
know the nameg of those parties,

Mr, Speaker: Order, order. I have
called the next question.
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MANAGER, TECHNICAL INSTITUTE, FARI-
DABAD

*749. Sbri V. P. Nayar: (a) Wil
the Minister of Rehabilitation be
pleased to state whether it is a fact
that the Manager, Technical Institute,
Faridabad, has applied for a monthly
remuneration, over and above the
contract terms?

(b) What has been decided regard-
ing the salary to be paid to the
Manager?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) and (b).
Yes, but his request was turned duown
and his services terminated with eff-
ect from 4th January, 1954.

Pam  Gur

*750. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total annual expenditure
over the monthly publication Tad Gur
Khabar;

(b) the areas where it is distributed;
and

(c) the expansion of the Palm gur
Industry as a result of the superinten-
dence of and direction given by the
Palm Gur section of the Ministry?

The Minister of Commerce (Shri
Karmarkar): (a) to (c). A statement
is laid on the Table of the House. [See
Appendix ITI, annexure No. 45.]

Shrl Jhulan Sinha: May I know whe-
ther the total expenditure, or any vor-
tion, incurred on this publication is
replenished by the sale or exchange
thereof?

Shri KEarmarkar: So far as I know.
these are grants for the propagation
of Tad gur.

Shri Jhilan Sinha: May I know if
the Government{ hag taken into con-
sideration the possibility of replacing
the entire production of sugar in this
country from sugarcane by developing
this Tad gur industry, in view of the
large number of Tads available in
this country?
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Shri Karmarkar: Our attention is at
the moment devoted to the develop-
ment of the Tad gur industry and not
to the question of repalcement of
sugar by Tad Gur.

Shri Nanadas: In view of the fact
that this palm gur indusiry is widely
prevalent in Andhra, may I know whe-
ther this magazine is published in
Telugu?

Shri Earmarkar: No; it is heing
published in English and Hindi.

Sbri Jhulan Sinha: What has been
the extent of increase in the maund-
age of palm gur manufactured in this
country as a result of the action
taken by the Government?

Shri Karmarkar: The actual in-
crease in production is reflected in the
figures for 1948-49 which was 17,845
lbs. and the estimated flgure for 1952-
53, which is 59,104 ibs.

U. N. CoMMISSION ON RAcCIAL DISCRIMINS
TION

*751. Shri 8. N. Das: Will the Prime
Minister be pleased to state:

(a) whether there has been any
widening of the terms and scope of
the UN. Commission of Inquiry on the
racial discrimination in South Africa;
and

(b) the nature of work that the Com-
mission has decided to do since the
U.N. General Assembly passed the
resolution to continue the Commis-
sion?

The Deputy Minister ~ of External
Affairs (Shri Anil K. Chanda): (a)
Yes. The U, N. Commission wag origi-
nally required to study the racial si-
tuation in the Union of South Africa
in the light of the purposes and Prin-
ciples of the Charter with due regard
to certain articles thereof. In the last
Resolution passed by the U. N. Gen-
eral Assembly on the Bth December
1953, the Commission has been asked
not only to study the development of
the racial situation in the Union with
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reference to the various implications
of the situation for the populations
affected and in relation to the pro-
visions of the Chapter but also to sug-
gest measures which would help to al-
leviate the situation and promote a
peacefil setflement.

(b) The Commission held its first
meeting in New York on the 17th
February 1954, and is reported to have
begun a study of its plan of work.

Shri S. N. Das: May I know whe-
ther the Government iy aware of any
change having been made by the Go-
vernment of South Africa with regard
to their attitude towards this Commis-
sion and whether they have offered
any terms on which they will allow
the Commission to go and enquire
into the territory?

Shri Anil K, Chanda: If there is any
change, I am afraid, it is a worsening
of the attitude towards the Commis-
sion.

Shri S, N. Das: May I know whe-
ther any copy of the first report which
the Commission submitted to the U. N.
General Assembly has been received
by the Government of India and, if so,
whether it is available?

Shri Anil K. Chanda: I certainly re-
member, when we were in New York
in connection with the last General
Asgsembly meeting, the reports were
made available to us. But, if the hon.
Member wants to know if we can make
copies available to the Members of
the House. I am afraid, we will have
to approach the United Nations Orga-
nisation here to supply copies at the
published price.

Shri B. S, Murthy: May I know whe-
ther the Commission had made any
complaint that the South African Go-
vernment has not co-operated in this
enquiry?

Shri Anil K. Chanda: Well, it is
very well-known that this Commis-
sion has received up till now no co-
operation whatsoever from the Gov-
ernmerit of the Union of South Africa.
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MAHATMA GANDHI SAMADHI

#9752, Shri Krishnacharya Joshi:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether a new model of the
Samadhi of Mahatma Gandhi at Raj-
ghat has been prepared and completed
by the C.P.W.D.; and

(b) if so, when the work of recon-
struction of the Samadhi at Rajghat
will begin?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) and (b). As I stated on the 15th
December 1953 in answer to Shri S. N.
Das’s question, the advice of some ex-
perts has been sought on the lines on
which modifications, if any, will be
desirable in the model prepared by
the Central Public Works Depart-
ment. The suggestions received in
response to this request are now
under consideration, It will there-
fore take a few months for any
other model to be prepared and for
the work at Rajghat being taken in
hand.

Shri Krishnacharya Joshi: What
will be the estimated cost of construc-
tion?

Mr. Speaker: It will be difficult to
give the esfimate unlesg the design is
finally settled.

Sardar Swaran Singh: Obviously
not, Sir, because that will depend
upon the final form nf the model.

¥z Mfax ™ TEATIH ¥
Feaey & oY TF 7y ad § fage A,
I e F w7 o frtaw fr 3 fn
for ®Y ST AT AT TATTET FAT KT
i &

Forre e fag ¢ S g, A A

Shri T. N. Bingh: May I know whe-
ther the views received by the Gov-
ernment on their proposed memorial
scheme have suggested any drastic
change requiring complete modifica-
tion of their proposed two or three
models and, if so, what is the direc-
tion in which the Government is con-
sidering the modification of their plan?
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Sardar Swaran Singh: It is a rather
very complicated question that has
been put, because to attempt any cor-
rect answer, I will have to sum up In
brief the varioug advices that have
been received. Some of the opinions
that have been recelved do suggest
some modifications of the existing
models; there are others that simply
reject the models but do not offer any
alternative, There is_yet another set
which suggests something which is
entirely different from others. That is
the reply that I can give.

DEVELOPMENT SCHEMES IN DELHI

*753. Shri Radba Raman: Will the
Minister of Planning be pleased to
state:

(a) the aggregate amount sanctioned
by Government to the Delhi State for
various development schemes;

(b) the amount already drawn;

(c) the number of development
schemes submitted against the sanc-
tioned amount;

(d) the number of schemes so far
accepted; and

(e) how long it will take to accept
the other schemes?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) to (e).
A statement is laild on the Table of
the House. [See Appendix III, annex-
ure No. 46.]

Shri Radha Raman: May I know the
number of schemes sanctioned for re-
moval of unemployment, both rural
and urban?

Shri Hathi: Several schemes, which
have been Included, may, to some ex-
tent or other, achieve that object, but
specifically for that particular pur-
pose no scheme has been included,

Shri Radha Raman: May I know the
number of schemes submitted by the
State Government and the number
that was not accepted by Government
out of those schemes and the reasons
therefor?

Shri Hathi: Does the hon. Member
refer to the schemes submitted by the
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State Government at the time of the
First Five Year Plan or at the time of
the adjustment?

Shri Radha Raman: At the time of
the adjustment.

Shri Hathi: About four schemes are
still under consideration and eighteen
have been accepted.

Shri Radha Raman: May I know if
some amount, which was sanctioned
for expenditure, wag not spent by the
State Government and had to be left
over in the year 1952-537

Shri Hathi: If it relates to a parti-
cular scheme, I could not reply,

HanDpLooM WEEK

*754. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that a
Handloom Week was recently observed
throughout the country under the
auspices of the All India Handloom
Board;

(b) whether it is also a fact that
some grants were made to all the
States for observing this week; and

(c) whether some grants were also
made to those co-operatives which
participated in observance of that
week?

The Minister of Commerce (Shri
Karmarkar): (a) The Handloom
Week is being observed from the 7th
March, 1954.

(b) and (c). Government have agre- .
ed to make some grants for the pur-
pose to the States and the Coopera-
tive Societies.

Dr. Ram Subhag Sidgh: What is the !
amount of the grant that the Gov-
ernment hag agreed to give?

Shri Earmarkar: The total amount
is Rs. 1,35,000 to all the States.

Dr. Ram Subhag Singh: Is it for all
the States?

Mr, Speaker: Is it for all the States
collectively?
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Shri Karmarkar: For all the States.

that made the request.
ARID ZoONE RESEARCH

*756. Shri 8. C. Samanta: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Jaswant College at Jodhpur hasg been
associated with the arid zone pro-
gramme of the UNESCO;

(b) if so, when; and

(c) what are the advantages derived
by this college by such association?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) April, 1952.
(c) The advantageg are:—

(i) The institution will be includ-
ed in the mailing list of the UNESCO
and will be able to obtain various
publications of U, N. O. on the sub-
ject of arid zone.

(ii) It will get preferential treat-
ment for flnancial assistance for work
under arid Zone programme of
UNESCO.

(iii) Research done at the initi-
ation will be co-ordinated with that
done at other institutions in India
and abroad.

Shri S. C. Samanta: In the fourth
session of the Arid Zone Advisory
Comfittee, it was discussed that a
training centre will be established in
Delhi, May I know whether this has
been established?

Shri Hatht: No, Sir,

Shri 8. C. Samanta: May I know
whether the arid zone research sta-
tion, that was decided to be estab-
lished in Rajasthan, will be establish-
ed near about this college?

Shri Hathl: That is going to be dis-
cussed in the next session to be held
in Paris in May 1054,

Shri 8. C. Samanta: May I know
whether any periodical conference of
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the heads of such institutions are held
for co-ordinating the research done in
the Jodhpur college?

Shri Hathi: No, Sir. The work has
not actually started yet.

MANUFACTURE OF FouNTAIN PENS AND INK

*757. Shri K. P. Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a new
plant for the manufacture of fountain
pens and ink is to be set up at Banga-
lore;

(b) what would be the total expendi-
ture involved in setting up this plant;
and

(c) when it is expected to go into
production?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) The capital of the company is
Rs. 5 lakhs.

(c) The Ink is expected to be put
on the market shortly. The produc-
tion of fountain pens will start in
about a year.

8hri K. P, Sinha: May I know when
the new plant comes under produc-
tion, how its capacity would compare
with foreign production that has been
operafing In India?

Shri Karmarkar: The production
capacity immediately would be about
800 gross per annum, which could be
stepped up by 50 per cent. in the
second year, and it could be raised
further thereafter to 3,000 gross per
annum. .

Shri K. P, Sinha: May I know if it
is a fact that the Indigenous industry
ig facing dificulties in competing with
the foreign production and if it has
requested Government to supply it
with cheaper raw materials?

Shri Karmarkar: Care has been
taken in this matter, The indigenous
industry is concerned with the pro-
duction of fountain pens of Rs. 10 and
below, but this particular concern
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manufactures three qualities of foun-
tain pens—Rs. 12, Rs. 18 and Rs. 25
each—and so, this will not overlap
on the indigenous production that 1is
already in action.

Shri Sidananjappa: What is the es-
timated cost of this factory?

Mr, Speaker: He said the capital of
the company was flve lakhg or so.

Shri Karmarkar: Perhaps, the hon.
Member wants to know the value of
the machinery but I am afraid I have
not got the information at the mo-
ment.

Shri N. Somana: Who is the owner
of this plant?

Shri Karmarkar: This has been
floated under the name of Rightaids
(Orient) Ltd.

NEIVELL LIGNITE MINES

*758, Shri Muniswamy: Will the
Minister of Production be pleased to
state:

(a) whether the Government have
been recelving any perlodical reports
regarding the progress of Neiveli
Lignite Investigation Project in the
Madras State;

(b) if so, how far it has progres-
sed;

(c) whether the Madras Government
have made experiments on the efficacy
of the coal obtained from Neivell;

(d) whether this coal has been
found cheaper and more effective for
use in buses; and

(e) it so, whether there is any pro-
posal to use this coal for industrial
purposes all over India?

The Parliamentary Secretary to the
Minister of Production (Sari R. G.
Dubey): (a) Yes.

(b) The excavation of a quarry over
an area of 600" X 600’ js in progress.
Over 1/3rd of the total quantity of ex-
cavation has been completed.

(c) Yes.

8 MARCH 1954

Oral Answers 798

(d) The Madras Government have
reported that experiments carried out
50 far seem to be promising.

(e) No. The matter ig still in the ex-
perimental stage.

Shri Muniswamy: May I know, Sir,
whether it Is a fact that for want of
machinery and proper equipment the
progress of excavation has been very
slow?

Shri R, G. Dubey: The progress as
such is not slow; but I might say that
we are waiting to receive two shovels
from T. C. M. After we receive them
within about six months' time the
whole work will be completed.

Shri Muniswamy: May I know, Sir,
who is the officer or technician in
charge of the administrative control
of this ligmte mine?

Sori R. G. Dubey: I am sorry I
could not say that.

Mr. Speaker: I do not think I can
allow nameg being mentioned here, 1f
the hon. Member has any other ques-
tion, he may put it.

Shri Muniswamy: Are Government
aware that there are a lot of com-
plaints made in the South Arcot dis-
trict and the surrounding areas of this
lignite mine about the improper ad-
ministration and the partiality shown
by this officer?

The Minister of Production (Shsi
K. C. Reddy): It is a question that
mainly pertains to the Madras Gov-
ernment, The Madras Government is
in sole charge of the working of this
project and questions of the kind that
are being put regarding Iits adminis-
tration are out of place here.

Shri P. C. Bose: Has this coal been
analysed, and if what is fhe ash per-
centage and fixed carbon percentage?

Shri R. G. Dubey: The coal was
tested in India as well as abroad and
it was found sulfable for industrial
as well as demestic purposes.
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SurpLY oF BHAKRA NANGAL ELECTRICITY

*760. Shri D. C. Sharma: Wil the
Minister of Irrigation and Power be
pleased to refer to the reply given to
starred question No. 805 asked on the
10th December, 1953 and state:

(a) whether the recommendations of
the Advisory Committee appointed by
the Government of Punjab on the tariff
for the supply of power to Punjab and
PEPSU from the Bhakra Nangal Pro-
ject have been examined; and

(b) if so, what are the conclusions?

‘The Deputy Minister of Irrigation and
Power (Shri Hathi): (a) Yes, Sir.

(b) Thé recommendations have
been generally accepted with the pro-
viso that the Rajasthan (Jovt. may
vary the rates laid down in order to
cover the llne losses and expenditure
on transmission lines, if supply of
power to Rajasthan is eventually de-
cided, and that the Govts. of Punjab
and PEPSU may make minor adjust-
ments under special circumstances.
Any substantial modifications in the
rates consldered necessary by these
Govts. will however have to be refer-
red to the Control Board for approval.

Shri D, C. Sharima: May I know if
there is going to be different tariffs
for agricultural and industrial .Jon-
sumpfion?

Shri Hathy: Yes, Sir. Different tariffs
are provided for large industrial
power, for medium industrial power,
for small industrial power, for agri-
culture and cottage industries.

Shri D. C. Sharma: May I know the
approximate difference that will be
between electricity that will be used
for agrlciltural purposes and electri-
city used for industrial purposes?

Shri Ha#al: It will depend upon the
nature of inf8ustries, whether it s a
large industry, medium or small. For
large industries it is 0.05 of an anna
per KWH for the first 100,000 per month
it again varies according to the load,
e.g. 0.60 anna for the next 200,000 per
month etc. There are different sche-
dules for different loads. I have got
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with me the full schedule but it |is
rather long.

Shri D. C. Sharma: May 1 know if
some amount of this electricity will
be released lor civilian consumption;
I mean for civilian consumption other
than agriculture or industry?

Shri Hathi: If by civilian consump-
tion, the hon. Member means consump-
tion for domestic purposes. it will
be released. J

Shri L. N. Mishra: May I know whe-
ther the Committee of enginears
which was appointed to advise on the
suitability of having a second power
plant in BNakra-Nangal has submitted
its report and if so, what are its recom-
mendations?

Shri Hathi: They have not yet sub-
mitted their report.

INDIAN MERCHANTS ASSOCIATION IN GIB-
RALTAR

*761. Shri Gidwanl: Will the Prime
Minister be pleased to state:

(a) whether Government are aware
that the Indian Merchants Association
in Gibraltar has complained that
undue restrictions on Indian trade and
the employment of personnel in Indian
Firms are being placed by the
authorities in Gibraltar and bona fide
Indian visitors are being ejected from
there by the Commissioner of Palice;

(b) whether Government have re-
ceived any representation from the All-
India Sind-work Merchants’ Associa-
tion, Bombay in that connection; and

(c) the action Government have
taken in the matter?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (b). The Government of India
have received representationgs from
these organisations.

(c) The Indian High Commissioner
in London has made appropriate re-
presentations to the United Kingdom
Government from time to time. In
April last year, the Government of
India deputed a senior officer to Gib-
raltar to inquire into the complaints.
He had discussions with representa-
tives of the Indian community and
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with the local authorities, and was os-
sured by the latter that there would
be no discrimination against Indians,
but they could not be exempted from
some local laws of general application,
about which they had complained.

Shri Gidwani: In view of the reply,
may Il enquire whether the British Gov-
ernment has been impressed upon to
see that no such restrictions are plac-
ed on Indians which are not placed on
the British merchants in India? There
should be no discrimination; what I
mean to say is that certain restrictions
on Indian trade and in other matters
are being put in Gibraltar and the
British merchants in India are not
suffering from such disabilities will the
Government see that these are remov-
ed?

Shri Anil K. Chanda: So far as Gib-
raltar is concerned, these disabilities
apply with equal force to British na-
tionals as well as to Indian nationals.
These are the general laws, If there is
any discrimination, it applies with
equal empHNasis to all concerned, ex-
cepting the Gibraltarians.

Shri B. §. Murthy: May I know,
afier the assurance given by the au-
thorities at Gibraltar, whether the con-
ditions of Indian merchants there have
been improved?

Shri Anil K. Chanda: The chief diffi-
culty is this: no Indian trader there is
allowed to keep more than two Indian
clerks with him and there hag been
general demand that this restriction
should not be there. But ther Gibraltar
Government informed us that this is
a general rule but specific cases of
any special hardship would be sympa-
thetically considered by the Govern-
ment,

Dr. Ram Subhag Singh: May I know
whether any Indians were ejected from
Gibraltar Because of local restrictions
as the Minfster says, after the repre-
sentation was made to the Govern-
ment of India?

Shri Anil K. Chanda: I would not ke
surprised if there had been some cases
of ejectment of Indians from Gibraltar
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but up till now, we have not been in-
formed of any specific cases. We have
written to associations concerned to let
us know of any specific cases of illegal
ejectment and we will take up the
matter with the Colonial Office.

NATIONAL EXTENSION SCHEME

*762. Shri B. K. Das; Will the Minis-
ter of Planning be pleased to state:

(a) what amounts have so far
been given to the different State Gov-
ernments for the National Extension
Service Blocks; and

(b) what portions of the amounts
given will be treated as loans to the
State Governments and what portions
as the contribution of the Central
..overnment?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) and (b).
A statement giving the required infor-
mation is laid on the Mable of the
House. [See Appendix III, annexure
No. 47.]

Shri B. K. Das: It appears that the
amounts given to the Stateg have been
made on an ad hoc basis. May I know
what would be the share of the State
Government and the share of the Cen-
tral Government on the total expendi-
ture of Rs. 74 lakhs for each block that
is being made?

Shiri Hathi: The present amount that
ig given is an advance loan; ultimately
the share o the Central Government
will be 50 per cent. recurring and 75
per cent. non-recurring expenditure.
The total gant amounts to Rs. 7.5
lakhs.

Shri B. K. Das: May 1 know whether
the total share that is borne by the
State Government will be given as a
loan, or a part of it will be given as
loan and the rest will be borne by the
State?

Shri Hathi: Fifty per cent. of recur-
ring expenditure and 75 per cent of
non-recurrifig expenditure will be borne
by the Centre; the remaining 25 ver
cent and 50 per cent subsequent to this
year will have to be borne by the State
Government.
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Shri B, K. Das: My point is whether
the total amount will now be given as
loan or whether a portion of it will be
given as loan...

Mr. Speaker: From what he says it is
clear that fhe entire amount will be
given as loan,

Shri Lakshmayya: May I know how
much amount has been given to the
Andhra State?

Shri Hatfi: At present Rs. 11 lakhs
have been given to the Andhra State.

TexTiLE MILLS IN HATHRAS

*763. Shri S. C. Binghal: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the number of textile mills in
Hathras that are closed at present;

(b) for how long they have been
closed;

(c) whether all the wages of the
workers have been paid; and

(d) how many workers have been
thrown out of employment?

The Minfiter of Commerce (Shri
Karmarkar]: (a) Two.

(b) Lallamal Hardeodas Cotton Mills
is closed since 15-12-53 and Ramchand
Spinning and Weaving Mills since
1-12-53.

(c) Government have no information.

(d) 1,879 workerg have been affected
due to the closure of these mills.
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IMMIGRATION INTO MALAYA

*766. Shri Bhagwat Jha Asad: Will
the Prime Minister be pleased to state:

(a) the number of Indians living in
Malaya; and

(b) whether the Government of
Malaya has put any ban on Indian im-
migration?

The Deputy Minister of External
Affairs (Shri Anil K. Obhanda): (a)
About 696,400,

(b) No. New Immigration Regula-
tions were brought into force in Malaya
on lst August, 1953. Fresh immigration
will now be permitted only under cer-
tain conditions, the criterion being
whether such immigration will be for
the good of the people of Malaya.

Shri Bhagwat Jha Azad: May I know
if it is a fact that certain rights which
were enjoyed previously by the Indian
nationals there have recently been cur-
tailed and that distinctions are being
made ‘between Indian mationals and
non-Indians?

Shri Anil K, Chanda: The question, I
am afraid, is a little vague. But so far
as the entry of new immigrants is con-
cerned, the laws hold good with regard
to every foreign national

Shri Muniswamy: May I know whe-
ther it is a fact that there are restric-
tions on Indians in Malaya purchasing
immovable property?

Shri.Anil K. Chanda: I would like to
have notice of that question.

SeECOND FIvE YEAR PLAN

*767. Shri L. N. Mishra: Wil the
Minister of Planning be pleased to
state:

(a) whether a technical committee
has been set up to examine the inclu-
sion of new projects in the second Five
Year Plan; and

(b) if so, the broad outlines of the
principles on which the sald committee
would decide the cases?



805 Orul Answers

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
An Advisory Committee to consider ir-
rigation and power projects for the
second five year plan has been set up.
Copies of a letter dated October 5, 1853,
issued to State Governments and of a
Government Resolution dated 20th Feb-
ruary, 1954 on the subject are laid on
the Table of the House. [See Appendix
III, annexure No. 48.]

Shri L. N. Mishra: May I know how
co-ordinatfon between the technical
committee and the existing committees
on priorities in respect of power and
irrigation is proposed to be maintained?

Siari Hathi: I do not think there is
any existing committee for priorfties.

Shri L. N. Mishra: May I know whe-
ther any decision has been made
about the size of the projects for which
recommendationg are to be received
from the various States?

Shri Hathi: No decision has been
made as to the site. Only proposals
are invited from the Stateg concerned.

Shri L. N. Mishra: Before they make
&ny recommendation will the State Gov-
ernment be informed as to who will
bear the financlal responsibility of the
projects?

Shri Hathi: This Committee is not
concerned with questions of financial
resources or as to ' whio 1s going to bear
the financial responsibility etc. This
committee ig only to give advice as to
which of the projects are complef® in
investigations and should be included.

Shri Meghnad Saha: May I know
whether the Committee contains any
non-official members?

Shri Hathl: Yes, there ig one repre-
sentative of the Institution of Engine-
ers and there are two engineers who
are not in the service of any State
Government.
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STATE ENTERPRISES
*770. Shri Tulsidas: (a) Will the

Minister of Prodnction be pleased to
state whether Government propose to

,consider the feasibility of publishing

the accounts of all State Enterprises in
commercial form?

(b) Do Government propose to con-
sider the feasibility of constituting
every State Enterprise into an auto-
nomous body and associating in its
management non-officials drawn from
Commerce and Industry?

The Minister of Production (Sari
K. C. Reddy): (a) The accounts of all
Sate Enterprises run as joint stock
companies are maintained in commer-
cial form and conform to the require-
ments of the Indian Companies Act in
all respects. The balance sheets and
profit & loss accounts of all such enter-
prises with the single exception of the
Indian Rare Earths Ltd. are laid cn
the Table of the House or placed in
the library of the Parliament, As re-
gards statutory corporations, the form
and method of publishing the accounts
are prescribed by the relevant enact-
ments,

(b) Barring enterprises of strategic
importance and of public utility, such
as the Ordnance factories, Railways,
Posts & Telegraphs and other similar
undertakings, which are departmental-
ly managed, all state commercial enter-
prises are ag far as possible run as auto-
nomous bodies, that is, as statutory cor-
porationg of joint stock companies, as-
sociating with them non-officials from
trade and industry.

Shri Tulsidas: May I know which of
the State enterprises engaged in manu-
facturing, maintain an up-to-date de-
partment of cost accounts?

Shri K. C. Reddy: It is too wide a
question, but there are cost accounts
officers and requisite steps are taken
with a view to look to that aspect of
the undertaking.
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Shri Tulsidas: May I know what is
the present percentage rate of depreci-
atlon on flxed assets provided by each
such enterprise?

Mr. Speaker: That is a very wide
question. It will depend upon the
nature of the assets.

Shri Tulsidas: There must be a
standard rate of depreciation. I want
to know what is the rate percentage.

Shri K. C, Reddy: If the hon. Member
puts a separate question on this point
I will be able to answer. The answer
will have to differ from industry to
industry and from circumstance to cir-
cumstance. If he wants any deflnite in-
formation with regard to any particu-
lar undertaking, I will be able to ans-
wer it if sufficient notice is given.

Shri Tulsidas: May I know by how
much the cost of production in each of
these enterprises is higher or lower
than the landed cost of similar import-
ed products and the cost of similar pro-
ducts manufactured in India?

Shri K. C. Reddy: Sir, I am afraid,
the hon. Member’s question is again
more of a general nature.

Mr. Speaker: It is a very wide ques-
tion.

Shri Tulsidas: If I ask a question
with reference to the accounts of a
commercial enterprise, whether it is
more or less, does it not follow out of
the original question?

Mr, Speaker: I did not say that it
does not follow from the original ques-
tion. 1 only said that it was a very
wide question and it would not be
possible for the Minister to answer.
If he has any specific questions he
may be ask.

Shri T. N. Singh: How many of these
State enterprises are commercially au-
dited by th@ir own private auditors and
how many are audited by the Auditor-
General?

Shri K. C. Reddy: The accounts of
all the commercial enterprises are au-
dited by their own auditors. No com-
mercial enterprise can carry on with-
out its own auditing. Also, there are
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relevant clauses in the articles of
association of these various concerns
providing for the audit of the Audi-
tor-General. At least in one or two
cases I am aware the Auditor-General
has undertaken the audit of these ac-
counts.

TeA BoARD

*771. Shri Hem Raj: Will the
Mimister of Commerce and Industry
be pleased to refer to the answer to
starred question No. 821 asked on the
10th December, 1853 regarding consti-
tution of the Tea Board and state:

(a) whether the Tea Board has
since been constituted; and

(b) if so, the number vf represen-
tatives thereon from various interests?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). The Cons-
titution of the Board will be notified
shortly.

U. K.-JAPANESE TRADE PacT

*772. Shri L. Jogeswar Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government was con-
sulted by the Government of "J.K. be-
fore the UXK.-Japamese trade pact
was signed;

(b) whether by such pact India's
export position in textile goods will
be affected in Commonwealth coun-
tries and British Colonies;

(c) if so, to what extent; and

(d) what are India's measures 1o
counteract the decline, if any, in the
textile trade?

The Minister of Commerce (Shri
Karmarkar): (a) No, Sir.

(b), (c) and (d). It is not possible
to assess al present its effect on our
export trade in textile goods.

Shri L. Jogeswar Singh: May I know
how the position of exports of textile
goods to Pakistan compares before and
after the UK-Japanese Trade Pact was
signed?
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Shri Karmarkar: [ would require
notice,

Shri L. Jogeswar Singh: May I know
whether it is g fact that the export posi-
tion of textile goods to the British colo-
nies in Africa and other Common-
wealth countries has been greatly
affected by this Pact?

Shri Karmarkar: It has not affected
now. What the further effect will be
has yet to be seen.

Shri Tulsidas: When India is in the
Sterling pool, may I know whether it
is not advisable that whenever trade
agreements between the UK and other
countries are made, we should be con-
sulted in these matters?

Shri Karmarkar: No, Sir, if my hon.
friend means consultation before a
trade agreement is signed. In this par-
ticular mafter, we did have informa-
tion of what was going on. In regard
to the spécific terms of the agreement,
UK is not bound to share its confidence
with us.

EMPLOYEES IN SINDRI FACTORY

*773. Shri P. C. Bose: Will the
Minister of Production be pleasea to
state:

(a) the number of houses so far
built for the accommodation of em-
ployees and labourers working at
the Sindri Fertilizer Factory; and

(b) the future programme, if any,
for house building at Sindri?

The Minister of Production (Shri
K. C. Reddy): (a) and (b). 2,559 hous-
es already built by the Factory, Be-
sides, 586 houseg are under construc-
tion and the construction of 655 quar-
ters is under consideration during
1954-55.

In addition 380 quarters are propos-
ed to be constructed under Industrial
Housing Scheme.

Shri P. C. Bose: May I know how
many houses have been built by the
factory for market purposes, for shop-
keepers, in that area?

Shri K, C. Reddy: I am sorry, [ have
not got the break-up here. Most of the
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quarters are for the employees. That is
all I can say.

Shri P. C. Bose: May I know how
many workers are still without any
quarters?

Shri K, C. Reddy: According to the
figures that I have here, as much as
84 per cent have been provided with
some sort of accommodation, For the
remaining T8 per cent, construction
programme is under way and within
one or two years we will be able to
provide accommodation for all the em-

ployees.

Shri K. K, Basu: What are the rents
charged for this accommodation pro-
vided by the Government and may I

know how they compare with private
houses there?

Shri K. C. Reddy: I would require
notice. I would also indicate the diffi-
culty of comparing rents that are being
paid in other commercial enterprises.
There are so many all over the country.

Mr. Speaker: Houses in that locali-
ty; not in the whole of the country.

Shri K. C. Reddy: I require notice.
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Mr. Speaker: Let the information be
collected. Next question.

Shri Nanadas: I want to ask one
more question.

Mr, Speaker: Order, order. Next
question,

CONFERENCES OF ENGINEERS

*777. Shri Ramachandra Reddi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the number of conferencss of
Chief Engineers of the Centre and
States convened by Governmemnt dur-
ing 1952-53 and 1953-54: and

(b) the decisions taken and Lhe im-
plementation of such decisions to
evolve a uniform and co-ordinated

policy?

The Deputy Minister of Irrigation
and Power (Shri Ha#hi): (a) One . in
1952-53 and one in 1953-54.

(b) A statement is laid on the Table
of the House. [See Appendix III, an-
nexure No. 49.]

Shri Ramachandra Reddi: From the
statement, it is found that the conclu-
sions reached were in the nature of
recommendations. May I know how
many of these recommendations have
been examined, how many accepted
and how many implemented?

Shri Hathi: They are still under ex-
amination.

Shri T. N. Singh: Is it true that one
of the demands of this Engineers’ con-
ference was that they should be given
Secretariat jobs. and if so, what was
the Government’s reacfion?

Shri Hathi: Perhaps the hon. Mem-
ber is mixing up the conferences which
are under reply and the conference of
the Central Board of Irrigation and
Power. That conference ig not the sub-
ject-matter under reply and the Gov-
ernment did not convene that confer-
ence,
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RAILwAY COLLIERIES

*778. Shri K, C, Sodhia: (a) Will
the Minister of Production be pleazed
to state the approximate total num-
ber of labourers working in the Rail-
way Collieries at present?

(b) In how many of these Collieries
has the contract system of coal rais-
ing been abolished?

(c) What wag the total amount paid
to the contractors under this system
during 1952-537?

(d) What is the total wage bill of
labour during 1953-54 on this account?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): (a) About 29,140,

(b) The system has already been
abolished in nine out of the eleven
Railway Collieries. A decision has
been taken to abolish the contract
system in the two remalning oollieries
also and every endeavour will be made
to complete thig by 1st April, 1954.

(c) Rs. 49,77,046
(d) Rs, 30,71,844 (upto 31-1-1954).

Shri K, C. Sodhia: Was there any
fall in the output of coal as compared
to last year?

Shri R, G. Dubey: This relates to
the output.

Mr, Speaker: Perhaps he wants to
know the effect of the abolition of
the contract system and itg beneflt.

Shri R, G, Dubey: So far as my
knowledge goes, It has not affected

the output or coal,

Shri K. C. Sodhia: To what factor
is the fall in the revenue «f Rallway
rollieries due?

Mr. Speaker: This does not seem
to arise out of the question.

Shri K, K. Basu: May I know whe-
ther the labourers in the Rallway
collieries are paid according to the
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Central Pay Commission’s recom-
mendations, and is there any category
of workers Wwho are nvt yet paid
according to these recommendations?

Shri R, G. Dubey: This is a diffe-
rent question, but I should like to say,
subject to correction, that the recom-
mendations have been substantially
implemented. As fhe cdses are
brought to the notice of the local
authorities, they are being reviewed.

Shri Nageshwar Prasad Sinha: May
I know if Government have already
taken g decision that thg management
and control of Railway collierleg will
be made over to the Ministry cy Pro-
duction by the Railway Ministry? If
8o, from when?

Shri R. G. Dubey: From 1st April,

CoFFeE

*779. Shri N. Somana: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any portion of last
year's coffee crop ig still remaining un-
sold with the Coffee Board;

(b) if so, the gquantity;

(c) whether Government are con-
templating to permit any export of
coffee inr the near future;

(d) it so, how much; and
(e) the present price of coffee?

The Minister of OCommerce (Shri
Earmarkar): (a) Yes, Sir.

(b) Approximately 2,774 tong at the
end of February, 1954;

(c) and (d). 1,000 tons have been
recently released for export out of the
1953-54 crop. The question of releas-
ing further quantities wil} be derided
from time to time.

(e) The average price realised in the
Pool Auctions in February, 1054, was
Rs, 210/3 per cwt. for Plantation A,
Rs. 183/1 for Arabica Cherry Flats
and Rs. 139/8 for Robusta Cherry
Flats, ex bags er works (exclusive of
Sales Tax, but including Excise Duty).
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L
Shri N, Somana: May I know whe-
ther it is Robusta or Arabica that was
released for export?

Shri Karmarkar: Arabica.

Shri Raghuramaiah: May I know
whether this policy of granting res-
tricted export permits ig due to any
desire on the part of the Government
to propagate use of coffee in 1ihis
country or due to any want of demand
from vutside? .

Shri Karmarkar: The consumers are
demanding greater quantity of coffee
inside the country. Therefore, our
export policy has to be related to the
internal demand,

Shri N. M. Lingam: May 1 know if
owing tv the non-export of surplus
coffee in time the Coffee Board had
to incur large losses on account of dry
age and warehousing charges? If so,
what is the estimated loss?

Shri Karmarkar: I do not think
there is any loss.

S8hri M. S. Gurupadaswamy: May I
know whether a deputation of coffee
planters waited on the hon. Minister
recently and represented that in case
the coffes stocks are not cleared, the
coffee may deteriorate, and if so. what
assurance wag given by the hon, Minis-
ter to the deputationists?

Shri Karmarkar: I am not aware
of that deputation, but so far as the
stocks are concerned, they are not
such a quantily as will result in loss
either tv the growerg or to the Coffee
Board.

Shri A. M, Thamos; May I know the
tota] quantity exported so far? May
1 also have an idea of the worlg price
ot coffee now, and whether there s
any wide disparity between the local
prices and the world price?

Shri Karmarkar: About world prices,
I have no figureg at the moment. The
total quantity exported last year was
3,000 tons, and during the current
year up till now, 1,000 tons have been
permitted to be exported We are
likely to export mvure in the future.
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Shri Matthem: I am told that the
world price is very much higher, and
it is more than double the price pre-
valling in India. Is that true?

Shri Karmarkar: I should like to
have nofiae.

News ReerL UNITS

*781, Shri B, S. Murthy: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of news reel units
working at present; and

(b) the headquarters of each?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) There
are sevepn Newsreel Cameramen at
present.

(b) Two of the Cameramen are at
Bombay, two at Delhi, and one each
at Calcutta, Madras and Lucknow.

Shri B. S. Murthy: May I know
whether the Governments of Andhra.
Mysore and Travancore-Oochin have
been asking for newsreel cameramen

their headquarters?

. Keskar: At the recent Informa-
iMinisters’ Conference, most of
tates askeq that they should have
cameraman posted at their head-
ters. But the question has tp be
ked to the itemg that they can
yer and the money that we can
end on it. We would certainly like
s Increase the number of cameramen
48 much ag We can.

Shri B, 8, Murthy: What is the
necessity for stationing two camera-
men at Bombay?

Dr, Keskar: The newsreel camera-
men who are posted at Bombay do not
ake photographs only in the Bombay
*te, but they cover a very large area
*h includes not only the Bombay

2, but the adjoining Stateg as
Al. The reason for their being sta-
loned in Bombay is that it facilitates
Aheir move to some States much better
than if they were posted elsewhere.
Formerly one was posted in Nagpur,

759 PSD

8 MARCH 1954

Oral Answers 816

but it was founq that his move was
much more restricted.

Shei M. S. Gurupadaswamy: Is the
hon. Minister aware that recently a
new company has been formed with
the name of Ramanathan & Co., and
that some of the fllmg are sent there
for processing purposes? Is he also
aware that that Company has been
started only for taking contracts In
this regard?

Mr. Speaker: I do- not think this
question ig admissible as a supplemen-
tary on this,

U. N. EXPErT MISSION

*782. Th. Lakshman Singh Charak:
Will the Minister of Planning be
pleased to state:

(a) what suggestions were made by
the U. N. Expert Mission on Commu-
nity Organisation and Development
in India;

(b) whether the suggestions have
been accepted by Government; and

(c) if so, what were the suggestions
accepted and the action taken there-
on?

The Deputy, Minister of Irrigatiom
and Power (Shri Hathi): (a) to (e).
Na efficial report of the U. N. Mission
has been received. The suggestions
made by the Mission in informal dis-
cussions were already a part of the
programmes of Community Projects
and National Extension Service. A
statement summarising these sugges-
tions is laid on the Table of the
House. [See Appendix III, annexure
No. 50.]

Th, Lakshman Singh Charak: May
I know whether thig Mission came to
India of their own accord, or vn nur
invitation?

Shri Hathi: They did not come on
our invitation, but they came after
our approval, of course,

Th. Lakshman Singh Oharak: Did
we contribute towards their travelling
expenses?
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Shri Hathi: No.

Shri N. M. Lingam: May 1 know
whether the suggestions made by this
Mission have been approved by the
Intensive Evaluation Organisation, in
their recommendations?

Shri Hathi: We are still awaiting
the final annua] report of that Orga-
nisation.

SuprLy OF ELECTRICITY TO PARISTAN

*783. Sardar Hukam Singh: Will
the Minister of Irtigation and Power
be pleased to state:

(a) whether the supply of electri-
city is being continued t, Pakistan;
and

(b) if so, whether the bills are be-
ing paid regularly?

The Deputy Minister of Irrigation
and Power): (Shri Hathi): (a) Yes.
Sir.

(b) Yes, Sir.

Sardar Hukam BSingh; May I know
whether the quantum supplied, and
the rate charged in 1947 are being
continued now or there have been
any variations in them?

Shri Hathi: The rate has been the
sume, but the quantum of electricity
supplied has been decreased,

Sardar Hukam Singh: What is the
duration of the agreement that exists
just at present, and when was it
entered into?

Shri Hathi: Thig is for one year.

Sardar Hukam Singh: Is it proposed
to enter into any long-term agreement
with Fakistan in this regard?

Shri Hathi: Not yet.

Sardar Hukam Singh: Are there
demands in our Punjab that the quan-
tity they get is much less, and that
they want much more?

Shri Hathi: Exactly that Is one of
the reasons why the power supply to
Pakistan is being reduced. Of course,
that is being done by mutual agree-
ment. We used to supply about
9,000 KWH in 1948, but now it is only
4,000 KWH by mutual agreement.

8 MARCH 1954

Oral Answers 818

Sardar Hukam Singh: Is it proposed
to reduce it further so that our towns
might get mure electricity?

Shrli Hathil: That can be done by
mutual agreement. This Agreement
has been arrived at after .~ mutual
agreement between the twp countries.

TosAcco

*784. Shri 8. N. Das: Will the Minis-
ter of Commerce and Indusfiry be
pleased to state:

(a) whether the assistance of Gov-
ernment has been sought by the
tobacco trade to overcome the diffi-
culties which have arisen from the
accumulation of Indian tobacco at
foreign ports and by the glut of low
grade tobacco in the country;

(b) if so, what suggestions have
been made by them: :

(¢) what action Gowernment pro-
pose to take in regard to the propo-
sals; and

(d) what is the present position .
this matter?

L

The Minister of Commerce £¢
Karmarkar): (a) Yes, Sir. er
e

(b), (c) and (d). Two staterrn
are laid on the Table of the Hd
[See Appendix III, annexure No. b

Shri S. N. Das: May I know whe.
these suggestions which have been in-
corporated in the Statements were
received by Government, and how
long more do Government propose to
take to arrive at declisions on these
points?

Shri EKarmarkar; I think these sug--
gestions have been received durir-
the last six months. As my b
friend will know from Statement
already some suggestions have b
considered and action has beep take
by Government. Recently, the Minis
ter of Commerce and Industry visited
Guntur. There also he heard repre-
sentations on this subject. A Jjoint
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meating of our Ministry and the Minis-
try of Food and Agriculture has been
scheduled for the 9th March for a
detailed consideration of these sugges-
tions,

Shri 8. N, Das: May I know the
names of the foreign ports where
stocks have accumulated and ths ex-
{ent to which these stocks have been
disposed of by now?

Shri Karmarkar: I have no informa-
tion about the foreign ports where
. stocks have arrumulated,

Shri L. N, Mishra: May I know
whether it ig a fact that the British
import tariff policy has proved un-
favourable to Indian tobacco and whe-
ther this point wag raised at the
Sydney Conference?

Shri Karmarkar: The Sydney Cun-
ference and this auestion do not seem
to be related. 1 have no information,
but 1 will look into it.

Shri Raghuramaiah: What is the
approximate value of the inferior grade
uf tobacco that is in stock in this
country?

SBhri Karmarkar: The estimates vary
between 20 million 1bs. and 50 million
lbs. Much of it js low grade
tobacco.

ARID ZONE RESEARCH STATION

*785. Shri S. C, Samanta: Will the
Minister of Irrigation ang Power he
pleased to state:

(a) whether any Arid Zone Re-
search Station has been established or
is proposed to be established in Indla:
and

(b) the improvement so far made
in the Arig Zones of India?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A pro-
posal for the establishment of a
“Development and Research Centre”
at Jodhpur is under consideration.

(b) Information is being collected
and will be laid on the Table of the
House,
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Shri S, C. Samanta: May I know
whether anything has been done for
planting trees in the border aresg of
the Rajasthan desert?

Shri Hathi: Yes, there is a prog-
ramme. It is being attended to by the
Food and Agriculture Ministry.

Shri 8. C. Samanta: Has any re-
search done at the Jaswant College,
Jodhpur, been brought into wuse in
these desert areas?

Shri Hathi: No work has yet been
done, except perhaps getting some
geological and hydrological data.

Shri §. C. Samanta: Are we not
getting any help from the Committee
sclentistg attachegq to UNESCO?

Shri Hathi: We have submitted a
scheme, and we have also asked for
some financial assistance.

HanprLoom  INDUSTRY

*786. Shri K. P. Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the steps taken by Govern-
ment so far for organising the hand-
loom Industry;

(b) the quantity of handloom goods
produced in the year 1953 and the
quantity lying in stock at present;
and

(c) the main features of improve-
ment in the Handloom Industry after
the constitution of the All-India Hand-
loom Board?

The Minister of Commerce (Shri
Karmarkar): (a) The steps taken are
explained in the pamphlet entitled
“The All India Handloom Board—First
Annual Repori”, copies of which have
been supplied to the Library of the
House,

(b) Priduction of Handloom cloth
in 1953 is estimated at over 1,100
million yards. No information is
available about quantities of hand-
loom cloth in stock.
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(¢) it is too early to make an assess-
ment. From the reports received
about the quantities of yarn lifted
by the State Governments, it appears
that the position of accumulations of
handloom cloth in the country is
easier than it was in 1952,

Shri K. P, Sinha: May I know whe-
ther the marketing officers who organise
{he market in foreign countries have
been appoinied, and if so. have they
joined their posis?

Shri Karmarkar: Yes, there was an
idea. I have no information here as
to whether they have been actually
appointed.

Shri M. D. Ramasami: Will the
“Handloom Week” be an annual
feature?

Shri Karmarkar: We hope so.

DISTRIBUTION OF_ELECTRICITY ¥FROM BHAKRA-
NANGAL

*787. Shri D. C. Sharma;: Will the
Minister of Planning be pleased to
refer to the reply given to starred
question No. 805 asked on the 10th
December, 1953 and state:

(a) whether the Commiltee ¢ppoint-
ed by the Planning Commission to
advise on a rational programme of
capital expenditure on transmission
and distribution of electricity by the
Bhakra-Nangal Project has submitted
its report; and

(b) if so, what are its main con-
clusions?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

(b) Does not arise.

Shri D, C. Sharma: By what time
will thig be done?

Shri Hathi: May be by the end of
this month.
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WRITTEN ANSWERS TO QUESTIONS
CoaL PURCHASE BY PAKISTAN

*755. Shri M. R. Krishna: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it Is a fact that the
Pakistan Government are gradually
lessening the purchases of coal from
India; and

(b) what reasons were given by the
Pakistan Government for this action?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). The de-
mand placed by the Pakistan Gov-
ernment for Indian coal has shown
some decline in recent months, It is
reported that the reason for this de-
cline is lessening of the demand from
East Fakistan.

FERTILIZERS

*759. Pandit D. N. Tiwary: Will the
Minister of Production be pleased to
state:

(a) whether it is proposed to reduce
the prices of fertilisers of the Sindri
Fertiliser and the Travancore Ferti-
liser and Chemical {factories as a
result of the additional income being
derived from the by-products at these
factories; and

(b) the by-products being manu-
factured at these places?

The Minister of Production (Shri
K. C. Reddy): (a) and (b). Sindri
Fertilizers and Chemical Limited —
Calcium Carbonate Sludge is the only
by-product produceq at Sindri now. It
is being stored at present and will be
eventually sold to Messrs. Associated
Cement Cnmnanieg Tdmited far manu-
facturing cement. It may be possible
to reduce the selling price om this
account when it is actually sold.

Messrs. Fertilizers and Chemicals
(Travancore) Limited.—Messrs. Fer-
tilizers and Chemicals (Travancore)
Limited, however, produce a
number of by-products, wviz,
Calcium Carbonate Sludge, wood
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Ashes, wood tar and surplus Carbon-
divxide, all of which are not yet mar-
. L.

Being a smaller unit with a high
production cost, it is understood they
have no proposal at present to reduce
their price.

EMPLOYEES OF THE GOVERNMENT OF INDIA
ForMms DPRESS
*764. Shri T. K. Chaudhuri: Will the
Minister of Works, Housing and Supply
be pleased to state:

(a) whether the pay scales of the
employees of the Government of India
Forms Presg in Calcutta are lower than
that of similar employees in other
presses of the Government; and

(b) whether a number of posts in
this establishment is still kept on a
temporary basis though they have been
in existence continuously for the past
seven or eight years?

The Minister of Works, Housing amd

Supply (Sardar Swaran Singh): (a)
No, Sir.
(b) Yes, Sir, Govegnment Thave

however recently sanctioned the con-
version of 50 per cent. of the regular
temporary pusts in all the Govern-
ment of India Presses, including the
Forms Press, Calcutta into perma-
nent posts,

VISAKHAPATNAM SHIPYARD

*765. Shri Raghavaiah: Will the
Minister of Production be pleased to
state:

(a) whether the production pro-
gramme of Visakhapatnam Shipyard
has been co-ordinated with that of the
shipping companies and the construc-
tion programme of the Port Trusts; and

(b) if so, how has co-ordination been
effected?

The Minister of Production (Shri
K. C. Reddy): (a) Yes,

(b) The co-ordination has been
effected by mutual consultation among
the parties concerned, keeping in
view the capacity of the Shipyard and
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ithe requirementis of the Shipping Com-
panies, Port Trust etc
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The Minister of Commerce (8Shri
Karmarkar): (a) During the first nine
monthg of 1953-54, 9,155 automobiles
were produced in the country. It s
not possible to estimate with any
degree of accuracy the number uf
automobiles likely to be produced by
the end of the Plan period. It must
be added that all the parts that go into
the production of an automubile are
not manufactured in the country.

(b) Some of the steps taken by
Government to encourage the automo-

bile industry are:—

(i) Cuncentration of the demand
for motor vehicles on manufactur-

ing firms.
(ii) Limitation of motor vehicles
to be manufactured to a few
selected types and models,

(iii) Reduction of import duties
on automobile components.

MobEeL TesTING TANK, KHADAKWASLA

+769, Shri Raghunath Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the con-
struction of a model testing-tank esti-
mated to cost about Rs. 40 lakhs at the
Central Water and Power Research
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Station, Khadakwasla near Poona is
under the consideration of Government;
and

(b) what is the expense involved ;n
testing the models at Teddington 1n
England?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes,
Sir,

(b) The expenses of testing g model
at Teddington in the United Kingdom
vary considerably depending on the
type of the shiptested, the Tange of
speed for which it is tested and the
alterations required to be made. A
statement showing the fees charged
at Teddington for the testing of models
is laid on the Table of the House. [See
Appendix III, annexure No. 52.]

TrapE Pact wiTH  WesT GERMANY

“775. Shri N. L., Joshi: Will the
Minister of Commerce and Industry
be pleased to state the termz of the
trade pact with West Germany?

The Minister of Commerce (Shri
Karmarkar): The text of the renewed
trade arrangement between India and
Western Germany has not so far been
received, Copieg of the trade arrange-
ment will be placed in the Library
of the House ag svon as possible,

SALT

*776. Shri Morarka: Will the Minis-
ter of Production be pleased to state:

(a) the reasons for the de-line in

production in the Rajputana Salt
Sourceg Division; and

(b) the steps that are proposed to
restore full production?

The Minister of Production (Shri
K. C. Reddy): (a) and (b). A state-
ment is laid on the Table of the

House. [See Appendix III, annexure
No. 53.]
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INFLUX OF PAKISTANIS

Shri Gidwani:
; Shri B. K. Das:
*188. { ‘Dr. Ram Subhag Singh:
(L Shri Raminanda Das:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a large
number of Pakistani Muslimg from
East Pakistan have crossed the border.
to the Indian Union without passports
during the period August 14953 to
January, 1954; and

(b) if so, what is their nuniber?

The Deputy Minister of External
Affairs (8hri Amnil K, Chanda): (a)
and (b). Yes. The exact number of
such persons is, however, not known.

Liquip GoLp

*789, Shri 8, C, Singhal: (a) Wil
the Minister of Commerce and Indus-
try be pleased to state whether liquid
gold is being manufactured in India
for loca] consumption?

(b) Is it a fact that liquid gold Is
also being imported into India?

{¢) What quantity has been import-
ed within the last three years?

The Minister of Commerce (Shri
Karmarkar): (a) VYes, Sir, to a
limited extent.

(b) The reply is in the affirmative.

(c) Precise information Is not avail-
able, as thi; item is not specifically
shown in the Indian Customs Returns.

TeA PRICES IN ASSAM

*790. Shri L. Jogeswar Singh: (a)
Wil] the Minister of Commerce and
Industry be pleased to state whether
it is a fact that the price of different
kinds of loose tea in the local market
of Gauhati has gone up from 12 to 14
annas per pound during the first week
of February, 19547

(b) Has there been a simiiar rise
in price of tea in other parts of Assam

and adjoining States ltke Manipur and
Tripura?



L82 Written Answers

(c) What are the direct causes for
this rise in prices and disappzarance
of first quality tea?

(d) What steps have so far been
taken to arrest the rise in prices and
to arrange for an adequate supply
of first quality tea in these areas?

The Minister of Commerce (Bhri
EKarmarkar): (a) and (b). There has
been an all round increase in the
price of all varieties of tea during
1053-54

(¢) The rise in price ig due to im-
proved demand for tea in the forelgn
markets and to improvement in the
quality of tea produced. Generally,
tea produced in Assam ig sold at Cal-
cutta through auctions and agency
houses, Only small gardens which do
not produce best quality tea sell their
leag locally.

(d) The matter is under considera-
tion.

Forp FOUMDATION EXPERT TEAM

*791. Shrl N. L. Joshi: Wil the
Minister of Oommerce and Industry
be pleased to state:

(a) since when the American and
Swedish team of experts enlisieq by
the Ford Foundation has been touring
the country; and

(b) the places that they have visit-
ed so far?

The Mpaister of Commerce (Shri
Karmarkar): (a) since the 4th Decem-
ber, 1953. The Team has concluded
its tour.

(b) A statement is laid on the Table

of the House.
annexure No. 54.]
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The Minister of Commerce (Shri
Karmarkar): (a) Excluding the period
of stock piling following the Korean
boom i.e. 1951-52, the normal level of
exports hag been maintained.

(b) Does not arise.

INDO-PAKISTAN AGREEMENT

S Sardar Hukam Singh:
*793. . Shri D. C. Sharma:

Will the Minister of Rehabllitation
be pleased to state:

(a) whether it is a fact that Pak-
istan had suggested that implementa-
tion of the Movable Property Agree-
ment of August 1953 between the two
countries should begin on 1st January
1954; and

(b) whether the agreement has been
implemented on that date?

The Deputy Minister of Rehabilita-
tion (Shrli J. K. Bhonsle): (a) Yes.
Pakistan Government had suggested 1st
January, 1954, as the date for com-
mencement of implementation, This
date hag been accepted by the Gov-
ernment of India.

(b) Necessary implementation ins-
tructions werg issued simultaneously
both in India and Pakistan only on the
23rd January, 1854, and the prelimi-
nary action as required under these
instructions is being taken.

RADIO PARTS

*794. Shri 8. C. Samanta: Wiil the
Minister of Commerce and Indasiry
be pleased to state:

(a) whether any attempts have been
made to manufacture radioc parts in
India; and

(b) if so, with what results?
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The Minister of Commerce (Shri
Karmarkar): (a) and (b). Some
components such ag transformers,
chokes, coils, paper and mica capaci-
tors, wave-band switches, potentio-
meters, cabinets, loudspeakers, tuning
assemblies and hardware parts are
already being manufactured ifi” India.

EXTERNAL PUBLICITY

*795. Th. Lakshman Singh Charak:
Will the Prime Minister be pleased to
state:

(a) the amount spent on externai
publicity in the year 1953; and

(b) the number of publications and
pamphlets that have been released on
Republic Days of 1853 and 18547

The Deputy Minister of Extermal
Aftairs (Shri Anil K. Chanda): (a)™ It
is estimated that the total expenditure
on External Publicity during the
financial year 1853-54 will be Rs,
5¢,44,300,

(b) A statement is laid on the Table
of the House. [See Appendix III,
annexure No. 55.]

CONFERENCE OF BURMESE AND MANIPURL
OFFICIALS

*7196 Shri L. Jogeswar Singh:
* | Shri Rishang Keishing:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a repre-
sentative conference of Burmese and
Manipuri officials was held at Somra
(Upper Burma) sometime in the 2nd
week of February, 1954;

(b) the subjects tha; were discussed
at the conference; and

(c) the decisions arrived at?

The Deputy Minister of External
Affairs (Shri Anil K, Chanda): (a)
(b) and (¢). The Government of In-
dia have ng information regarding this
conferencel, It may, however, be
mentioned that local officials have
been permitted to correspond and hold
discussions with their counterparts
across the border on matters of a
purely routine and local nafure.
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NicoTINE FROM Tomacco Dust

135. Shri Dabhi: Will the Minister
of Commerce and Indusiry be pleased
to state :

(a) the total annual quantity of to-
bacco dust available in the country;

(b) the quantity and value of nico-
tine produced from tobacco dust during
1952 and 1953;

(c) the names of factories where
nicotine is being manufactured from
tobacco dust;

(d) the annual output of each of
these factories; and

(e) the annual production capacity
of each of these factories?

The Minister of Commerce (Shri
Karmarkar): (a) About 38 million 1bs.

(b) So far as Government are
aware, Nicotine is not produced in
the country,

(c) (d) and (e). Do not arise.
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The Deputy Minister of !rrintlon
and Power (Shri Hathi): (a) By
Gandhi Sagar Dam alone.

(b) Rana Pratap Sagar Dam is ex-
pected to generate abuut 90,000 KW.
of electric power at 60 per cent. load
factor.

(¢) Madhya Bharat—Ujjain, Indore,
Ratlam and Dewas.

Rajasthan.—Jaipur, Kotah Sawal

Madhabpur, Lakaeri, Bundi and
Newari,

Bhopal.—Bhopal.

(d) 1860,

PRODUCTION OF STEEL

137. Shri Meghnad Saha: Will the
Minister of Production be pleased to
state:

(a) whether it is not a fact that the
per capita production of steel in India
is only 7 lbs. against Spain’s 50 1bs.
and USA.'s 1,400 lbs.;

(b) whether it is nott a fact that
the dearth of available steel is res-
ponsible for the partial or complete
paralysis of many other Industries
started by Government and the pub-
lic, e.g. the Chittaranjan Locomotive
Works, the Viskhapatnam Ship Yard,
the automobile industry and a host of
others:

(¢) how far the production of the
new factory at Rourkela would meet
the existing demands for steel;

(d) what are the plans of Govern-
ment for starting new steel works to
meet the demands of industrialisa-
tion;

(e) if a third steel plant is decided
upon in the near future, whether Gov-
ernment propose to call foreign ex-
perts to erect the plant or will get it
done by Indian experts; and

(f) what steps are being taken to
achieve complete technical autonomy
in the matter of future steel produc-
tion?
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The Minister of Production (Shri
K. C. Reddy): (a) The available esti-
mates of per capita consumption in
countries named are of the order in-
dicated.

(b) Shortage of steel in the re-
quisite categories has been responsible
for some slowing down in various en-
gineering Industries. Position s re-
lieved, however, by imports,

(c) The production in the Rourkela
Steel Flant will be comprised mainly
uf plates, sheetg and strips. It s
expected to cover the deflcit in flat
products estimated i 1958,

(d) The mafter is under examina-
tion,

(e) Assuming that the hon. Mem-
ber refers to the establishment of
another steel unit after the projected
new steel Plant, no indication can
possibly be given at this stage on the
point raised.

(f) It has been made known that
in the projected steel Plant the num-
ber of Germang to be employeq will
be kept down to the minimum com-
mensurate with the requirements of
efficiency. Indiang will meanwhile
receive speclalized training for the
progressive replacement of German
techniclans,

EGYPTIAN TRADE DELEGATION

138. Sardar Hukam Singh! Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that an Egyp-
tian Trade Delegation visited our
country during December 1853-Janu-
ary 1854;

(b) what places in India were vigited
by the delegation;

(c) whether the delegation was
sponsored by the Egyptian Govern-
ment; and

(d) if so, whether any progress was
achieved in our commercial relations
with that country as a result of the
visit of this delegation?
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The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) New Delhi, Calcutta and Bom-
bay.

(c¢) Yes, Sir.

(d) They had discussions with the
Federation of Chambers of Commerce
ang Industry in Delhi and with the
tea, jute and cotton interests in Cal-
cutta and Bombay, There were, how-
ever, no officia] discussions at Gov-
ernment leve] with the Delegation,
The visit of the Delegation wag only
of an exploratory character, and
therefore, it is not possible to say at
present what progress has been
achieved by this visit in the commer-
cial intercourse between India and
Egypt.
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The Minister of Production (Shri
K. C. Reddy): (a) 2,65,602 tons.

(b) Thig is estimated to be 4,44,757
tons (including that procured Trom
other sources). Separate consumption
figures for ammonium sulphate drawn
from Sindri are not available. The
total quantity despatched from Sindri
during 1053 was, however, 2,56,609
tons.

(c) 15,100 tons (including 100 tons
gifted to Ceylon under Colombo Plan).

(d) 63,803 tong at Sindri.
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FARIDABAD  TECHNICAL  INSTITUTE

140. Shri V, P. Nayar: (a) Will the
Minister of Rehabilitation be pleased
to state whether the production of the
Faridabad Technical Institute has in-
creased, since the preseny Manager
took over and if so, by how much?

(b) Will a statement be laid on the
Table of the House showing details of
production of each of the various items
produced in the Institute, for six
months before and six months after
the present Manager took charge?

The Deputy Minister of Rehabllita-
tion (Shri J. K. Bhonsle): (a) and (b).
There was some decrease in the
production of Technical Institute after
the Ex-Manager, S. Madhu Sudan
Singh took over on 29th June 10853,
This was due to the general strike of
workers in August-September, 1853
and the subsequent shifting of the
machinery of different sections to pro-
per sheds. A statement showing the
production of the Technical Institute
during the periods 1st January, 1953
to 30th June, 1953 and 1lst July, 1058,
to 31st December, 1953 is placed on
the Table of the House. [See Appen-
dix III, annexure No. 56.]

NEWSPRINT

141. Shri S. N. Das: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the present reguirement of news-
print in India;

(b) what part of it ig met by indi-
genous production;

(c) the names of countries from
where newsprint was imported in
1953, giving the quantity and price in
each case; and’

(d) if there is any indigenous pro-
duction in India, the sources of sup-
ply?

The Minister of Commerce (Shri
Karmarkar): {a) 60,000/70,000 tons
per annum.

(b) There i no indigenoug produc-
tion at present.
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(c) A statement is attached. [See
Appendix III, annexure No, 57.]

(d) Does not arise,
SURVEY OF UNEMPLOYMENT

142 Shri Dabhi:
Pandit D. N. Tiwary:

Will the Minister of Planning be
pleased to state:

(a) whether the survey of unem-
ployment conducted in the 18 towns
of India during the last year has now
been completed;

(b) if the answer to part (a) above
be in the affirmative, the results there-
of in each of these towns;

(c) the exact method or methods
adopted for the survey in these towns;
and

(d) who conducted the survey?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (d).
A statement is laid on the Table of the
House. [See Appendix III, annexure
No. 58.]

WIRELESS TRANSMITTERS

143. Shri 8. C. Samanta: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the steps that have been taken
to replace the old type of transmitters
which are used for broadcasting; and

(b) whether it is a fact that the
new types of imported transmitters
are very simple, require less space
and are cheaper?

The Minister of Information aad
Broadcasting (Dr. Keskar): (a) Some
of the projects in the Five Vear
Pan for the development of broadeast-
ing in India involve replacement of
transmitters, i.e. where one of a higher
power is to be set up. Nvu step has
yet been taken 10 replace transmitters
which have served their normal lite.

(b) It is true that modern trans-
mitters require less space. The re-
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curring expenditure on these trans-
mitters is less than on vlder types so
far as valve replacements and cost of
power supply are concerned.

STEEL DBARREL FACTORIES

144. Shri Bansal: (a) Will the
Minister of Commerce and Industry
be pleased to state the number of
concerns manufacturing steel barrels
for petroleum and petroleum products
in the country at present?

(b) What is the rated capacity of
each?

(¢) How many of them are com-
pletely or predominantly foreign-
owned?

(d) What are the names of these
foreign-owned companies?

(e) When did they start production
in this country?

The Minister of Commerce (Shri
Karmarkar): (a) and (c) to (e). A
statement is attached. [See Appendix
III, annexure No. 59.]

(b) The total capacily is over 35,000
tions per annum.

CircutTa CORPORATION

145. Shri 8. C. Samanta: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether the long-standing dis-
pute between the Government of India
and the Corporation of Calcutta with
regard to realisation of rate bills of
the Central Government's properties
in Calcutta has been settled; and

(b) if so, how?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
No, Sir,

(b) Does not arise.
TeA CHEsSTS

146. Shri Nanadas: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the annual production of full
size and half gize tea chests in 1952-
53 and 1953-54 In approved plywood
tactories in India;
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(b) the total number of tea chests
(full and half size, separately) con-
sumed in tea plantations in India;

(¢) the quantity out of that re-
ferred to in part (b) above drawn
from plywood factories in India for
the years indicated in part (a) above;
and

(d) the quantity supplied by each
indigenous plywood factory?

The Minister of Commerce (Shri
Karmarkar):(a) The total production
of tea chests by the approved plywood
factorieg in India during the calendar
years 1952 and 1953 was 4-82 million
sets and 3.17 million sets respectively
Separate figures for full size and half
size chests are not available.

(b) On the basis of tea crop produc-
tion in India during the years 1952
and 1953, it is estimated that the total
number of tea chests consumed by the
tea plantationg during these years was
roughly 54 and 5.3 million sets res-

pectively.

(c) About 4'36 million and 297
million chests respectively during the
years 1952 ang 1953 from approved
factories.

(d) Precise information is not rea-
dily available.
SALT

Shri Dabhi:
Shri Morarka:

Will the Minister of Produetion be
pleased to state:

147.

(a) the nature and extent of the
control on the production, movement
and sale of salt in the country; and

(b) the present prices at which salt
is sold in different Part ‘A’ States and
Delhi as compared to the prices when
the salt duty was in force?

The Minister of _;P{pductibn (Shri
K. C. Reddy): (a) Under the Central
Excises and Salt Act, 1944 and the
Rules made thereurider the production
or manufacture of salt is subject to
the terms and conditions of licence to
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be granted by the Salt Commissioner.
The manufacture of salt by an indivi-
dual or group of indjviduals in areas of
10 acres and less is, however, at pre-
sent, exempt from licence, This ex-
emption will be limited to areas of 2}
acres and less from 1st March, 1955.

Control on the movement of salt is
exercised by the Central Government
to a limited extent by ensuring that
the salt muving under the Zonal
Scheme drawn up by the Central
Government under Section 27(A) of
the Indiap Railways Act, 1880, en-
joys ‘“‘preferential traffic”. There is
no restriction otherwise on the move-
ment of salt from the sources of pro-
duction by road, river, ordinary rail
traffic or any other mode of transport.

Sale of salt is not controlled by the
Central Government but some State
Governments exercise control of sale
by distribution and price controls.

A list showing the different types
of Controls over salt exercised by the
States is attached. [See Appendix
III, annexure No. 80.]

(b) A statement giving the desired
information is attached. [See Appen-
dix III, annexure No. 60.]

CLOTH EXPORT TO PAKISTAN

Shri G. P. Sinha:
Dr. Ram Subhag Singh:

Will the Minister of Commerce and
Indusiry be pleased to state the num-
ber of bales of cloth which have been
sent to Pakistan in 1953-54 as far as
information is available?

The Minister of Commerce (Shri
Karmarkar): 13,25,000 yards of cotton
plecegoods of the value of Rs. 10,64,000
have been expurteq to Pakistan bet-
ween April, 19853 up to the end of
January, 1954,

148.

Ruvnukn TYEKs

149. Shri U. M. Trivedi: (a) Will
the Minister of Commerce and Indus-
try be pleased to state the firms
manufacturing pneumatic tyres in
India?
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(b) What dividends have they paic
to their shareholders during the last
three ycars?

(¢) What is the percentage rise in
the price of tyres as between those
obtaining in 1940 and 19507

(d) Has the price of raw rubber
gone down 300 per cent. during the
last six months?

(e) If so, has there been a corres-
ponding fall in the price of tyres?

The Minister of Commerce (Shri
Karmarkar): (a) (1) Messrs. Dunlop
Rubber Co. (India) Ltd., Calcutta.

(2) Messrs. Firestone Tyre & Rubb-
er Co, (India) Ltd,, Bombay.

(3) Messrs. Travancore
Works, Trivandrum,

(4) Messrs. National Rubber Manu-
facturers Ltd., Calcutia.

Rubber

(b) Full and precise information is
not available,

(c) 120 to 145 per cent, for certaln
selected sizes of motor car tyres.
(d) No, Sir.

(e) Does not arise.
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X-RAY APPARATUS

150. Shri B. 8. Murthy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the steps taken to manufacture
X-ray apparatus in India and the
results thereof; and

(b) the number of X-ray appara-
tuses imported during 1953-54?

The Minister of Commerce (8hri
Karmarkar); (a) A firm is already
manufacturing X-ray and other Eleo-
tro-medical apparatus in the country.
Permission has been given to another
firm also for the production of this
equipment.

(b) Statistics relating to imports of
‘X-ray Apparatus’ are not available as
they are not separately recorded in
the Accounts relating to the Foreign
(Sea, Air and Land) Trade and Navi-
gation of India. However, Electro-
medical apparatus (including X-ray
apparatus) to the value of Rs,
18,48,300 were imported during the
seven months from April to October,
1953.
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OFFICIAL REPORT

1479
HOUSE OF THE PEOPLE
Monday. 8th March, 1954

The House met at Two of the Clock
[Mgr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

REPORT OF I F. C.
ENQUIRY COMMITTEE

Mr. Speaker: Before the House pro-
ceeds further, 1 wish to fix up time
for continuation of the discussion on
the Industrial Finance Corporation
Enquiry Committee’s Report. The
extension is rather an unusual one.
The full time of 2} hours was taken
in the discussion and the only thing
that remains to be done is the reply
by the hon. Minister concerned. Hon.
Members, I understand, want some
further time. Two and a half hours
was the maximum, as I said. But they
want some further time. I have no
objection to accommodate them, if
they find the time. If they want time
for everything, then-it is not possible
—1 shall only call upon the Minister
to reply. But if they want to ac-
commodate themselves, then it is pos-
sible to find some time. Even the time
that the Minister will reguire is an
extra aliotment—half an hour or so.
So. as I said last time, the House has to
take an overall picture of the whaole
situation. I had suggested one remedy,
but it seems it was not acceptable to

775 P.S.D.
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hon. Members; that was the dropping
of the guestion-hour sometime, off and
on.

Some Hon. Members: No.

Mr, Speaker: If that is not accept-
able, I do not think I can accede to
extension of time. I shall call upon
the Minister to reply today or to-
morrow, according’ to his convenience.’
Half an hour at the end will be re-
served for that purpose.

Shri Nambiar (Mayuram): We have
already lost two hours from the time
allotted for the Railway Budget. We
cannot give time for the hon. Minis-
ter from Railway Budget. It is a
difficult situation: we have already
lost enough time.

Mr. Speaker: Order, order. The
most difficult situation is for one who
has to take an overall view of the
session for the benefit of the whole
House. That is the difficulty. Time
has to be found. Either the House
must sit longer hours ....

Shri Nambiar: We are prepared.

Mr. Speaker: But all are not pre-
pared. That is one thing. (Interrup-
tion). If a substantial majority is
prepared to agree, I am prepared to go
by it.

Some Hon. Members: No.

Mr. Speaker: It is the Opposition
which wanted a discussion on this.

Some Hon. Members: Yes.

Mr. Speaker: So, it has to be fixed
according to the convenience of the
Minister.
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Shri Tulsidas (Mehsana West): May
I make a submission, Sir? Will it not
be possible to have only half an hour
extra plus half an hour for the reply
by the Minister on Friday which is the
day for Private Members' Bills?

Mr. Speaker: I think I cannot fix
the day now. But I can accept this
arrangement of meeting each other
fifty-fifty. .

Shri Tulsidas: Thank you.

Mr. Speaker: Fixation of the day
will have to depend upon the conveni-
ence of the hon. Minister. My only
point is that if the reply is to be
effective or to be understood, then
there must not be a long gap between
discussion and reply. That is why 1
am particular that it should take place
within the course of this week. 1 shall
consult the hon. Minister about his
convenience and then fix up a day.

DEMANDS* FOR GRANTS—RAIL-
WAYS

Dr. Lanka Sundaram (Visakha-
patnam): About the cut motions, Sir,
may I make a submission? Up to the
moment, Demand No. 1 is under de-
bate along with the cut motions. There
are nearly a dozen Demands, cut mo-
tions with reference to which have
to be disposed of. At the rate at which
the debate is going on, the cut mo-
tions which come later will be blocked.
A suggestion was made to you. 1 be-
lieve yesterday about the grouping of
cut motions so that even the ones at
the bottomm might come in and be
taken .together.

Mr. Speaker: I could not follow the
last suggestion.

Dr. Lanka Sundaram: About group-
ing of Demands so that cut motions
could be taken up together. I believe
a statement was sent to you yesterday;
I have got a copy in front of me.

Mr. Speaker; What does he want?
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Dr. Lanka Sundaram: Grouping of
Demands together into various blocks
—into 11 sections.

Mr. Speaker: What about the cut
motions?

Dr. Lanka Sundaram: Cut motions
will be taken together with reference
to the Demands. For example, De-
mands Nos. 5 and 6 may be taken to-
gether; and the cut motions on those
Demands can be grouped together.

Mr. Speaker: All the cut motions in
respect of those Demands?

Dr. Lanka Sundaram: Where they
are related to each other.

Shri K. K. Basu (Diamond Harbour):
Those we have selected.

Shri Barrow (Nominated—Anglo-
Indians): May I make a suggestion?
We decided that certain demands
should be grouped together. For ins-
tance, 3 and 4, 5 and 6. 9A and !2A and
12B—I am speaking from memory—
15. 16, 17 and 18. Now, the sugges-
tion is this, if you will be kind enough
to agree, that a certain time be allot-
ted, as for example, to Demands Nos. 3
and 4, and then a certain time for
Demands Nos. 5 and 6 and so on so
that all the Demands may get a fair
share of the time. Only those cut mo-
tions will be moved as are on the
agreed list.

Mr, ‘Speaker: I am quite agreeable
to accept this suggestion. In fact, I
would have suggested it myself. Ins-
tead of carrying on with one demand
without fixing the time, it is better if
time is allotted to each demand
separately. That was the practice in
the predecessor bodies of this House.
A specific time was fixed for a parti-
cular demand and, of course, if it was
not finished. then guillotine was ap-
plied. That was the practice. So if
the hon. Member's suggestion is ac-
ceptable to the Opposition, then it
will be for them to fix up the time,
not for me. Let them fix up the time
up to which Demand No. 1 will go and
we may stop at that time.

+Moved with the previous sanctionof the President.
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Shri Nambiar (Mayuram): We
have already made a suggestion day
before yesterday that Demands Nos.
3, 4, 5 and 6—as they relate to the
administration by Railway Board, and
railway staff matters—could be group~
ed together and 14 days might be al-
lotted. We have already made a sub-
iission in that line. That can be
decided now.

Dr. Lanka Sundaram: I sent up to
you, Sir, a list of groups. If you can
kindly go through it and see if it is fea-
sible, then it would be better.

Mr, Speaker: I think I shall have to
see. He wants Demands Nos. 3 and 4
to be taken up along with No. 1?

Dr. Lanka Sundaram: Yes.

Mr. Speaker: Demand No. 1 is al-
ready under consideration. I shall
place Demands Nos. 3 and 4 also. I
believe the hon. Railway Minister has
no objection.

The Deputy Minister of Railways
and Transport (Shri Alagesan): In
fact, many of the subjects under the
cut motions have been covered in the
hon. Members’ speeches wunder this
Demand.

Mr. Speaker: Demand No. 1 is al-
ready before the House. So, I place
Demands Nos. 3 and 4.

Dreyvanp No. 3—MisceLLANEOUS Ex-
PENDITURE.

Mr. Speaker: Motion is:

“That a sum not exceeding Rs.
1,32,26,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Miscellaneous Expendi-
ture.””

DEMAND No. 4—ORpDINARY WORK-
NG EXPENSES—ADMINISTRATION.

Mr. Speaker: Motion is:

“That a sum not exceeding Rs.
28,21,34,000 be granted to the
President to defray the charges
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which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Ordinary Working ex-
penses—Administration’.”

The selected cut motions are 96, 98,
225, 227, 239, 37, 39, 44, 100, 107,
108, 246, 255, 264 and 267. They
may be moved.

Sumpey Policy

Shri Sivamurthi Swami (Kushtagi):
I beg to move:

“That the demand under the
head ‘Miscellanecus Expenditure’
be reduced by Rs. 100.”

Survey of Healyal-Karwar Railway line

Shri Sivamurthi Swami: I beg to
move:
“That the demand under the
head ‘Miscellaneous Expenditure’
be reduced by Rs. 100.”

Grievances of daily wages labour

Shri 8. 8. More (Sholapur): I beg
to move:
‘“That the demand under the
head ‘Miscellaneous Expenditure’
be reduced by Rs. 100.”

Granting of licenses to caterers

Shri T. K. Chavdhuri (Berhampore):
I beg to move:

“That the demand under the
head ‘Miscellaneous Expenditure”
be reduced by Rs. 100.”

Work of the Special Police Establish-
ment

Shri P. Subba Rao (Nowrangpur): I
beg to move:

“That the demand under the
head ‘Miscellaneous ' Expenditure’
be reduced by Rs. 100.”

Recommendations of the Pay Com-
mission etc. for ministerial staff

Dr. Lanka Sundaram: I beg to move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Administration’ be reduc-
ed by Rs. 100”.
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Shifting of Branch of Central Railway

Shri V. Missir (Gaya North): I beg
to move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Administration’ be reduc-
ed by Rs. 100".

Inadequate amenities like canteens,
etc.

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Administration’ be reduc-
ed by Rs. 100".

Promotions of Class Il officers to
Class I .

Shri B. N. Singh (Ghazipur Distt.—
East cum Ballia Distt—South West):

‘“That the demand under the
head ‘Ordinary Working Ex-
penses—Administration’ be reduc-
ed by Rs. 100”.

Reinstating of employees acquitted by
Courts

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary  Working Ex-
penses—Administration’ be reduc-
ed by Rs. 1007,

Curtailment of facilities to workers in
Erode (S. I. R. Section)

Shri Nambiar: 1 beg to move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Administration’ be reduc-
ed by Rs. 100™.

Recruitment to be based in proportion
to the population of linguistic
States

Shri T. B. Vittal Rao (Khammam):
I beg to move:

“That the demand wunder the
head ‘Ordinary Working Ex-
penses—Administration’ be reduc-
ed by Rs. 100".
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Working expenses of Eastern Railway
and Western Railway Administration

Shri U, M, Trivedi (Chittor): I beg
to move:

“That the demand under the
head ‘Ordindary Working Ex-
penses—Administration’ be reduc-
ed by Rs. 100™.

Disabilities of Railway staff

Shri B. S. Murthy (Eluru): I beg to
move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Administration’ be reduc-
ed by Rs. 100".

Increase of posts in higher scales of
ministerial strff

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Administration” be reduc-
ed by Rs. 1007.

Mr. Speaker: These cut motions are
placed before the House. Now, what
is the time that we are fixing for
this?

Shri Barrow: My suggestion is that
we may go up to five o'clock for all
these three Demands.

Mr. Speaker: Yes. We have taken
all these three Demands together and
we will go up to five o'clock. The fur-
ther Demands are Nos. 5 and 6.

Shri Nambiar: Mr. Speaker, I have
already submitted in my speeches on
the general discussion that the griev-
ances of the staff are mounting and
there is growing discontent. I have to
add that the staff are not well treated.
The concessions which were enjoyed
by them during the last 5 years are be-
ing withdrawn by the Railway Ad-
ministration one after the other. I
can quote certain instances. With re-
gard to pass facilities, I can say that
the quantum of passes already issued
are now reduced. For instance, per-
sons who were drawing Rs. 76 on or
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before 3rd May, 1948 are considered
to have qualified for inter-class passes
whereas those who are getting that
pay after that day are disqualified for
inter-class passes. With regard to the
Privilege Ticket Orders, there is
curtailment, Another factor ig the
retired railway employees were get-
ting passes and that is now being re-
duced to the minimum. Those who
have put in 30 years’ service only are
given one set of passes in 5 years with
regard to class IV staff. So also with
regard to class IIlI, the concessions
they were previously enjoying are be-
ing curtailed. With regard to the
workshop or loco shedmen who are
entitled to take half a day off previous-
ly, that right has now been deprived
and the Railway Board have said that
even if these men take half a day's
leave, that will be treated as egual to
one day's leave. This is also a curtail-
ment of their rights.

[Mgr. DEPUTY-SPEAKER in the Chair]

With regard to gratuity, there is a
new innovation made now. Even 1if
a railway servant retires after putting
in 30 years of service, his gratuity
may be proportionately reduced ac-
cording to the whims and fancies of
the administration by seeing kis
service record. This is a very wrong
thing and it is a new attack on the
railwaymen.

The railwaymen enjoyed medical
facilities not only for themselves, but
for their wives and children, and even
their dependents got the facilities.
Now, the right of medical treatmentin
respect of the dependents is denied,
and I do not know the reason for it.

With regard to maternity leave, the
Railway Board has issued an order
that that leave is to be given to the
women staff only once in three years.
That means that the Railway Board
wishes women employees to produce
children only once in three years! I
do not know whether this is a part of
family planning, but let the Railway
Board state it clearly. That order of
the Railway Board is ununderstandable
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and without sense. Whenever there is
a claim for maternity leave, it used to
be granted, but why should this be
restricted to once in three years? It
is absurd, there is no meaning in it.
I do not know if it is part of famlly
planning. If it is so, let the Railway
Board introduce it at home first be-
fore introducing it in the Railways.

Similarly, there is a curtailment of
the holiday facilities. Communal holi-
days are now refused on the occasions
of Onam, Diwali, Ramzan and Christ-
mas. Railwaymen used to get fully-
paid holidays on these occasions, but
they have been denied these holidays
now, and are called up for duty on
such important festive occasions as
these.

I do not understand the difference
between matriculation and non-matri-
culation qualification in the case of
the running staff. They do the
same work, but why should there be a
difference in the pay? A driver who
has passed his matriculation gets Rs.
20 more than a driver who has not
got that qualification. All the same,
both will be doing the same job. I
consider this as a discrimination. Last
year when [ raised this guestion, the
Railway Minister said that a know-
ledge of Hindi or other vernacular is to
be encouraged. In spite of that assu-
rance, the matriculation qualification
is still insisted upon, for which there
iz no justification given.

With regard to the Payment of
Wages Act, the Railway Board refuses
to accept certain sections of the Act.
Whenever a Railway servant is sus-
pended, on reinstatement he is given
full pay for the period of suspension.
In fact, that was the judgment of the
Bombay High Court—any curtailment
of full pay during the period of sus-
pension is ultra vires and is against
the Payment of Wages Act. There is
a specific case in which this judgment
has been given, and in spite of that,
the Railway Board refuses to give full
pay for the period of suspension. I
have brought many such cases to the
notice of the Railway Board. Not only
that, but I can also quote an instance
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[Shri Nambiar]

with regard to the curtailment of an-
nual increments, For imposing punish-
ment, annual increments are cut and
this is quite in violation of the Pay-
ment of Wages Act. The Railway
Board must also consider this point.
A third violation is reduction to a lower
scale. I can quote the instance of an
instructor who ‘was reduced to the
stationmaster’s category. He was get-
ting a basic pay of Rs. 115, and as a
punishment it has been reduced to
Rs. 76. I may, in this connection. bring
.to his notice the case of one Mr. M.
Thomas, an instructor in the Trans-
portation School in Trichinopoly whose
pay was reduced from Rs. 115 to Rs.
76 as a punishment. The reply given
to his appeal is:

“In accordance with Rule A. 10,
Chapter III of G.M.85.0., it is left
to the authority imposing the
penalty to fix the pay of an em-
ployee on reduction from a higher
to a lower grade or post.”

The rule which is quoted is an old
rule which obtained in 1941 before the
Railways were taken over from the
company and before the new :ules
came into force. Such reductions of
salaries are also a violation of the
express provisions of the Payment of
Wages Act.

Apart from this there are several
instances of withdrawal of conces-
sions and major curtailment of the
rights of the railway staff. Previously
the loco-sheds were governed by the
Factories Act. If the staff work after
five o'clock in the evening when rou-
tine working hours are over, they are
entitled to an over-time allowance,
and the staff in these sheds were get-
ting this allowance. Now, very clever-
ly the loco sheds have been removed
from the operation of the Factories Act;
thereby the over-time allowances en-
joyed by the staff are taken away.
This real grievance of the staff was
brought to the notice of the Railway
Minister during the course of the de-
bate on the Railway Budget last year
also; but it Has not been redressed, I
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would appeal to him to issue orders
that these loco sheds and other work-
ing depots on the lines should be
brought back under the purview of
the Factories Act.

With regard to the recruitment of
the sons of railway servants, the hon.
Minister said that it is against the
spirit of article 19 of the Constitution.

The Deputy Minister of Rallways and
Transport (Shri Alagesan): WMay 1
bring to your notice, Sir. that most of
the points which the hon. Member is
now making are mere repetitions, and
were made yesterday.

Shri Nambiar: They may be repeti-
tions—but let him give one answer
both to Mr. Anthony and Mr. Nambiar.

Shri Alagesan: I am prepared to re-
ply to every point: I have no obje--
tion, But it is a Question of the time
of the House.

Shri Nambiar: I shall adhere to the
time-limit, so far as I am concerned.

What we say is this. Formerly
sons of railway employees had a cer-
tain percentage of vacancies—say 10,
20, or whatever it may be—reserved
for them. The Constitution does not
say that you cannot make any reser-
vation for them.—reservation in the
sense that when appointments are
made certain applications of sons of
railway employees may be considered
and a certain quota given to them.
That does not in any way violate the
provisions of the Constitution. It is a
wrong ground to deny railway em-
ployees’ rights. My submission is that
their case must be favourablv consi-
dered. There is introduction of a new
literacy qualification for class IV staff.
Class IV staff (manual labourers) were
recruited without any condition that
they must be literates or not. Whe-
ther he is a gangman or pointsman,
now he must have a qualification, he
must be literate in any language. Other-
wise he will not be recruited, that
is the latest erder. There were cases 07
the South Indian Railway where twelve
persons have been issued notice of ter-
mination of service in Mangalore. That
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matter has been represented to the
Ministry. This condition is wrong. We
know in our country there are about
90 per cent. illiterates; only 10 or 12
per cent. are literates. It would mean
that railwaymen should come only
from this 10 or 12 per cent. and the
rest 88 or 90 per cent. of the people
of this country will not get a chance
of recruitment to the class IV category
in the Railways. This is a very wrong
idea. Therefore, that condition for
recruitment to class IV must be with-
drawn; that must be cancelled.

Discrimination is also shown with
regard to the payment of travelling
allowance. Class IV staff are not given
travelling allowance taking the
dearness pay also into consideration.
When travelling allowance is to be
considered, dearness pay is also to
be taken into consideration; then
they are entitled to a travelling al-
lowance of Rs. 1-8-0 per day; today
they are paid only thirteen annas.
Repeated petitions have been sent by
them but with no result.

I have to submit with regard to the
ministerial staff as well as the station
masters and such other categories, at
least 50 per cent. should be in the
higher grades—all the higher grades
put together,—there may be at least
50 per cent. in that and in the lower
category, you may put 50 per cent.
That is all my submission.

Mr. Deputy Speaker: I will not allow
the hon. Member to go on taking the
time of the House ....

Shri Nambiar: I have not taken ten
minutes, Sir.

Mr. Deputy Speaker: He took part
in the General Discussion. I am get-
ting repeated letters saying ‘I have had
no chance to speak; what is the use
of my coming to Parliament?’ Shall
I read out letter after letter? The
Member should not think that he has
got a monopoly of all the grievances.
Only one more minute will I allow him.

Shri Nambiar: With regard to sta-
tion masters, and ticket examiners,
with regard to that category, let the
lowest category have 50 per cent., Jet
all the other categories put together
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have 50 per cent; that is a very reason-
able suggestion and I think the Rail-
way Minister can accept it; he may
please do it.

Regarding the accidents in work-
shops, in each case where there was
an accident formerly, that was treat-
ed as an accident and the railwaymen
used to get their salary. There is now
a committee formed—accident com-
mittee—and this committee consists of
persons—certain supervisors and cer-
tain other persons whom the Adminis-
tration or the manager likes and that
committee says, whatever be the acci-
dent, that it is neglect on the part of
the worker. Therefore, he does not
get the wages for all the days that he is
on sick leave even though he had
met with accident while on duty. This
is a very serious check on his rights
and what I submit is that this should
be removed.

They say that during the last five
Years, more wages have been paid to
the workers, more concessions have
been given to the workers. This =
wrong, I have narrated these facts to
convince the hon. Minister for Rail-
ways that whatever emoluments they
have been given during the last five
years, are not enough. That is my sub-
mission. All these concessions have
been withdrawn and the railwaymen
are treated very badly. It is high time
that the Administration opens its eyes
and sees the realities and sees that
railwaymen are fairly dealt with. That
is my submission and I hope the Rail-
way Minister will consider thig sub-
mission.

Shrimatl Jayashri (Bombay—Subur-
ban): Sir, I thank you for giving e
this opportunity to speak a few words
on the Railway Administration. The
public will appreciate the proposed
new travel concessions but it seems
that part of that concession is with-
drawn as it will only be available for
chargeable distances of 150 miles or
over. The former distance allowed was
50 miles. Besides this I would request
that concessions should also be given
to travel on river by boats and steamers.
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The Administration has initiated
a policy of elimination of firet
class in trains and I would re-
quest that the same policy should be
adhered to. It seems anomalous that
this policy is followed in other trains
but it is not allowed in Bombay subur-
ban trains. There in the electric sec-
tion for the daily card tickets, the
charges are made according to the
first class and not according to the
second class. So I request that the
daily fares should be charged accord-
ing to the second class tickets.

Then I would like to say something
about amenities to passengers. In the
Railway budget a sum of Rs. 3 crores
is set apart for amenities to passen-
gers. While appreciating the efforts
of the Railway Ministry in this con-
nection I would draw the attention of
the hon. Minister to the fact that the
cost of many major works or build-
ings, that is to say expenditure of a
capital nature, is debited to this ac-
count with the result that a big slice
is taken away from this fund. In the
Bombay suburban trains the number
of passengers is very large, both on
the Western and Central sections of
the railway. And it is their demand
that out of the main provision for pas-
senger amenities a separate provision
for the amenities of passengers on
suburban railways may be made, and
that thereafter a three year planfor
passenger amenities on suburban sec-
tiong in the order of priority may be
made. And for the purpose of mak-
ing such a plan they want that =
non-official committee representing the
suburban area should be formed.

There is another urgent matter to
which I would like to draw your atten-
tion. Near the Andheri railway sta-
tion a sub-way has recently been built
by the Bombay Municipality. During
rains tne nullah will be choked and
all the rain water will flood the village
that is very near the Andheri station.
The population of the village is ten
thousand and the village people will
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experience great hardship. So I would
request the hon. Minister to do some-
thing in this matter.

Another thing is about the Andheri
yard. A few days back a representa-
tion was made to the hon. Minister on
behalf of the Grass Merchants’ Asso-
ciation with a view to make the growth,
supply and distribution of grass easy
and steady. The Andheri yard re-
quires to be made permanent and cen-
tral with all necessary facilities ac-
cording to the programme of shifting
Bombay cattle in suburbs. Till then
the supply of wagons to the wvarious
stations should be so fixed as to feed
all cattle nearer to the respective sta-
tion with a view to save transport. I
would draw the attention of the hon.
Minister to this also and request that
wagon facilities may be given to help ~
in the transport of grass.

The last thing I wish to mention is
about the rate of dividends. Accord-
ing to the Convention the Railways at
present pay dividends at the rate of
four per cent. However, in view of
the Central Government’s borrowing
at the rate of 33 per cent. it is reasan-
able to expect that a Committee of
Parliament will consider it as a slid-
ing scale from 4 per cent. to 3% per
cent.

I wish to draw the attention of the
hon, Minister to these matters.

Shri M, D. Joshi (Ratnagiri South):
Sir, I thank you for giving me this
opportunity to draw the attention of
the hon. the Railway Minister to the
need of construction of railways in
my part. Last year, at the time of
the general discussion of the railway
budget, I had taken the opportunity
of pointing out the absolute necessitv
of constructing a railway line through
Konkan Area. There was no specific
assurance at that time, nor eve! today
have we got any specific assurance to
that effect. However, I was very glad
to note that in reply to the. debate in
the Council of States, the Railway
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Minister was pleased to make the fol-
lowing statement. I shall quote a few
lines from his speech:

“l1 am also considering the
examination of such alignments as
Cape Comorin to Bombay on the
west coast line which have so far
been considered as an ‘impossible
proposition’. While it is not going
to be an easy matter financially
or technically, demanding as they
did engineering skill and talent of
very high calibre, we need not be
unduly pessimistic about the avail-
ability of such talent.

“I do want, however, that a preli-
minary examination should be
made and I shall advise the Rail-
way Board accordingly.”

This statement has given us hopes
about the solution of our problem.
This is a.very old and important re-
quest which has unfortunately not
been taken note of. I, therefore, thank
the hon. Railway Minister for this im-
portant pronouncement.

What I have to bring to his notice
is that the Diwa-Dasgaon Railway has
been taken up for survey. We learn
that a survey was made several years
ago. But, the present survey will be
made from a fresh point of view. What
is proposed or contemplated is to have
a broad gauge railway. What I want
to stress is that we should not tie
ourselves down to the construction of
a broad gauge railway. I shall state
the reasons briefly, If goods have to
be taken from Bombay to Belgaum or
vice versa, transhipment is necessary
at Poona because there is no metre
gauge from Poona to Bombay. Now,
if the metre gauge railway is construct-
ed from Bombay to Belgaum wvia Kon-
kan along the west coast, it will solve
the problem of carriage of goods from
Belgaum or the Southern Maharatta
country and the question of tranship-
ment will not arise. That is one thing.
Secondly, a metre gauge railway will
cost less. However, this is merely a
suggestion for the consideration of the
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Railway Minister. We are not insist-
ing upon any particular kind of rail-
way. What is necessary is that a rail-
way must be constructed because my
part of the country provides a popu-
lation of six to seven lakhs of people
in Bombay, mainly labourers, and of
the middle class, clerks, students, tea-
chers and people in all walks of life.
For four months of the yvear we are
practically cut off from Bombay. No
doubt, there is an S. T. bus service,
but that falls short of the demand of
the people. For example, in the days
of the Ganpati festival, lots of people
have to go to Ratnagiri Distriet and
there is no transport. Last year, the
steamer company stopped the monsoon
service—which was s weekly monsoon
service. Then, we had to make re-
presentations to the Transport Minis-
ter and he was kind enough to ins-
truct the company to start their service.
That is one aspect of the problem.

Another aspect is that my region is
absolutely undeveloped. The only
way to develop the area is to start
industries—small-scale as will as
large-scale industries. Those indus-
tries are impossible of realisation, un-
less there is a railway. We must not
look at it from the point of view mere-
ly of profits and losses. No Railway
has been a profitable concern in the
beginning. Experience shows that
All Railways have incurred losses in
the first instance, and as the people be-
come railway-minded in course of time,
and take advantage of the railway
communication. and after that part of
the country is developed, it works
profitably. Take the case of the Sou-
thern Mahratta Railway. it was not
a profitable proposition in the begin-
ning. Now, there is development all
round. Factories have grown up;
there has been industrialisation of
that region. Today the Southern
Mahratta Railway is very inadequate
to satisfy the needs of the people.
Therefore. in all humility, I urge on
the hon. Minister the necessity nf
constructing this Railway. This neces-
sity has been pressed even in the
Council of States by several Members
and I request the hon. Minister to
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undertake a survey of this line for the
construction of a broad gauge or metre
gauge railway, with a view to further
extend the line up to Mangalore up
to which a railway exists, so that our
problem may be solved. There is an-
other reason: that is the strategic
point of view. The western coast is
not provided with any railway. In
case of necessity, if there is no railway
there, problems of the defence of this
coast will arise and we will have to
face a lot of difficulties. From that
point of view also, a railway is ab-

solutely necessary for my part of the
country.
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Shri Muniswamy (Tindivanum):
At the outset I should like to state
that we are not able to understand .
some of the secrets of the Railway
Board, and the policy which they
are following. When I say  secret,
I mean that they have got certain
policies and methods, which are not
easily understandable by people like
us.

There is no proper organisation
through which the ordinary railway
labourers and their associations could
represent their grievances. The hon.
Minister was pleased to say the other
day that there is the Railwaymen's
Federation. But I must tell him that
the practical difficulty of all the
unions in the Railways is that they
are not able to push their case through
the Railwaymen's Federation. What
alternative source is there for these
unions to represent their grievances?

Another thing I would like to
point out is that when representa-
tions are made to the hon, Railway
Minister or the Railway Board, in
many cases, we get a suitable reply,
and as far as I have seen, we do get
a suitable reply, but that is all; they
are not schoolmasters to give ans-
wers to the gquestions. I would re-
quest the hon. Minister to see that
their cases are properly considered,
and something is done to them.

The other day, I represented to the
hon. Minister and also the Railway
Board, the case of the sanitary ins-
pectors. They are classified as super-
visory staff. Prior to 3rd May 1948,
they were given upper class passes,
like other officers, but since that date,
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all of a sudden, the upper class
passes have been stopped for these
people. We do not understand why
this discrimination should have been
made against these sanitary inspec-
tors. I would request the hon. Min-
ister to see that proper considera-
tion is shown to them, and to remove
inconsistencies in this regard.

Even though repeated representa-
tions have been made to the Railway
Board and the hon. Ministers, the
case of the running staff has never
been properly considered at all. In
the case of ‘B' Grade firemen, all of
a sudden, the literacy qualification
was introduced, and people who have
passed the SS.L.C. examination
have been taken directly as firemen.
But what about the case of those
who entered service before this
literacy question was introduced?
Some of them have put in more than
ten years of service. They were re-
cruited by a staff selection board,
after proper examination, and the
minimum qualification expected of
them was only IV Form. They were
never required te pass the S.S.L.C.
examination when they entered ser-
vice. But suddenly, this literacy qua-
lification has been .introduced. and
their chaices of promotion have been
reduced. The number of persons
affected is very small, and T would
therefore request the hon. Minister
to look into their case favourably.

Another point is about telegraph
inspectors. They are people who
look after the maintenance of the
telegraph lines. They have been re-
cruited in the normal manner and
they are people who have put in a
service of more than ten or ffteen
years. The ‘question of wireless ins-
pectors came in at the time of war.
They are now classified along with
telegraph inspectors. Whenever cer-
tain appointments or grades are in-
troduced, the cases of the telegraph
inspectors are overlooked. The wire-
less inspectors who are called com-
munication inspectors at present came
into the picture only at the time of
war. Now, what happens is that the
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telegraph inspectors who have put in
a service of more than ten or fifteen
years and who look after the work
which used to be done by the wireless
inspectors are neglected and overlook-
ed. I hope their cases will receive the
deepest consideration of Government
and a proper solution will be found.

I now come to the grievances of
travelling ticket examiners. Repre-
sentations were made by them that
they should be classified as running
staff. They are not sitting staff.
They have been representing tpat
they should be classified as runming
staff along with drivers and firemen.
Their cases have also been overlook-
ed. It is a small case, and the Rail-
way Board can easily understand it.
if only they have a mind to look into
the matter.

Mr. Deputy-Speaker: What is the
meaning of “running” staff—all those

who go in a running train?

Shri Muniswamy: Drivers and fire-
men are classified as running staff
and the travelling ticket examiners
wanted to be also classified similar-
ly; otherwise, they do pot get the
benefit of it. As a matter of fact,
they do not even have a place to_sit
whenever they travel. A travelling
ticket examiner going from Egmore
to Trichinopoly has all the time to
keep on standing. He cannot go and
sit anywhere. He cannot go into the
Guard’s van. The Guard does not
allow him, because he may have
somebody along with Hhim so he
refuses.

There are ever so many things, but
I do not want to mention them all.
I do not understand the secrets of
the delay. According to the Rdllway
Board. delay means ten years. That
is the minimum. I am not exaggera-
ting. I shall give you an example.
An estimate for constructing an over-
bridge in Cuddalore N. T. was sanc-
tioned ten years ago. Nobody came
there. I requested the hon. Deputy
Minister to wvisit that place. He was
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pleased to visit it. The moment
the hon. Deputy Minister came there,
the C. 0. S..the C. T. S, the D. T. S,
the A. T. S. and all kinds of people
came running like ants attacking a
sugar candy, and the work was com-
pleted. I must thank the hon. De-
puty Minister on behalf of my consti-
tuency. What happens is that we
cannot be taking the hon. Railway
Minister or the hon. Deputy Minister
to each and every place where a work
has to be executed. This is another
point which I want the Railway Min-
istry as well as the Railway Board
to bear in mind.

Now, about accidents, we know
very well what happens in an aero-
plane. People are nowadays afraid
of travelling in aeroplanes, but I
think that a reference to the wvolume
of papers supplied to us will show
that accidents to trains are increas-
ing gradually. Perhaps a time may
come when people will have to insure
themselves before boarding a railway
train. In 1951 the number of rail-
way servants killed in railway acci-
dents was 185, but in 1952 it rose to
226. Others from the public who
were killed in railway accidents
amounted to 3,588 in 1952, but this
figure rose to 4,153 in 1953. I do
not understand hpw we are getting on
with the railway administration and
how we can get on with the railway
administration in this manner, by
which there is an increase in acci-
dents year by year.

Shri Nambiar: Increase in accidents
and reduction in wages.

Shri Muniswamy: The accidents
involve not omly railway servants
but also passengers belonging to the
public. This sort of thing should not
go on, and accidents must be checked.

Now, I want to refer to a matter
concerning my constituency. I refer
to the Viluppuram Junction. It is a
very big junction not only in the
Southern Railway, but also throughout
India. Some representations were
made, and I have also represented
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the case to the hon. Railway Minis-
ter, regarding a level-crossing on the
northern side of Viluppuram Junc-
tion. I have a suggestion to make. 1
do not know whether the hon. De-
puty Minister has visited that place.
I request him to visit it. Instead of
having a level-crossing, I want to sug-
gest to the railway authorities to
construct a wall, because the level-
crossing gate is closed for nearly
eighteen hours in the twenty-four
hours of a day. So, it is practically
closed. Therefore, why should you
at all have a gate? Better have a
wall or rather two walls, so that no-
body can pass through. It need not
be called a gate. When you call some-
thing as a gate, it means a gate
through which you can go in and
come out, but in this level-crossing,
nobody is able to go in or come out.
That is why I suggested that we may
as well put up two walls. This is a
serious case, and 1 would request the
hon. Deputy Minister to come and
see it.

The Minister of Railways and
Transport (Shri L. B. Shastri): But a
railway train can break through the
wall.

Shri Muniswamy: I request that an
overbridge or an underbridge may
be constructed. I request some of
the officers to visit that place.

Now, I come to the Viluppuram goods
shed I do not know whether the hon.
Deputy Minister has visited any goods
shed, leave alone. the goods shed at
the Viluppuram  Junction. This
goods shed in particular is a very
small one. It was constructed some
years ago, and it cannot accommo-
date enough goods! Poor clerks
working in the parcel office are
punished for not being able to give
proper discharge for the goods, but
then, how could they accommodate
a lot within such a small space? One
cannot accommodate hundred people
in fifty chairs, and this is what the
poor clerks are asked to dé. If you
are not able to accommodate hund-
red people in fifty chairs, ¥you are
condemned. How could that be done
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by anybody? That is the situation

in Viluppuram goods shed.

1 had been to see the railway colony
at Viluppuram Junction. There are
practically no electric lights. I have
seen so many posts without lights.
This is a very important junction,
and I request the hon. Minister and
the Railway Board to take into consi-
deration these points.

Another thing I want to mention
is about the social activities that are
being done in railway trains. It
is not a simple thing. It is
most important. There is something
like a bhajan going on in the railway
trains. It creates a lot of nuisance
and trouble. There is a train run-
ning between Trichinopoly and Lal-
gudi, and I would request the hon.
Minister to visit it. People are not
allowed to get into that train. In a
carriage where some fifty or hund-
red people can be accommodated, a
few people are carring on a bhajan,
and they do not allow passengers to
get in. They say, “we are doing bha-
jan, please get into the adjacent car-
riage.”

Mr. Deputy-Speaker: Are these
people passengers?

Shri Muniswamy: Yes, passengers.
They conduct bhajan, and whenever
anybody wants to enter that carriage,
they ask them to go to the next car-
riage. These people are mnot merely
passengers, but they also have among
them railway employees. Every day
they are doing bhajans. They want
passengers also to join them. There
will perhaps be a time when the
driver and the fireman will also Jjoin
in the bhajan and we do not know
what will happen to the t{rain then.
These people will perform the bhajan
and the driver and the Guard may
put the thalam. You can imagine
the fate of the train. This will go on
without an end to it. I request the
hon. Minister to take immediate
notice of this. We cannot go and
conduct bhajans in railway carriages.
What would a foreigner think if he
gees this sort of thing going on? This
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matter should not be treated lightly,
as I find some hon. Members laugh-

ing.

Before 1 conclude, I want to refer
to another thing. We have already
made representations about it. It is
high time that the Members of Par-
liament should be vigilant and ge
through the country. Therefore, I re-
quest that passes should be issued to
M.Ps. as early as possible. Other-
wise, some of the hon. Members will
be very anxious to come and see
what happens in the Southern Rail-
way, and they will not be able to do
S0.

Another thing I forgot to tell you,
and that is that there is discrimina-
tion in the pay scales. Certain scales
are not operating on certain railways.
I have already represented the case
of sanitary inspectors. There is a
scale starting on Rs. 60 operating in
the Southern Railway, but it is not
followed in some of the other rail-
ways. When these people asked for
a higher scale, they were refused. In
some railways, say, the Western Rail-
way and the Northern and North-
Eastern Railway, the starting pay is
Rs. 90. Why should only the South-
ern Railway staff be started on Rs. 607

Mr. Deputy-Speaker: Because people
come.
Shri Muniswamy: People come be-
cause you do not pay more. Such
discrimination should not be there.
This is not company service. This
is government service. There should
be some uniformity. I think I have
represented all the points I wanted
to represent.

4 P.M.

Shri N. P. Damodaran (Tellicherry):
On a previous occasion nearly two
years ago I had an opportunity to
bring to the notice of the House the
railway requirements of the Malabar
coast from Bombay to Cape Comorin
I am glad that since then work on
the Ernakulam-Quilon rail link has
been started and, as stated by the
hon. Railway Minister, the 'Ernaku-
lam-Kottayam section of the line is
going o be opened for traffic in 1955.
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I am also glad that the work of re-
placing the dismantled Shoranur-
Nilambur line has been undertaken
since and it is nearing completion.
This line by itself is not going to be a
very great achievement. At one
time there was a proposal—not long
before the line was dismantled—to
extend the Shoranur-Nilambur line
to Wynad to a place called Bavaly
and to connect Tellicherry with My-
sore through Coorg by a railway line,
i.e. the Tellicherry-Mysore railway
line and the Shoranur-Nilambur ex-
tended railway line to meet at a place
called Bavaly. This will throw open
all the hill and Malnad areas of
Malabar, Coorg and Mysore for deve-
lopment. These two railway lines are
absolutely necessary for the all-round
development of the Malnad area.

I have dwelt at length in this House
on a previous occasion on the mneed
and desirability of connecting Telli-
clrerry through Coorg with Mysore.
Ever since that,  public opinion in
Malabar has been sufficiently well
expressed and the leading Malayalam
newspapers published in Malabar and
many English dailies published from
Madras have recommended this line
for inclusion in the Five Year Plan.
All the Municipal Councils and the
Malabar District Board have passed
resolutions favouring the construction
of this line. The District Rural Wel-
fare Committee presided over by the
Collector of that District Iras recom-
mended this line. This line runs
through the area now brought under
the National Extension Scheme. The
two States of Coorg and Mysore are
naturally very much interested in the
construction of this line. My friends
Mr. M. S. Gurupadaswamy, who re-
presents Mysore, and Mr. N. Somana,
who represents Coorg, are with me inh
demanding the construction of this
line.

Some Hom. Members: We are all
with wyou,

Shri Nambiar: All the Opposition.

Shri N. P. Damodaran: The mass
enthusiasm in Malabar in favour of
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this rail link was evident to the hon.
Deputy Minister for Railways when
he visited Tellicherry on the 1lth
January to declare open the re-model-
led railway station there. The
greatest boon that the Railway Min-
istry can now bestow upon wtne people
of Malabar, Coorg and ~Mysore is
this railway line. This line will gal-
vanise the industrial and agricultural
activities of that area. This was a
line which was surveyed 30 years
ago, and I understand, was recom-
mended. But the line was kept in
abeyance when the war broke out in
1914. At present., it looks that what
stands in the way of this railway
line is the proposed WMangalore-Has-
san rail link. Let me, for a moment
compare the claims and chances of
the Tellicherry-Mysore rail link with
those of the Hassan-Mangalore raii
link. Till it was mentioned by the
hon. Railway Minister last year in
his budget speech, nobody took the
suggestion to connect Hassan  with
Mangalore by a railway line serious-
ly. Bven now anybody who has
seen that area will not take that sug-
gestion very seriously. This proposed
line may look very well on a railway
map. It may connect Mangalore with
Madras through Bangalore, it looks
like a straight line running across
the Peninsula from  Mangalore to
Madras through Bangalore. But
what iz the good? It has to run
through forests and mountains and
uninhabited areas for miles and miles
together. We are going to spend a
few crores of rupees for this luxury
of connecting Mangalore with Has-
san. Tids line, I am sure, is going
to be wvery costly, unremunerative
and not very useful. A new lime, I
would like to tell the hon. Minister.
should be chosen with a view to give
the maximum benefit to the people
and not with a view to please some-
body very near and dear to us

An Hon. Member: Who is that
somebody?

Shei N. P. Damodaran: The Man-
galore-Hassan lime, will, in my opi-
nion, be a very costly luxury for the
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country. On the other hand, if we
.abandon this completely thoughtless
and insensible venture at the cost of
‘the nation and take the Tellicherry-
Mysore line instead, we can find solu-
‘tions for many problems facing Mala-
bar and Coorg, for whicr we cannot
find solutions otherwise. Malabar is
.a thickly populated area with a very
large percentage of its population
unemployed and under-employed. To
keep them like that is very dangerous
for the Government and for the coun-
try. Malabar has been a neglected
area for a very long time and it is
now discontented. The discontent-
ment of the people of Travancore-
Cochin with the existing order of
things has been very clearly exhibi-
ted through the ballot boxes. Mala-
bar is not different from Travancore-
Cochin. Unless you bestow some
serious atfention on Malabar, study
its problems and find solutions, Mala-
bar is going to be a troublesome spot
for you. Compared with Malabar,
the adjoining district of South Kanara
is happy and contented. Its popula-
tion is thin and it has got many pro-
jects, big and small, both from the
Centre and from the State. At pre-
sent, South Kanara happens to be a
chosen district both of the Centre and
of the State. We have no quarrel
with that. '

So with regard to the proposed
Mangalore-Hassan rail link, I would
like to tell the hon. Railway Minis-
ter that instead of spending a huge
sum of money on an unremunerative,
unimportant and most gdifficult pro-
ject like that, he should choose the
Tellicherry-Coorg-Mysore project
for inclusion in the second Five
Year Plan. This line, along with an
extension of the Shoranur-Nilambur
line to meet the former a3t a con-
venient place in Coorg. will throw open
the hill ranges and Malnad areas of
Malabar, Coorg and Mysore to the out-
side world and for development and
improvement. If the Shoranur-Nilam-
bur line cannot be undertaken for
extension at present, I would suggest
that the line should be extended at
least 12 miles further up to a place
near Vazhikadavu just © at the

775 P.S.D.
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foot of the Western Ghats so that
the hill produce from Mysore, Coorg,
Wynad and Nilgiris can have easy
access to the railway and to the Co-
chin Harbour. The railway map of
India looks incomplete with a number
of gaps existing between Bombay and
Cape Comorin. It will be a great day
in the history of Indian Railways
when one can travel from Bombay in
a train to Cape Comorin along the
west coast. That great day will de-
finitely dawn if Mangalore is connec-
ted with a convenient place near Goa
and if the Quilon-Trivandrum line is
extended by about 54 or 56 miles fur-
ther to the south to the land's end of
India. I hope we will not have to
wait for many years to see that great
day.

Another small railway line which
we require on the west coast is the
Kollengode-Trichur railway line
which has also been considered by
the Railway Board and the Railway
Ministry sometime ago.

Before 1 conclude, Sir, I would like
to mention one or two small things.
I would like to thank the hon. Rail-
way Minister and the Prime Minister
for having taken quick action on my
suggestion to convert the rail bridge
near Male into a combined rail-road
bridge to enable the diversion of the
west coast road to steer clear of the
French possession of Mahe. It is now
my painful duty to bring to the notice
of the Railway Minister that in spite
of instructions to the contrary, unne-
cessary delay is being caused to this
work at every stage. I have strong
reasons to believe that some delibe
rate attempts to delay the work are
being engineered by certain interested
quarters. The French authorities
are not above suspicion. I would re-
quest the hon. Minister to see that
this work is completed as expeditious-
ly as possible. I understand that
some of the railway officers are not
very serious about this matter and
some sort of delay under some pre-
text or other is being caused in the
conversion of this rail bridge into a
combined road-rail bridge and the
diversion of the west coast road steer-
ing clear of Mahe.
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One other point which I would like
to mention is about the desirability
of constructing a foot overbridge at
the Tellicherry railway station. When
the hon. Deputy Minister visited Telli-
cherry last month, the matter was
brought to his notice and, 1 think,
be will sympathetically consider the
need to construct a foot-bridge there.
The town is just on the western side
and the railway station is on the
eastern side. So, the foot over bridge
is absolutely necessary.

One word about the timings of the
trains in Malabar. Almost all the
Malayalam papers are publishing very
often complaints that the timings of
the trains in Malabar are inconve-
nient to the public of Malabar. The
Railway Minister has been com-
plaining that we do nol get as much
money from the railways as before.
But the thing is, in places where the
trains are not running for the conve-
nience of the passengers but for their
jnconvenience, all the loss is being
incurred. There is no direct train
from Bangalore to Cochin; people
have to wait at Shoranur junction
for hours together—sometimes 4 to 5
hours—to catch the next train to
Cochin or Travancore side. So, direct
train services should be introduced
between Mangalore and Cochin.

1 understand that the District En-
gineer’s office at Cannanore is likely
to be shifted to Shoranur. This again
is not in the interests of the railway
because at Shoranur, I understand,
about Rs. 4 lakhs will have to be
spent for the construction of new
buildings. The plea under which the
District Engineer’s office is being
shifted from Cannanore to Shoranur
i that the owner of the building is
not prepared to give the building to
themn, nor is he willing to undertake
repairs. But, I have got a printed
letter sent to the hon. Railway Min-
ister. in which the owner of the
building has not only expressed this
willingness to repair the building,
but he has also expressed his willing-
ness to sell the building to the Rail-
way at a nominal cost of Rs. 60,000,
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which is far less compared with the
cost of thre new buildings, Rs. 4 lakhs,
at Shoranur. So, under some pre-
text or other, this District Engineer's
office is going to be shifted from Can-
nanore to Shoranur. Canna-
nore is a central place and,
with the coming in of the Hassan~
Mangalore line or the Tellicherry-
Mysore line, the location of Cannanore
becomes more central than Shoranur
for Railway proposes.
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Shri Lakshmayya (Anantapur).
am very happy to have the opporiu-
nity to speak, though not in the
General Discussion on the Railway
Budget, at least on the Demands for
Grants. At the very outset, I wish
to congratulate the hon. the Railway
Minister for having presented a very
realistic and a responsible budget for
the Railways. ¥ is all very easy to
talk and eriticise the Budget, but I
want the House to consider whether
our Railway Minister has done his
best in the progress of the raiways
and whether he has utilised the
available resources in the best man-
ner possib’e. A number of things
have been done as set forth in the
Railway Budget. Drinking water faci-
lities have been provided, platforms
have been extended, ceiling has been.
dbne and even the covers to protect
the passengers during the rainy sea-
son have been constructed. Several
things to improve thhe amenities for
the lower class passengers have been
done and one cannot expect more from
the Railway Minister in this chort
period. I think what all is human-
ly possible has been done by him.
He har no Aladdin’s lamp to trans-
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form all overnight. One sentence in
the Railway Budget reads as follows.
“It will] be my endeavour to provide
more and more amenities to the third
class passengers.” and this is still
ringing in my ears. This indicates
his spirit of human service, and his
attitude to the lower class passengers.

He is like Rama, in kindness and
Eenerosity. Though short in stature,
large in heart, noble in mind, lofty
in thoughts, wise in deeds, and the
Deputy Minister, like Lakshmana, is
helping and aiding him in all the
developmental schemes. This is no
exaggeration. The other day when
the Deputy Minister for Railways.
visited Guntakal, a number of vil-
lagers thronged around him and in
order to satisfy them, he narrated
two stories from Ramayana, and
satisfied them. He said he would
consider their representations. Later
on tney began to gquestion me, “what.
about our request for the construc-

tion of new lines?” The Chairman of

Anantapur municipality askes. What
about the construction of over
bridge at Anantapur. I said, “He will
do his best, and he has got a soft
corner for the poor in general and
for the villagers particularly.” They
worry me now, day in and day out.
I come from Rayalaseema, a poor
backward area, as you all know.
There are no plans for post-war de-
velopment in Rayalaseema. The area
is thinly populated and the people
are poor and backward. A new line
may not be remunerative, but it is
not a question of remuneration. It
is not purely a business concern. It
should be taken also as a public utility
concern. On the other day when my
esteemed friends spoke and stressed
the needs of double lines and treble
lines and of the electrification of
existing railway lines, 1 was very
much surprised. It pained me not a
little. My hurble submission to you is
this. Whenp the people in the remote
villages are starving for a morsel of
food, my frvends want extra feasts
and double dishes. I do not grudge
them bhaving double lines. When all
our brethren are provided with third
or fourth rate food, let these people
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have extra feasts and luxurious dishes,
if they so like. While most of the
villagers are badly in need of rail
transport facilities, what is the good
of these people in the . towns and
cities wanting double lines and other
luxuries? I come from the village, I
was born and bred up in the village
and I know the difficulties and grie-
vances of the villagers in the unde~
veloped areas. The nearest railway
station frem some of the villages is
sixty to seventy miles away and these
villagers have no occasion to see a
railway engine, much less an oppor-
tunity to travel in a train. Still,
our friends want double lining in
their areas. I am opposed to this.
Is this democracy? Is .this the policy
of welfare state, I ask. In a wel-
fare-state, everybody should be
given equal opportunities to improve.
The democracy means, it is not. I
am as good as you are, but it means
¥You are as good as I am. There is
already a bitter complaint and feel-
ing in the villages that the cities are
enjoying all luxuries and facilities,
while the villages have been neglect-
ed. forgotten and forsaken. Now at
least, our Railway Minister being kind
and generous, will have sympathy
for the poor illiterate villagers and
look into their needs. I am very
happy to say that he hag classified
the new lines to be constructed into
three categories for the purpose of
giving priorities to new lines. The
first priority will be given to the area
where heavy industries are at work.
The second priority is for those parts
where there are mineral deposits
that have been yet untapped and un-
exploited but are under proposal of
the Government to start opening them.
The third is for backward areas. I
wonder whether my area will come
under category two or three. We
had gold mines working at Ramagiri
in our district till 1920, but to add to
our misfortune those mines were
closed—they were managed by a
French company and on account of
some friction in the company of
directors, I learn, they were ordered
to be closed. Otherwise. we would
have come in the second category it-
self. Unfortunately, the geological
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survey is not made in my district
though there are mineral resources in
several places. Without going fur-
ther, because the time allowed is very
limited, I wish to suggest two new
lines—it is an old song, not a new
one and let me repeat it this year
also and see whether our representa-
tions will be attended to. The first
line, I suggest, is from Guntakal to
Tumkur wvia Vajrakarur, Uravakonda,
Belaguppa, KXKalyvandurg, Kambadur,
Pavagada, Madaksira and Madhugiri.
Though the distance is large, the re-
turns will be many, several and in-

numerable. Vajrakarur is noted for
diamonds and even now they are
available. The next is Uravakonda,

which is a commercial centre. It is
a centre of black cotton soil, pro-
ducing the maximum gquantity of best
cotton and groundnuts. Several .
groundnut factories and cotton gin-
ning mills are working there. Next
comes the Kambli weaving centre;
Belaguppa. Then it should pass
through Kalyandurg, my native
Taluk, and my  constituency—where
tamarind is available abundantly
and being exported. Thereafter comes
Kambadur, which is a tanning cen-
tre. Later comes Pavagada, which
is one of the taluk headquarters in
Mysore State. Then it passes through
Madaksira, which was said to be the
pleasure garden of my District. Last-
ly comes Madhugiri, which is the
taluk headquarters in Tumkur Dis *
trict. This line will be very helpful
- and useful in promoting economic
development. It is true it may not
be remunerative at present, but it is
equally true that unless transport
facilities are provided, the develop-
ment cannot be hastened in these
backward areas. That is why this
line should be taken up wunder the
second category and priority should
be given. I hope by the time I come
for the next session here, the survey
will have been made as that would
satisfy the people of my constituency.
The next line that I sugest is
Dharmavaram-Rayadurg. These two are
silk weaving centres and they should
be connected, by a new line passing
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through Kalyandurg, Noothimadugu and

Kanganpalli. The distance is after
all fifty miles.

1 appeal that the Railway Minis-
ter will construct either an under-

bridge or overbridge according to the
suggestions of the Engineers at the
level-crossing at Anantapur. I am
very happy to see now that over-
crowding in third class passengers’
compartments has been reduced much
as the Railway Minister has really
tried hkis best in this matter by intro-
ducing 190 new trains and extending
126 trains. There is also ,a remarka-
ble change in the attitude of the
Railway officers particularly station
masters, conductors and ticket exa-
miners. Of course, there is red-tapism
still visible in high officials who are
drawing fat salaries. But that is a
different matter. That can be wiped
out before long.

FgqT T=m a9l q97

Our hon. Railway Minister is a mild
and noble man. He is courteous to every
body. Naturally his officers will
emulate his example. 1 have not the
slightest doubt hereafter that the
Railway officers will do their best to
serve the needs of the common people.
with greater interest and enthusiasm.
showing courtesy and sympathy to
the poor, illiterate lower class pas-
sengers. Sir! I have done.

Shri Amjad Al {Goalpara-Garo
Hills): As I rise to speak on the Rail-
way Budget every year, ] am reminded
of a set of railway employees who are
very unfortunate and have been vic-
timised for no fault of theirs. As a
matter of fact some of us from this
side of the House have been

crying
hoarse on this subject for the last
two or three years. It is with re-

gard to the National Security Rules
framed in the year 1949. For the
last two years during the Railway
Budget discussion the attention of
the Railway Minister has been drawn
to the provisions of these Security
Rules and their evil effects on the
railway employees, but it has had no
effect.
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As many as 330 employees are still
under the mischief of these Rules
.and continue to be under suspension.
They are out of employment and
swinging as they are between hope and
fear their families are starving.
Here I may be permitted to mention
that in other Government services an
mployee under suspension gets a
subsistence allowance. But these
raiiway employees are victimised and
condemned unheard. These Security
‘Rules are worse than the Preventive
‘Detention Act. In the latter all faci-
lities for the detenus and their fami-
lies are given to live, but in the
former they are made to starve for
an indefinite period. While there is
some semblance of judicial proceed-
jngs for ascertaining complicity in a
crime under the Preventive Deten-
tion Act. under these Rules. the Rail-
way employees are made to suffer
unheard, without even an opportu-
nity being given to place their view-
point before the authorities. On the
last occasion the Railway  Minister
gave an assurance that he would
1ook into these cases personally and
see what he could do in the matter.
The present position is that about
330 to 350 employees are still under
suspension. Let the hon. Minister
€0 into their cases personally and I
am sure he will find that the em-
ployees suspended are victims of cli-
ques and objects of attacks from
party factions.

Then again, Sir, I may be permitted
to refer to article 23(1) of the Consti-
tution of India in the Chapter on
Fundamental Rights. Article 23(1)
says:

“Traffic in human beings and
begar and others similar forms
of forced labour are prohibited
and any contravention of this
provision shall be an offence
punishable in accordance witlr
law‘ll

These are  penal provisions for
forced labour. But we still find that
“the Railways and railway contractors
of labour do employ lsbourers as
coolies without any payment. This
practice still continues in its ugly
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form inspite of the fact that it has
been brought home to the .Railway
Minister times without number. It
still happens that labourers are made
to work for the railways, but are not
paid for.

I would here like to refer to tlre
statement made by the Railway Min-
ister regarding the policy which his
Ministry wants to follow in the matter
of further expansion of the railway
system. He has given first priority
to those places which have got first-
rate commercial and industrial im-
portance. Here again we are remind-
ed of a big controversy as to whether
a motor car was built first or a road
was built first. We have to remem-
ber that an area undeveloped today,
but full of potentialities may grow
up to be an important trade centre
tomorrow. But the potentialities
and natural resources recede into
nothing. Natural resources of a
place gives you an indication that
given proper facilities in communi-
cation by rails it will develop.

To give an instance, Sir, the mineral
areas of Garo Hills with the abund-
ant resources of paper pulp, is a
pointer to the new lines. The Rail-
way Minister, the hon. Lal Bahadur
Shastri, visited Garo Hills with all
the discomfort of a hill journey. He
undertook the tour last October. It
was made clear to him how a line
from the mine areas of the interior of
Garo Hills would benefit the course
of industrial development of that
State of Assam. In building new
lines we should also not lose sight of
the strategic importance of it. Our
vulnerable Eastern border requires a
net-work of railways and railway as
a means of emergency tiransport is
inevitable. After his Assam tour
in October last I had occasion to
meet him and he was good enough ta
mention to me that he had decided to
build the line from the mine areas of
Garo Hills to the river bank of Brab-
maputra. The survey will begin, he
says, in March this year.
I have no doubt that he will.
along with it, see the necessitv
of connecting this line across the
Brahmaputra to the permanent line
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[Shri Amjad Ali]
at Bongaigaon from the point at
Jogighopa.

Sir, a good deal has been said of
loss of passenger earnings in the
Assam Link line. Ticketless travel
there, as also elsewhere, are only
natural. But would it be out of place
to mention that I am told, and told
by a very reliable source, that no
ticket-checking is done at all. It is
idle to expect patriotism in every
sphere. They would be ticket-minded
only when you force them to do: so
that, “fools that come to scoff remain
to pray.”

Shri Alagesam: I would like to
reply to some of the important points
raised by hon. Members during the
course of the debate on cut motions.
Some of them have already been rep-
lied to in the replies of the hon. Min-
ister both in this House and in the
other House. Even in this dis-
cussion, many hon. Members spoke
about new line constructions. The
position has been very clearly ex-
plained and the hon. Minister has
stated the policy that he would like
to pursue in this very important
matter.

I was hearing Shri N. P. Damoda-
ran—he advocated with great ability
the need for the- construction of a
line from Tellicherry to Mpysore; his
otherwise good speech was marred by
his trying to argue that there is no
need for the construction of another
line. I would like hon. Members not
to make the thing easy for the Rail-
way Ministry. If only we have o
consult other hon. Members about the
suggestions made by any one Thon.
Member and if they are going to can-
cel it certainly we will not progress.
So. 1 hope hon. Members will bear
this point in mind. Each hon. Mem-
“~r ia anxious for a certain line or a
certain area to be developed and it
is perfectly natural. but it would not
do good to criticise the need for other
railwav line eoanstructions.

Shri Gﬁmpadaswamy. raised e
very new point—an important issue
in principle. 1 do not know whether
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he was very serious when he made
the suggestion.

Shri M. 8. Gurupadaswamy (My-
sore): I am alway; serious.

Shri Alagesan: He said the pre-
sent State control, State manage-
ment, should give way to control by’
means of a corporation. I do not
know how he got attracted to this-
idea of corporation.

Shri K. K. Basa (Diamond Har
bour): He is in the air!

Shri Alagesan: Hon. Members will
remember only last December there-
was a very vehement discussion on.
the floor of the House 2s to the neces-
sity of Parliamentary control over
public corporations. As far as our
country is concerned this corporation
idea is a new thing and it is a recent
experiment; we have yet to watch the:
results and also learn ibe lessons.
State control, State management of
the Railway system which dates back
to decades has proved a success. It
has met with success and met with.
approbation. I do not know on what
grounds he wants this to be changed
The Railway Ministry is under fire-
on the floor of this House every al-
ternate day; the number of question:s.
tabled on the Railway Ministry is
perhaps the largest; then we have:
got the discussion on the Ralilway
Budget extended over a number of
days. and Parliament has got the fui-
lest control over Railway manage-
ment and Railway flnance. T do uot
know what more can be achieved by
this idea of corporation. Even ex-
perience of countries like U.K. has
not been conclusive and it has no*
established the superiority of the me-
thod of corporation. Tkis is purely
academic.

Shri M. S. Gurupadaswamy: It is
not acadamie.

Shri Alagesan: Since he raised this,.
1 wanted to reply to it and make it
clear that his idea is not a progres-
sive one. -



1527 Demands j’t;r Grants—

Then, let me come tc the points
raised -by my hon. friend, Shri Frank
Anthony. He wanted reservation of
posts in class III and IV for children
of railway employees. Many  other
hon. Members also made the sug-
gestion. In fact, I am not letting
out a secret when I say that 1 am
myself in great sympathy with this
suggestion. But, then we have to
look to other factors. What has been
happening before the new Constitu-
tion came into effect? There was a
certain amount of preference shown
to children of railway employees; cer-
tain percentage of marks—10 per cent.
or so—was given as bonus to the
children of railway employees and
that preference was there. After
the Kunzru Committee made its re-
commendations, it was thought that
five per cent. of the vacancies in class
1II can be reserved for children of
railway employees with over fifteen
years of service. But, hon. Members
referred to the Constitution in this
respect and said- that reference to the
Constitution is not tenable. I do not
understand that; certainly the Consti-
tution comes in the way and makes
it not possible to make such reserva-
tion. Hon. Members will also re-
member that ‘the Railways do mnot
stand alone in this respect; it is not
the Railway Ministry alone. Of
course Railways are the biggest em-
ployers in this country, but there are
other departments: other Govern-
ment departments like Posts and
Telegraphs—they also employ a large
number of persons. If this guestion
has to be considered at all. it has to
be considered in a larger way. There
is also another danger why I should
not like to go ahead and I should
take the opportunity to point it out.
Qur country is mnotorious for its
caste system. Perhaps we would be
adding to the number of castes that
are already there by having a Rail-
waymen's caste. P. & T. caste and so
on and so forth. There is the danger
and 1 should like hon. Members to
ponder over all these things.

Shri Nambiar: It is not a caste: it
cannot become a caste.
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Shri Alagesan: In fact, my bon
friend comes from a State which is
most notorious for the caste system.

Shri Nambiar: This will not be a-
caste.

Shri Alagesan: He knows how it
has worked to the detriment of our
progress and how even mnow it
impedes our progress. One cannot
so lightly brush aside and say this.
would not lead to new castes; my
fear is that it will

My hon, friend, Shri Anthony, re-
ferred to overtime to running staff—
whether it should be ' calculated on
monthly basis or weekly basis. He
said that the Adjudicator’s award has
said that it should be on weekly basis.
When a person of Shri Anthony’s re-
putation or record speaks, people
take him to be well-informed espe-
cially on Railway matters and he
should be more careful in making
statements of this kind. In fact the
Adjudicator’s award has examined
this in detail and laid down that the
overtime should average over a month,
He has also_been saying that run-
ning staff has been overworked in the
first week or the first two weeks and
made to sit idle in the later half of
the month. I do not know how this
has happened. He might have some
stray instances, which do not prove
the case. He was also referring to
another. point: for the purpose of
reckoning to total hours of duty.
overtime is not calculated from the
time of signing on to the time of sign-
ing off. That is_also not so; for the
purpose of overtime duty is counted
from the time of signing on up to the
time of signing off.

Shri Nambiar: What about engine
attendants?

Shri Alagesan: It is both for engine
attendants and train attendants.

Shri Nambiar: It is not calculated
so.

Shri Alagesan: It is so calculated.
I do not want to have a running ar-
gument with the hon. Member.
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[Shri Alagesan]

Shri Anthony again referred to the
.question of gratuity. Other hon.
Members also referred to it It is
_paid after fifteen years of  service
provided the service is without a
‘blemish, as he said. These gratuities
are being paid as a matter of ccurse
to railway employees. Of course, as
the hon. Member knows, the service
_should be good, faithful and efficient.
Provided that condition is satisfied.
it is given without any undue diffi-
culty. He mentioned a case in
Kanpur where a driver had put in
- thirty-two years of service and, be-
_cause he wanted to go on voluntary
-retirement, gratuity was refused. Sir,
-we do not have the particulars of
-the case. He may be a person gOV-
erned by the old East Indian Railway
Company gratuity rules where, ir-
respective of length of service, gra-
‘tuity may be denied if the person
‘wants to go on voluntary retirement.
“If the hon. Member furnishes further
facts about this case I can  assure
“him that I shall look into it.

Another matter which he is conti-
nuing to agitate and which other hon.
‘Members also made mention of is
with reference to
promotion for firemen
-this connection the question of the
literacy qualification has also been
-mentioned. As far as the hon. Mem-
ber Mr. Anthony is concerned, he has
received a reply from the Railway
Board, but he said it was not satis-
factory. That the application of edu-
.cational gualifications like matricula-
‘tion in respect of firemen denied to
-the non-matriculate staff the pros-
pects that were before them at the
-time they entered service, was Lis
theme. This was the subject on
which he addressed the previous Min-
ister of Rallways and also us omn a
number of occasions. ‘The late Shri
Gopalaswami Ayyangar had also Te-
.quested him to discuss the subject
personally with the then Minister of
-State Shri Santhanam. But I do not
know for what reason the hon. Mem-
ber did not avail himself of that op-
portunity. The position is that on
the basis of the recommendation of
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the Central Pay Commission a higher
grade of firemen in the scale of
Rs. 75—105 was created for matricu-
lates so as to attract persons with
adequate educational background to
fill the higher posts eventually in the
department. But the ex-M.&S.M.
and the ex-S.I. Railway firemen were
not reqguired to possess the matricu-
lation qualification. Their grade, on
the ex-M. & S. M. Railway, was
Rs. 424—55 and they worked their way
up to Rs.76-3-91, 100, 125,175 and 225 as
drivers. On the ex-South Indian Rail-
way non-matriculates were recruited as
second firemen in the scale of 35—41
and later promoted as first firemen in
the scale of 45—50. They progressively
worked their way up as drivers on
Rs. 100, 150, 200 and 250. These non-
matriculates have been allotted the
C. P. C. scales of 60—80 as firemen
and are eligible for promotion as
shunters on 75—105 and then as
drivers on 80—185, 160—300 and
260—350. It will be obvious that the
grades and prospects are considerab-
ly better than what they had in the
past. The only difference between
matriculates and non-matriculates is
in the initial grade of recruitment
which is Rs. 75—105 in the case of
matriculates. This cannot be claim-
ed by non-matriculates . when it has
been specifically created for persons
with higher educational qualifications.
1 am sure the House will agree with
me that there has been no discrimi-
nation against any class of persons.
Again, Shri Anthony mentioned
about A grade drivers in the Allaha-
bad division. His contention was
that certain higher grade posts were
kept open exclusively to those drivers
before implementation of the Central
Pay Commission recommendations
under which this exclusive reserva-
tion has been done away with. And
it is with that that my hon. friend
guarrels. This matter was also re-
ferred by him to the late Shri Gopa-
laswami Ayyangar as early as 1950,
and he also had a reply from him as
to the conclusions reached. The hon.
Member and the House will appre-
ciate that there is no justification for
debarring certain sections of staff
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from promotion to A grade drivers
to which appointments are made by
positive act of selection based on
merit.

Then he referred to medically un-
fitted persons and said that when
they are medically unfitted they are
given jobs much lower than what
they held before, and he referred in
‘this connection to a case where a
driver had lost his legs and he was
put on a much lower job. There is
another case where a driver had lost
his legs, he was offered an appoint-
ment. but he thought he could not do
justice to the job and therefore did
not avail himself of the offer made.

The hon. Member talked about the
seniority of C grade guards on the
Eastern Railway and said that some
fictitious list has been made and pro-
motion is being denied to them. This
aiso 1 can take the House through.
There is no such fictitious list made.
It is only a question of carrying out
orders. which was not done previous-
lv. He represented on behalf of
«direct recruits, that they lost seniori-
ty. There is another hon. Member
who has made a complaint on behalf
of the promoted men. I submit that
where one or two channels of promo-
tion converge, the allotmment of quotas
is a fair method of regulating pro-
motion; and that was what was done
in this case.

Again. he raised the question of
station masters in the scale of Rs. 64
—170 having under them clerical
staff in higher grades. In all the
Railways there were only twelve such
cases. These anomalies were re-
moved. and now there is nobody who
is in a higher grade serving under
station masters with lower grades of
pay. The question of S.M’s. was also
referred to by some of the hon. Mem-
bers, especially on the Southern Rail-
way. This is a matter which can be
taken up with the Tribunal that has
been appointed now. It is for the
Federation to press their case and
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include this also. There is nothing
which prevents them from doing so.

Then my hon. friend referred to
the running rooms, especially on the
Southern Railway, and said the con-
ditions of some of them were bad. I
myself have visited some of these
rooms and I know the conditions
there are not quite satisfactory. We
are asking this particular Railway
to go into the matter and impreve
matters.

Then the hon. Member referred to
suspension. He quoted as assault
case not involving moral turpitude
and said that as soon as the police
charge-sheeted a particular person
he was placed under suspension and
that causes hardship. In this matler
the instructions of the Home Ministry
are quite clear. When a man is in-
volved in any criminal proceedings
he should be placed under suspension.
But I can promise the hon. Member
and the House that we shall look into
the case and re-examine the thing,
also taking into account the practice
that prevails on the civil side. In
fact my information is that the prac-
tice that prevails on the civil side is
a little more stringent than what
obtains on the Railways. But still I
can tell the hon. Member that we
will have this matter examined.

5 P.ML

Many hon. Members spoke about
Class II officers. As the House is
aware, certain steps were announced,
both in the last Budget speech and
this time which go to benefit this class
of officers, and the House also ap-
preciates what has been done for them.
1 shoulg like to utter a word of advice,
if not warning, to our Class 1I officers
who have made this not a question
which Bag to be considered on iis
merits, but are trying to convert it into
a sort of propaganda affair. I know i
is not good for them, their service and
for the morale of the railway men.
What all could be done, has been
done and the hon. Minister's assur-
ances are there, which would also be
fairly rapidly implemented.
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{.Sh.ri Alagesan]

Mention was made about the ex-
Mysore State Railway officers. Shri
Gurupadaswamy, I think, referred to
~he treatment meted out to these
officers. In this matter, the principle
laid down by the Central Government
in regard to eguation of posts based
aon their duties and responsibilities were
followed. There have been sSome re-
presentations from officers and the de-
partmental committee has been review-
ing this subject with a view to de-
termining whether any relief is nece-
ssary, and if so, to what extent. We
are awaiting the recommendations of
that committee and I understand
that the committee will be able to
report within a few weeks.

Then, I come to my friend Shri
Tulsidas Kilachand. He pleaded
that a committee should be appoint-
ed to examine the rate structure. He
has tried to make out that the revi-
sion of rate structure has impeded
movement. I would like to submit
that the progressive increase in the
industrial production by thirty-four
per cent. since 1946 is a clear indi-
cation that the needs of trade and
industry in regard to movement, both
of raw material and finished products,
have been progressively met. With
the introduction of the telescopic
principles of rating adopted in 1948,
it makes for a decrease in the basic
rates with increase in the distance.
A large number of so-called station-
to-station rates became unnecessary.
One of the objectives of the revision
of the rate structure was to with-
draw the special types of rates en-
forced by making the normal rates
realistic. There were a large number
of these station-to-station rates be-
fore. There could be no justification
for the continuance of station-to-sta-
tion rates which were previously
quoted in competition to other means
of transport; nor can there be justi-
fication for the continuance of old
gpecial rates when the industries have
sufficiently developed and are able
to stand on their own legs, without
receiving the assistance accorded by
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some of the old railways, as in the
case of sugar and iron and steel in-
dustry. Railways even now can and
do quote concessional station-to-
station rates where it is established
to their satisfaction that the traffic
will not move at normal traffic
rates. The Minister has already
stated in his reply to the Budget de-
bate that the memorandum submit-
ted by the Federation of Indian
Chambers of Commerce and Indus-
try, is now under examination by
the Railway Ministry. He has
pointed out that there is no case for
a general review of the rate strue-
ture. The hon. Members are aware
that the Railway Rates Tribunal has
been formed to deal with the ques-
tion of unreasonable rates. Sir, you
will be surprised to hear that the
tribunal has received only fifteen
complaints during the last five years.
In fact it is suffering for want of
work. This fact also lends support
to the view that no general review
of the rates is called for. As regards
a revision in the interest of develop-
mental economy, the Minister has
already indicated the policy propos-
ed to be followed in this matter.

Another point raised was as to
whether transport will be able to
keep pace with the developing in-
dustries in the country. We know
that production has already increas-
ed and certain industries have shown
increased production. In fact, trans-
port kept pace with that and also
helped in the increase of this produe-
tion. I have got here certain figures
relating to movement of sugar and
cement, for the years 1952-53 and
1953-54. B. G. wagons allotted for
sugar in 1952-53 were 30,972. This
increased to 47,901 in 1953-54. M.G.
wagons increased from 52,665 to
68,833. Again, taking cement, the
allotment of B.G. wagons increased
from 97,365 to 1,11,413. The allot-
ment of M.G. for cement in-
creased from 62,703 to 66,390. This
shows that transport has been keep-
ing pace with the development of
industry.
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Shri T. B. Viital Rao (Khammam):
Let us have the figures for coal.

Shri Alagesan: I can give the hon.
Member those figures also. There
.has been a slight reduction in the
.number of coal wagons. But, this
has been occasioned not by the in-
.ability of railways to provide wagons,
ibut because there was no demand
:in the industrial region for coal. It
'is not a question of inability of rail-
way to provide these wagons. In
fact, in the coal fields there were
more wagons than could be utilised
+during some months.

Shri Nambiar and others complain-
-d about increased in house rents.
‘This question has already been dealt
‘with by the hon. Minister. In fact,
:the increase has been effected be-
.cause it became necessary after re-
:grouping. The low rents that pre-
‘vailed on the ex-South Indian Rail-
way ‘were in keeping with the low
scales of pay that the employees
‘were getting. But, after the re-
£rouping, the ex-M. S. M. Railway
employees paid the standard rates,
:and on the same Railway it happen-
‘ed that the ex-South Indian Railway
employees were paying lower rates of
sent. So, the rates of Tent were
brought up to the standard level.
"To mitigate the hardship due to in-
«creased rents it has also been pro-
posed to recover these rents in four
thalf-yearly instalments.

1 think it was Shri Raghavaiah who
raised the gquestion of casual iabour.
I do not know whether he really scrves
the cause of casual labour, when he
says that all casual labour should
‘be confirmed and brought on the
regular pay roll of the railways.
There are various, works which do
not extend for a period of more than
six months and for these works
casual labour has got to be employ-
ed. In a huge undertaking like the
Railways, you can very well ima-
gine that we cannot dispense with
‘the wervices of casual labour. In
<ases where the work extends be-
¥ond six months, and the labour have

8 MARCH 1954

Railways 1536

put in more than six months conti-
nuous service, they are converted
into temporary labour. Subsequently
they are confirmed if they are con-
tinued in service. In order to meet
the unemployment problem, huge
road works are also being under-
taken where casual labour are en-
gaged. There is no guarantee that
work on a particular road will be
extended to the next year also. The
railways have to undertake works of
a varied nature, and therefore, they
cannot be asked to dispense with
casual labour.

My friend Shri Kakkan raised the
question of allotting railway lands to
Harijans. In fact, the actual allot-
ment of railway land is entrusted
to the revenue authorities in the
various States. It is they who aec-
tually allot these lands. As you
know, the policy of State Govern-
ments is to allot lands to the land-
less and®the poor, including Hari-
jans. It is for them to make these
allotments and I shall convey the
opinions expressed on the floor of
the House for the benefit of the State
Governments and I am sure they
will take them into account when
they allot railway lands.

The question of Scheduled Castes’
recruitment in the services was
raised. I am glad to inform the
House that the position is improv-
ing. Out of 1673 vacancies notified,
906 were filled by Scheduled Caste
candidates. It is true there is a gap
still. But, the Railway Service Com-
mission have been asked to take
special measures to. recruit the full
number of Scheduled Caste candi-
dates. In fact, employment notices
only meant for Scheduled Caste
vacancies are issued and the res-
ponse was quite good. I have no
doubt that it will not be long before
all the seats reserved for Scheduled
Caste candidates are filled only by
the Scheduled Caste candidates them-
selves.

My hon. friend Shri C. R. Nara-
simhan referred to the movement of
manages ore and iron ore from
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Bellary, Hospet and Mysore areas.
Now, the position is that these are
accepted freely to all ports except
from the metre guage stations served
by this area to the Madras port
which is made in accordance with
the export allotment issued by the
Ministry of Commerce and Industry.
There has been considerable im-
provement in the movement of ore
traffic both at Madras as well as to
other ports from these areas in 1853
as compared with 1952. The follow-
ing figures will indicate that. To
all ports including Madras, in 1952,
the number of B.G. wagons Wwas
1,195 and this increased to 5,423 in
1953. The number of metre gauge
wagons increased from 19,143 to
28,835. To the Madras port only,
B.G. wagons increased from 967 to
4389 and M.G. wagons increased from
3,747 to 9,243. This will show that
more wagons have been rftade avail-
able for the movement of these ores.

One hon. Member, Shri A. N. Vid-
yalankar I think, said that the Pas-
senger Associations should be direct-
ly represented on the Zonal Consul-
tative Committees. It is true that
now these Associations are repre-
sented only on the Regional Com-
mittees. Though the Regional Com-
mittees can elect two representatives
from among their members to the
Zonal Committees, it may happen
that among the two, there may not
be any representative of the Passen-
ger Associations. I can assure the
hon. Member that this question will
be gone into when it is time for new
nominations to be made to these
Consultative Committees.

1 think it was Shri S. G. Parikh
who said that in the Mehsana sta-
tion, a sum of Rs. 70,000 has been
spent on the construction of a dia-
mond-crossing which was being put
to no use. I may assure the hon.
Member that he need not fear that
any wasteful expenditure has been
incurred. I do not want to take the
time of the House in explaining how
that diamond-crossing, or scissors
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cross-over as it is called, is put to-
use. He also pleaded for the provi-
sion of a foot overbridge at Sabar--
mati. This work has been included.
in the next year’s programme at a.
cost of Rs. 1-48 lakhs.

The question of T.A. was raised..
T.A. has been raised from thirteen
annas to one rupee from lst January"
1954.

Shri Nambiar: Why do you cut
even there? Give them Rs. 1-4-0 as.
per rules because they are getting
more than Rs. 50.

Shri Alagesan: It has to be in con--
formity with what is obtaining on
the civil side. In Delhi, Madras:
and Simla it will be Rs. 1-4-0 and
in Bombay and Calcutta it will be-
Rs. 1-10-0.

My hon. friend Shri Muniswamy-
made a very humorous speech. He
raised the question of sanitary ins-
pectors. In fact, he has been sent:
a detailed reply. It is another thing:
if he is not satisfied with the posi-
tion as explained. The sanitary
inspector cannot be treated on a:
par with other supervisory staff be--
cause the duties differ very greatly-
from those of other supervisory
staff. In the case of wireless ins--
pectors versus telegraph inspectors,
the higher grade posts that have-
been created are open to both the-
branches. In fact, each branch wants.
reservation of these posts for itself.
What has been done is. these posts.
have been thrown open for selection
for the two branches together.

I have nothing more to add.

Mr. Deputy-Speaker: Any single-
cut motion which hon. Members
want me to put separately?

Shri Nambiar: Not today. We are-
reserving it for some other occa-
sion.

Mr. Deputy-Speaker: I will put al.
the cut motions together unless any-
of them are withdrawn, in respect
of Demand No. 1.

The cut motions were negatived.
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Mr. Deputy-Speaker: The
is: -

question

“That a sum not exceeding
Rs. 38.80,000 be granted to the
President to defray the charges
which will come in course of
.payment during the year ending
the 31st day of March, 1955, in
respect of ‘Railway Board'.”

The motion was adopted.

Mr. Deputy-Speaker: I will now
put all the cut motions together in
respect of Demand No. 3.

The cut motions were negatived.

‘ Mr. Deputy-Speaker: The question
is:

“That a sum not exceeding
Rs. 1,32,26,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1855, in
respect of ‘Miscellaneous Ex-
penditure’.”

The motion was adopted.

Mr. Deputy-Speaker: Now, De-
mand No. 4. There are mno cut
motions.

Shri Nambiar: There are cut
motions; the discussions are over.

Mr, Deputy-Speaker: I will now put
all the cut motions together in respect
of Demand No. 4.

The cut motions were negatived,

‘Mr. Deputy-Speaker: The question
is:

“That a sum not exceeding Rs.
28,21,34,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Ordinary Working Ex-

L]

penses—Administration’.

The motion was adopted.

Mr. Deputy-Speaker: The House will
now take up Demands Nos. 5 and 6.
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DEMAND No. 5—ORDINARY WORKING Ex-
PENSES— REPATRS MAINTENANCES

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
68,02.98,000 be granted to the:
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1855, in res-
pect of ‘Ordinary Working Ex-
penses—Repairs and Mainte-

nance.

DEmanp No. 6—Orpmiary WoRENG ExX:
PENSES—OPERATING STAFF

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
44,02,01,000 be granted to the
President to defray the charges:
which will come in course of pay--
ment during the year ending the-
31st day of March, 1955, in res-
pect of ‘Ordinary Working Ex-
penses—Operating Staff".”

Now the agreed cut motions to these-
Demands may be moved. )

Remodelling of Calicut Railway Sta--
tion

Shri Damodara Menon (Kozhi-Kode):"
I beg to move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Repairs and Maintenance’
be reduced by Rs. 100.”

Administration and maintenance of the-
Railways

Shri Muniswamy: I beg to move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Repairs and Maintenance® "
be reduced by Rs. 100.”

Island Allowances to Workers

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Repairs and Maintenance®”
be reduced by Rs. 100.”
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“Workshopman to go late in mornings
and to leave early in evenings

“That the demand wunder the
head ‘Ordinary Working Ex-
penses—Repairs and Maintenance’
‘be reduced by Rs. 100.”

.Reduction for gang-length to three
miles

“That the demand under the
head .'‘Ordinary Working Ex-
penses—Repairs and Maintenance’
be reduced by Rs. 100.”

Vision test of workshop staff and
shedmen

“That the demand under the
head ‘Ordinary Working Ex-
penses—Repairs and Maintenance’
be reduced by Rs. 100.”

Disabilities of Railway staff

Shri Frank Anthony (Nominated—
-Anglo-Indians): I beg to move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Operating Staff’ be reduc-
ed by Rs. 100.”

Long continued labour for operating
staff

Shri H, N. Mukerjee (Calcutta North-
.East): I beg to move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Operating Staff” be reduc-
ed by Rs. 100.”

Conditions of service of running staff
ete,

Shri T. K. Chaundhuri: I beg to move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—QOperating Staff’ be reduc-
ed by Rs. 100.”

Joint Advisory Committee’s recom-
mendationgs on former Muysore
State Railway

" Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
fead ‘Ordinary Working Ex-
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penses—Operating Staff’ be reduc-
ed by Rs. 100.”

Pay  scale allowances of staff
Shri Muniswamy: I beg to move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Operating Staff’ be reduc-
ed by Rs. 100.”

Fixing of pay scales for Loco
running staff

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Operating Staff’ be reduc-
ed by Rs. 100.”

Free house rent benefit to pointsmen

“That the demand under the
head ‘Ordinary Working Ex-
penses—Operating Staff’ be reduc-
ed by Rs. 100.”

Travelling allowance to Class IV staff

“That the demand under the
head ‘Ordinary Working Ex-
penses—Operating Staff’ be reduc-
ed by Rs. 100.”

Mr. Deputy-Speaker: It has been
agreed by all the leaders of the various
groups that we can devote 1% hours
for Demand Nos. 5 and 6. We are
starting at 5-20.

Shri Alagesan: I can reply at 6-50.
Then it can be put to the vote of the
House.

Mr. Deputy-Speaker: I thought the
reply also is included in the 1% hours.

Shri Barrow: That should be the
case.

WMr. Deputy-Speaker: I will call Gim
ten minutes in advance.

Shri U, M. Trivedi: Many speakers
before me have congratulated the hon.
Railway Minister. I do not know how
one can make up one's mind to congra-
tulate the hon. Minister. The Railway
Minister and his Deputy are both very
amiable persons, no doubt, but ami-
ability apart, whether they deserve any
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congratulations for having done some-
thing substantial for the good of the
Railways is the problem before us.

: We used to travel formerly long
distances at comparatively cheap rates.
Even up to 1938 to go to Calcutta from
Delhi used to cost Rs. 9, Rs. 10 or Rs.
11 and a long distance like 1,262 miles
could be covered at Rs. 14-0-6. And
where have we reached? We have
developed a fashion of only singing the
songs of the poor labourer, and no-
body speaks for the public whom we
represent. All of us suffer mutely and
we are unable to say anything or open
our mouth. Travelling ticket exami-
ners are good persons. I do not stand
in the way of their getting proper re-
muneration. Nobody grumbles a
Government servant or a labourer get-
ting his due share or proper wages,
but the Railway must do something to
provide better facilities to the public
also, something to reduce the exorbi-
tant rates which are now collected.
We have reached a stage which we can
say is the breaking point. People now
cannot travel. The various graphs that
you have now drawn will indicate to
you that we have now reached a super-
saturated stage from which it is very
difficult to proceed ahead.

[PanDIT THAKUR DASs BHARGAVA
in t?_l_e Chair]

From the way we have arranged this
debate, it unfotunately becomes rather
difficult to concentrate oneself on the
various particular Demands and cer
tain repetitions are likely to occur in
the way we are proceeding.

[ will now take up a few points that
I want to bring to .the notice of the
House,

The first increase about which I
bhave already spoken is the increase in
the fares. The second which is very
salient is the increase in the rates of
t_lemurrage. A question which I put
In the last session brouyght out an ans-
wer that the increase in demurrage is
nearly 300 per cent. .I know that n
the particular locality from which I
11'_'rifm=.- there are certain commission
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agents who carry on the business of
aF¥T T&fGAT  Practically several of
them have been ruined on account of
this demurrage. If so happens that
orders are placed from dealing areas
and taking advantage of this high rate
of demurrage. the merckants at the
destination refuse to take delivery, and
with this coercive force acting upon
the poor merchant, he is either made
to sell away his goods at lower ra‘es
er he is made to suffer by the Railway
by paying heavy demurrage. There
must be some way by which it must b2
seen that these merchants are not ruin-
ed. The small traders in order to earn
their livelihood run from village to
village, collect and despatch goods and
at the end they are completely ruin-
ed on account of this demurrage
charges.

Then, I will draw the attention of
the running of the goods trains. The
goods trains which run on the broad
gauge are always connected with
vacuum pipes. That is to say. vacuum
breaks are provided on the broad
guage. But you will be surprised tu
find that on account of the insistence
of the late O.T. Railway, vacuum pipes
are not provided on the O.T. Railway.
And that is why on all goods trains on
the metre gauge section the trains run
without vacuum breaks. This creates
operational difficulties On account of
their being non-vacuum, even when
they stand still at stations and other
trains have to pass them, they canno:
pass without being brought to a dead
stop. If broad guage wagons can be
manufactured with these vacuum pipes
why should not all the metre gauge
wagons also be manufactured in the
same way? If all the wagons on the
Western Railway have this mechanism
why should it not be made compulsory
and applicable to all the wagons that
are manufactured?

Unfortunately, mine will not be a
coherent speech because it is some
sort of complaining business, and yuu
will excuse me for the incoherent
speech that is being made by me.
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Now comes this watch and Ward
and G.R.P. Last year also I drew atten-
tion to this subject. Either keep tihe
Watch and Ward or keep the G.R.P.
The two cannot go on together. Some
sort of arrangement must be arcived
at because both of them try to squeecze
money not only from the public but
also from the Railway employees. You
go all along the Railway lines and
you will find that every Railway em-
ployee is in terror of every Railway
Police officer. I remember that obe
head train examiner was narrating to
me that he sits in his office afraid of
the various things that can be pul up-
on his head, even falsely. When any
Railway Police Officer comes to him
he says:

#T gET qg F1= aY 9gT F%oT §,

W & AT |

That mirror which is to be used in the
Railway compartment is carried awayv
by the Police Officer. Anything he
likes he takes away, including rubber
goods., And the poor train examiner
dare not open his mouth lest he should
be implicated in something. I remem-
ber the case of a guard at Jaipur Sta-
tion. There was a lot of smuggling
going on with the knowledge of the
Railway Superintendent, and others,
and the Railway Police was making
tons of money. They were making at
the rate of Rs. 10,000 per month Be-
cause this Railway guard objected to
this sort of smuggling, he was arrest-
ed at the Railway Station on the flim-
siest and falsest of charges. He was
handcuffed and carried along the sLa-
tion to be shown as an example to all
the Railway employees that such a
thing should not recur again. Nobady
dared to raise his head against omni-
potent Railway Police officials, There-
fore, some arrangement must be arriv-
ed at to do away with the uselessness
of this Railway Police.

Shri R. K. Chaudhuri (Gauhati):
When did this incident take place?

Shri U. M. Trivedi: Very recently.
And the man has been now acgquitted
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by the Jaipur City Magistrate, only last
week.

I will now come to another wonder-
ful thing. You are providing ameuni-
ties for the passengers before you
provide more trains. Nobody is found
of waiting at a station. As soon as
the train arrives, every one wanis to
go away. Nobody wants to remain
there in the waiting room. Instead of
providing these waiting rooms _ aund
other amenities, you should provide
some more trains where the people
want them.

I can give the illustration of hotah

station. It is a big junction and it was
built in 1857 or so. At that
time., there was a small shed
which was built for third class pas-

That has not been extenuced
At that time the wailing room
passengers was also

sengers.
at all.
for upper class
built.

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): On a point of
order, there is no quorum in the House.

Shri U. M. Trivedi: There is quorum.

Shri S. S. More: Let us take a count.

Mr. Chairmam: Now there is quorum.

The wonderful part of it is that the
upper class waiting room for gentle-
men is on the side on which the city
lies. while that for the ladies is on
the opposite side, where no people are
living. You can go from the one side
to the other only by an overbridge.
I do not know what object is there in
having provided the ladies waiting
room on the opposite side ...

Shri R. K. Chaudhuri: On a point of
information. Is it the hon. Member’s

contention that the ladies waiting
room should be on the same side as
the gentlemen’s waiting room? They
are known as opposite sexes always.
So what is the point in objecting?

Shri U. M. Trivedi: One thing more.
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Mr. Chairman: I have already rung
the time-limit bell twice, and I have
given nearly ten minutes to the hon.
Member. May I request the hon. Mem-
ber to finish his speech?

Shri U. M. Trivedi: I have lost five
minutes on this quorum business.

Mr. Chairman: No. That was only
for about two minutes, Usually, only
five minutes are given to an hon.
Member. Even assuming two minutes
have been lost due to want of quorum.
the hon. Member has got more than
seven minuteg already.

Shri U. M. Trivedi: I will not take
more than two minutes. I would re-
quest the hon. Minister to look into
the condition'oi the Godhra station. It
is a big junection., but it is the worst
iype of station that was ever built.
If you go and have a look at it, you
will be surprised to know how such a
dungeon has been in existence for
such a long time. There is no single
facility available for the poor passen-
gers. The latrineg there are in the
most dirty condition, and although
people have been clamouring for better
amenities. nothing has been done so
far. A lot of money is made on sta-
tions between Godhra and Anand. but
no station on this section has been
provided with a platform. The same
is the case on the narrow gauge sec-
tion between Godhra and Lunavada.
The ordinary illiterate people who
have no approach even to a news-
‘Paper, in this region, cannot bring
their grievances to the notice of Gov-
ernment. I hope the hon. Minister
would do well to apply his mind to
this matter.

Another thing I would like to draw
the attention of the hon. Minister to
is this. Last time also. I had oc-
casion to refer to this matter. and
that is that there should not be dis-
Crimination as between different
trains, T have been seeing for the last
8ix years that the train timings at
Neemuch and Mhow are so arranged,
that if passengers have to catch the
Frontier Mail, they go with throbbing
Gearts as to whether they would be
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to catch the Frontier
In fifty out of
hundred cases, il generally happens that
only such a small margin is left that
often the passengers miss that train.
Why should not a bigger margin be
provided, wherever you have to pro-
vide for connections? A safe margin
should always be provided, so that
the passengers are not put to great
inconvenience.

in a position

Another funny thing that happens
at Ratlam is this. The train coming
from Neemuch is not allowed to en-
ter the Ratlam station yard, even
though when the Frontier Mail has
come before time, it is allowed to en-
ter and this Neemuch train is allow-
ed to enter only after the Frontier
Mail leaves Ratlam, with the result
that the passengers from Neemuch are
not able to catch the Frontier Mail
at Ratlam, and the railway staff are
all laughing at the discomfiture of
the passengers. I would suggest that
this sort of thing should be stopped
immediately.

Now that we have adopted Hindi -;s
our national language, the practice of
writing the names of the stations on
the Malwa section in Urdu should be

stopped. Nobody in that region
reads Urdu., and why waste time,
energy and money in writing the

names in Urda? If you have adopted
the practice of writing the names in
Hindi in the whole of the Punjab and
Uttar Pradesh. what fascination is
there for kec:: ng the names on this
section in Ur '..7 1 would suggest to
the hon. Miuster that the practice of
writing the names in Urdu be dispens-
ed with. .I will suggest one other
thing.

Mr. Chairman: That ‘one thing
should stop somewhere. 1 would re-
quest the hon. Member to conclude
now, as I have a very long list with
me.

Shri U. M. Trivedi: I will finish with
just one more remark. If you look at
the map of Rajasthan, you will be sur-
prised to find that there are several
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places which are miles away from the
nearest railway station. When the
Mewar State was in existence, it was
the desire to have a railway link bet-
ween Kotah and Chittor, but this line,
you have dropped altogether out of
your programme, and You have pro-
vided a sum of Rs. 8.000, for a re-
survey of the whole thing. This kind
of a joke must stop here, and you must
do something to provide railway lines
connecting Kotah with Chittor, and
Neemuch with Barisadri.

Shri Sadhan Gupta (Calcutta
South-East): While I do agree with
the speaker that has preceded me,
Shri U. M. Trivedi, that there is no-
thing to congratulate the hon. Rail-
way Minister in regard to this Budget.
and while I also agree with him that
the fares should be reduced, and that
enhanced fares have continued for
too long a time, yet 1 am very much
vained to find that in regard to the
reduction of fares, he has spoken in
a manner which is likely to lead to
misunderstanding between passen-
gers and the railway staff. It is very
unfortunate that he did not realise
that if we want to get any benefit as
passengers, we should never do it at
the expense of the workers or by pos-
ing our case as against the workers'.

The railway workers’ case has been
represented, and it does need represen-
tation, because the millions of our
railwaymen all over the country are
being exploited in a very bad manner,
and therefore I hold no apology for
bringing up their case further in the
coeurse of my speech.

I would like to point out iwo very
glaring instances of injustice done to
the railway staff. The first is regard-
ing railwaymen who had opted for
Pakistan, and the second is regarding
the Safeguarding of National Security
Rules

Regarding employees who had opted
for Pakistan, the Railway Administra-
tion has been following a policy which
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is very unfair., Their policy is simp-
ly this, that if people who had opted
for Pakistan, had gone to Pakistan,
and then have come back, they would
not be accepted in service at all.
Secondly in the case of people who
had opted for Pakistan, but had not
gone, their applications would be sent
to the police for verification, and only
after that, they would be accepted.
This policy is not only wrong on
principle, but it is a positive injustice,
and it is not only an injustice, but it
is positively mischievous. It is
wrong pn principle because the mere
exercise of option to go,K to Pakistan
should not be taken as hostility to
this country. We all remember the
situation in those days. There was
communal bickering, and the common
man, whether he was a Hindu in
Pakistan. or a Muslim in India was not
sure of his position in eithrer country,
was not sure of what would happen.
Even his very security was threaten-
ed. Under these conditions, the at-
tachment to his hearth and home was
weighed against the sense of self-
preservation. If in such a context,
the sense of self-preservation had got
the better of it, we cannot help it,
and that is what happened at that
time. So, many Muslims who opted
for Pakistan and went to Pakistan
when they found that they could re-
main here, and if they could get back
their old employment, they could
make a good job of it, did come back.
Some people changed their minds
even after opting for Pakistan, after
a good deal of hesitation., and did not
2o at all. I submit that it is not just
that they should be treated as out-
castes. They should not be treated on
any different footing from other citi-
zens. It is important to realise that
ithey are citizens of our' country and
deserve a fair deal like other citizens.
It is an injustice because it entails
hardship. It is*a mischief because
it puts one particular community in
great doubt about whether it is going
to be allowed to live in our country
as its own people. There have been
many cases of discrimination. and this
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kind of discrimination only adds to
the sense of insecurity in a minority
community.

The second thing I want to focus
attention upon is regarding the Safe-
guarding of National Security Rules.
The Railway Minister has made no
reply “to that point. These Rules are
a positive blot on the Railway Ad-
ministration. Militant Trade union-
ists who champion the cause of- the
railway workers are victimised by
resort to the Safeguarding of National
Security Rules. The police become
the arbiters. It is only on the re-
ports of the police—that police whom
we have inherited from a past re-
actionary administration—it is only
on their report that victimisation
“takes place. That is wvery unfair.
- There is no doubt a hearing given, but
that is a travesty of a hearing, be-
- .«cause the arbiter is really the -Ad-
visory Committee which is dominated
by the representatives of the police.
‘We cannot leave the fate of our em-
‘ployees to the police who are mnot
very conspicuous for their sense of
justice and fairness. Therefore, I
‘would urge upon the Railway Minis-
‘ter to do away with these vicious
Safeguarding of National Security
* Rules and reinstate the victimised
employees. ‘Three hundred and sixtr
employees were victimised and only
thirty have been reinstated. I have
gZot telegrams and I am sure the Rail-
way Minister has received copies of
them. Here is a bundle. From it, he
“-will see that there is a universal re-
quest for reinstatement of these wvicti-
mised employees, and I must with all
the emphasis at my command urge
the Railway Minister to reinstate
these victimised employees.

Shri G. H. Deshpande (Nasik—Cen-
iral): I thank you for this opporiu-
mnity you have given me.

Mr. Chairman: May I request hou.
Members not to start with a thanke-
giving to me? After all, I am daiox
nothing to need thanks. 1. am ¥you:
spokesman. and if I call upon hon.
-Members to speak, there is. nothing
which I am doing which really merits
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thanks. It really embarrasses D
when everybody thanks me. I need
no thanks.

Shri G. H. Deshpande: I have never
participated in railway discussions in
this  House, and at this late stage it
I am doing so, I am doing so only be-
cause I have received a number of
letters from my constituency and my
voters want me to press some of the
important demands regarding 1ihe
railways in that region.

In my constituency, there is a tov--
—Malegon. It is a very important ceil-
tre in Bombay State. There are over
7,000 handlooms and 4,000 powerlooms,
and every day some 20,000 saris are
woven there and brought to the
market. Raw material in the form
of yarn is required to be imported
there, and every day the manufactur-
ed stuff is being sent to various mar-
kets. There is no railway .nearby.
There is a demand that. Malegaon
should be joined to "the junction Man-
mad by railway line onthe Central
Railway and on the other side to
Narhana on the Tapti Valley Rail-
way. This is a very very old demand.
Besides this industry, there is a
sugar mill just near Malegaon and
there is a possibility of having one or
two more sugar mills very soon, be-
cause more and more area there is
coming under irrigation.

Then, Sir, regarding the railway
station at Nasik Road. its remodelling
has been demanded since long. Nasik
Road is an important railway station;
there is the India Security Press,
there is the distillery; there is a big
central jail. It is an important re-
ligious centre where every year thou-
sands of pilgrims are attracted. Since
long there is a demand that Lbe sla-
tion should be remodelled. There is
no level-crossing at Nasik Road. Out
of 24 hours, the railway gates on thai
road are closed for 20 hours and only
for 4 hours people are able to cross
It is on the national highway; it is
on the Nasik-Poona road. Since long
this demand is ‘being made and every
¥year it is put .off for the next year. 1t
is better to have .a railway crossing
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there as early as possible. Even land
bhas been acquired and price has been
paid and I do not know why the work
is withheld. So also with regard to
Manmad. That is also an important
railway station. It requires remodel-
ling and a bridge for crossing the rail-
way line there is absolutely essential.

Then, Sir, from Nasik Road to Man-
mad all that area—most of it—is un-
der irrigation and that is one of the
biggest onion producing centres in
India. A large quantity of onion is
produced there, as also sugarcane.
These require more transport facili-
ties. Something ought to be done for
remodelling the railway stations at
Nasik Road, Manmad and - Nangaon.
Something must be done to take a new
railway line joining Malegaon with
Manmad on the one side and with
Narhana on the other.

Shrimati Tarkeshwarl Sinha (Patna
East): Sir, I listened very attentively
to\the hon. Minister's speech when he
was dealing with Damand No. 4, and
i1 found that regarding the employees,
specially the Class II, he had rather
a very very cold tongue. I

shall not exactly say sharp
tongue, but he was more sharp
than cold. I wish that the hon.
Deputy Minister will try to culti-

vate the sweetness of his senior col-
league, Even if he does not want to
do certain thing, when presenting his
facts before the House he puts his
limitations and tries to convince the
House that there are some limitations
in not implementing those things.

I found that the hon. Deputy Minis-
ter said that the Class II employees
were making their case a propaganda
issue. Now, it is very unfair, Sir, to
these empioyees who are suffering. It is
a question of their prestige, it isa ques-
tion of their life, it is a question of
their work and it is a question of their
whole existence and I do not under-
stand how this attitude can be adopted
by the Minister himself when in
this budget session he has come to
formulate a policv.
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Now I would like to mention a
few facts for your consideration and
for the comnsideration of this House.
The hon. Minister may think that I
am repeating my facts. But I am not
repeating my facts; rather I 'am ex-
» pressing the feeling in this House,
that the hon. Members of this House
—s0 many of them—are conscious of
the facts that discriminatory  treat-
ment is being meted out to these em-
ployees. The hon. Minister of Rail-
ways is perhaps aware of this fact
that Class II officers and Class 1 offi-
cers on the railways perform the same
duties and with tlre same responsibi-
lity, but in regard to their pay scale,
in regard to their service conditions
and in regard to their chances of pro-
motion, some discrimination is being
shown between them. I do not under-
stand the reason. The hon.
Minister himself time after time has
accepted and said that it is
a fact that these two classes
of officers are performing identical
and analogous duties. It was also
mentioned by the Chief Commissioner
of Railways. But I do not know the
reason for this attitude of the whole
Railway Ministry. It was back in the
year 1947 (in April) when it was
decided by the British Government to
amalgamate the two services, What
have we done after 1947—] want to
ask the Railway Board and
the Railway Minister. We have
become independent and we know
that this distinction between
Class II and Class I was being main-
tained at that time because more or
less all the Indians were in Class II
and the Europeans were in Class I
I do not know why this should conti-
nue today when 7 years have elapsed
since we attained independence. For
the information of the House, I want
to say here that, in almost all the
countries of the world, recruitment to
the officers’ cadre on the Railways,
is generally done from the services and
not direct. There may be exceptions.
but it is not the rule. This fact was
brought to our notice by the members
of the delegation that went to UK.,
U.S.A. and other countries. Thev had
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been sent by the Railway Ministry it-
self. The delegation went to all those
countries and they studied the employ-
ment and service conditions on the
railways there and these facts were
disclosed by that delegation. I cannot
understand why we are following the
policy of direct recruitment here. The
Appleby Report also points out the
existence of such class distinctions
and says that they have g very ad-
verse effect on the efficiency of the ad-
ministration. I believe the Prime
Minister has also issued directives in
this matter.

The hon. Minister announced two
concessions to the Class II officers in his
speech. The impression that was
created by his speech was that per-
haps these disabilities were there from
time immemorial. But, I want to sub-
mit to you that the age ban of 50 years
was imposed only on 1st April, 1952, It
is good that the Railway Ministry have
realised their fault. I congratulate
them for that. Secondly, the weigh-
tage formula put forward by the Minis-
ter is a retrograde step. Now why is
it retrograde? Because, prior to the
advent of independence, 6 to 8 years’
seniority was given, which was reduc-
ed to 5 years after the attainment of
independence, and now this formula
will further whittle down this weight-
age and will adversely affect all Class
II officers with less than 10 years’
service. These officers could get five
¥ears before and now for every two
years they will get one year.

Another point which I want to
touch upon is this. The hon. Minis-
ter has told us that the due share of
Class I posts for Class II officers
comes to 59. I think the hon. Minis-
ter is making a mistake here. I would
request the hon. Minister to take the
trouble of looking again into the
figures published by the Railway
Board in their annual reports of the
years from 1946-47 to 1952-53. He will
find that this number comes to 70 and
not 59 as he hag mentioned. This re-
port is the Railway Board's charter
which is published every year by
them as an official document. I can-
not understand why the Railway
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Board has tried to mislead the hon.
Minister in this respect.

Sir, thig state of affairs, which I
have brought to your notice and to
the notice of this august House, gives
the impression that we are still main-
taining the Lloyd Georgian steel
frame, although the panels have
changed. This has come to the-surface
so much that it is very painful. It is
more painful because it is being tole-
rated.

1 should thank you, Sir, not only be-
cause yYou have given me this oppor-
tunity but for the special reason that
Demand No. 5 does not take this as-
pect of the question and also because
I am repeating my facts and figures.
Before concluding my speech, Sir, I
would ask the hon. Minister why the
recommendations of the Kunzru Com-
mittee for representation of 25 per cent.
of the posts in the senior scale has been
turned down by the Railway Board
and also why the Railway Board has
not given effect to the recommenda-
tions in their memorandum that Class
I junior scale officer, unless he has
put in 11 years’ service will not be
promoted to the senior scale.

Mr. Chairman: Prof. Sharma.

Shri D. C. Sharma (Hoshiarpur):
Mr. Chairman.........

Shri Debeswar Sarmah
Jorhat): Which Sharma, Sir?

Mr. Chairman: I called Prof.
Sharma.

Shri D. C. Sharma: There is only one
Sharma here and that iz D. C. Sharma
and I repeat it, Sir.

Shri Debeswar Sarmah: I am sorry

(Golaghat-

_ for Mr. Balkrishna Sharma.

8hri D, C. Sharma: T am sorry for
every one of you, but what can I do?

Sir. it is a very very long tale that I
have to tell within the short time at
my disposal. I am an indefatigable
traveller and I travel constantly from
Delhi to Amritsar via Saharanpur as
well as via Karnal. While 1 go about, I
have no feeling of elation when I look
at the railway station. Almost 7 years
have passed after we attained inde-
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pendence, and I find that the Punjab
portion of the Northern Railway is as
neglected as ever.

Whatever has been done in the
Punjab portion by the Railways was
done under our old masters, the Bri-
tish people. After Independence I do
not t‘unk much attention has been paid
to the Punjab sector of the Railways.
Of course, Iwillbetoldthat we have
built new railway lines which go upto
Pathankot or that we are going to
build new lines linking Chandigarh
with some other stations. There are the
necessities of administration and it is
these which have compelled our Rail-
way authorities to undertake them.
By. and ‘large nothing has been done
for ‘the Punjab and there has been no
improvement tn any field so far as
‘the Punjab is conterned. T have
been esl:lnc so miany gentlemen that
they ‘should do sume‘ihms for the
Punjab, but they say that the Punjab
Gowrernment does not take up my case.
If the Punjab Govemment does not
take up the case, at least the Members
9f this House, who represent the
Punjab, do bring the case tb the
notice of the Railway Ministry, but
I must say that the cold-shouldering,
which has been done to the Punjab
‘during the last six years, is an exam-
ple of its own kind. Even though
my friends from  other States say
that there are some members of the
Railway Board that belong to the
Punjab, I must say that they have
done very little for the Punjab.
First ‘of all. when ‘the New Five Year
Plan is undertaken, the Punjab ghould
be given its due share for three fea-
sons. In the first place, the Punjab is
a strategic area, being a border pro-
vmce. What is our Government doing
for this border province? Secondly,
“the Punjab is a surplus area and it
was the granary of India at one time
and it is fast hecoming so now. What
is .the Railway Ministry doing for
this surplus area? Again, there are
-certain maxtc uf the Punjab which are
vefy rlch in rnineral resources. ‘rich. in
oﬂm things, ip historical assocfations
<ng sacred associations. Sorme of my
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friends have been urging that new
lines should be opened up because
there are temples in the area. Kangra
and Hoshiarpur are full of temples
and historical places, and if they are
opened to the tounsts. there vnll be a

‘good deal of traffic, but I must say that

our Ministers perhaps do never go be-
yond Delhi to this Punjab side. and
even if they do, they do not care te
go very far. I find, therefore, that
the Pumab is neglected and if is a
poor cousm of the Railway Ministry.
I come from a backward area and I
was glad when the Railway Minister
said that he was going to do some-
thing for backward areas. I have the
honour to represent the backward
area of Hoshiarpur. Kangra is a pdor
area.

. Chairman: One more minute.

.Elu'l D. C. Sharma; Please do not
ring the beHl, Sir, as 1 am just getting
into form.

Mr. Chairmaa: Unfortunately time
moves forward even Iif backward
areas are discussed.

Shri D. C. Sharma: I am a teacher

and the unit of time for a lecture is

45 minutes, Please, therefore, give me
at least 15 minutes. There should be a

‘line connecting Mukerian with Hoshi-

arpur. I do not see any reason why there
should not be a line connecting Una
with Nangal, a distance of only eight

‘miles, Nothing has been done, and I

would urge that something should be
done in this respect now.

6 P.ML

The hon. the Deputy Minister was
very éloguent when he talked against
casteism. I was very happy to hea.r
that—we wanj. to abolish caste:sm.
Bu¥ I may tell you that there is ne
Ministry, there is no Department im
the Government of India which |is

such a specimen of casteism and sub-
'castemm as the Railway Department.

At the bottom stand the porters;
then there are the Class IV, Class III

‘Class II ofﬁcers—then come the
over.lords ot the Railway, the class I
officers, It is high time that something
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as done to put matters aright. I may in
this connection bring to the notice of
the House that recently the Railways
observed a “Courtesy Week”. They
asked the station masters to be cour-
tevus; they asked the railway guards
~ to be courteous to the public. But
1 would say, Sir, that the *courtesy
week” should be celebrated at all
Jevels of Railway administration. 1Is
it known, Sir, that very few of those
who write letbers to these high offi-
cers ever receive a reply. I go about
the country and I meet persons. They
tell me that it is very difficult to get
a reply from the Railway Ministry.
I would, therefore, say, Sir, that
before you abolish casteism anywhere,
you should try to abolish it where it
exists most. Only when inequality is
dironed out and equal opportunities
are given, with due differences here
and there, will improvement be
possible.

To the Frontier Mail the Railway
Authorities attach—I do mnot know
what to call them, those wonderful
things which perhaps are Swiss4nade.
1 do not know from where they have
got them manufactured. I &o not
know by what name ‘to call them. I
-asked some of them to give me the
mames of those particular compart-
ments, and they told me they call
them corridor compartments. I tell
you, Sir, that in a compartment meant
for four you cannot put any luggage.
1 say it is a disgrace for the Railway
Department to have these corridor
trains. It is a common sight to ‘see
people showering abuses on these
trains. I would request the Railway
Ministry. in the interest of its own
®ood name, to withdraw these bogies.
Only last night when I was travel-
the Frontier Mail the amount of abuse
that people were showering on Gov-
ernment on account of these corridor
trains is unimaginable. I have also to
share a portion of these abuses. be-
wcause they know that I am a Member
oftheHouuo!thaPeople I would
‘l.here'!ore the Railway
‘Ministry ! that ghe’y should = forthwith
withdraw these bogies. Unless they do
=e, they wﬂl be Tendering a great
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disgervice not only to themselves, but
also to the country.

People judge us by small things
They do net bother about big things.
It is these small things about which
the Railway Ministry does not care
that bring a bad name to the Ministry.
I suggest that these small things should
be taken note of. -’

Nt o wew (gEanfase-fag
sagfaa arfaat) @ waefy oft, a8
oo w7 faar @ g seaqg o F
e F efafsgs & at § 39
TATH AT ATZAT § A IJARY AT
A AT W ITHA S Y ¥ar F v
FEAT FAEATE |

AT 4§19 & griaa) & ar=avw
# FEY @Y & Ty I gA v Anfed
i st IR
&, dF w1 ANAROfr gIR Y, 7"
o FATE 7wt it s wwwT g
TEETE | AR AN T A A R A
o safar AT safal F1 e I F
7g % AT AT | AT W WA
gt =ifeg | fre® wwg wdw § 79
gf@re o F1  AWET fAeT 1 9w 9T
AR 91 W q, A fewe ot 99 @
& | drg Frfat 7 e AT T 7
B B T AT AL 1@ &, AILArE, IOSAv
war, grar 7 fesat & gv <@ 4, 37
qq BT TG AT FLT A4S 108, o Fo
£o gur W9 gfw & v fare &
Fu &9 gU quTaT 3| W@ 4 1 fesAl
F wigensl Y gF M T4 7y A
fawer @ off | WE wTewd § 5 9w
feme oy FX TWA WWE A A @
et e e | ¥ F g
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[ =t gz sa< ]
ot F o frar o= Y wFT qw AT ATY
T IGTERT | A a7 = 747 e
S few oaa ¥ a9 frar | =9
F ¥ fam WY 9T WA IF
waw ==Y wrfEd

g ara & faar fowe g =
T & fowfad ¥ o FLAT ATEATE
fasr fepz gwc Q%7 ¥ fag  qwmEy
T wEr e & , 3T 79 ag dear
gfram Yor M eroRAE gs & ¢
¥ fradr & HT YT WT d a6
frar ®W1X X IR |9 3@ fF oA
FoEde § &1 A< faqr feve are &
e q3q § | A gfz arEl sgiw o
fefe gL AW AW FL AT @I W
mies fefa & feaar s=ag =T
TEFaT § | Wd Syl A I g g
T AG FCAFAT G 1 T AN F
T SqEeqT FTA & ANF HIAT I
T FAE AT QI E | TE A
& W gfva ¥ Fifrefaa eI
faar fewe wTfal &1 9FT M SR HA
WA | S gAY 7YAT, I T GHT AT
gwon @ e frmr smaT 1 A &
AT GATAT g 9 6 A Y g 1 fage
uT WIS 9 FT w99 7w | &
R ST SATEAT 4T | HIGTT # TR
F1 A F T A & fad a9 Fg qwy
TF AT IFT| ag T wfad
7 UF mrEdr &1 qger o fw fae
fese 9r | T8 AT F O OF Tt A
fored &1 & o+ g€ st afr ggamn
Fifqeefag 7 g arit § fewe w7,
Su% Ty fewe 7EY 97 | WA FvAY B
S dr fFd IH B THFT FI AT FIEAT
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ST FF T FVE TAT AT AL AT
gq wifezfad § 14, Ro Fal FFT
aoq ST T ITTA A AR IT I AEeE
faar | wg e famr fewe wwe wF
a= #®Y E |

efrd} A frerma  faafay &
# o wA FATARATE | TR
N1 A2 FE oA I F5 JOZ
T WY wE A ® A FT @
T, 3% WA FT A1 | gheAAT B A
F@ NG IAE Y AIAA, T
* W JSTH AAT H T ] A ¢
IR TG, FEO W AAY FTIL
s & forr 37 F1 Arwfal 7 am9-
farT s

% ArEA ¥ gEIw 7 & Ardr 4
ar@ w9 FT [T ATEAT § | AG 7L
qeq AT F graew vwA ey & @i ¥
fr ¥ FI g | gy amad 4 A
AT AR A A FAr R g wA-
w fag 4 fs Ioh weg WA F WY
argT My Tifgd | T A grErwmw
g 7€ £, oS AT F1 WA T X
faer fzar s @Y IET AT Yo WY HT
fewmT gzaT § SwwT Iy A 30 T
wx agd a€ WA §, 770 WAL T AT
§ =T 9= ww H{IK 75 W WL
ey ¥ frer 37 ¥ Tt FT S OF AT
#7 ufeqr ggar § gl WWE T
Tt & 1 32 ofear aeTAgs & | HW
1 wrew g R ows oweE & 99
TATH | G & sHal ¥ S0 agd WAt
W & AR T & &FE AT@E A
Gt § | WA ¥ g W I TEEA
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# gor 8) wwdr § gt wf oft T =W
ATET FT AT FY SqIEAT F |

of fto o TrenR (TESr-fafa)
o et off, sfa a¥ & wfa
T aq ot I9F A A IR w7 NS
oz gofeqa fear | d ST AT R
afa aq foa s faem w1y w7 &
faa @ar &, MaR T AET JEET
e @ g s g
for g% S T A9 7 farsT wRW FTATH
T T § | 7€ g wr A g fr Wk
T =S 9T ¥ ey w3w &7 farse wewr
faem, s omTRaTew faan, agi w7
g fegfadl 9 = =@ 4T WK
I FaraT war & waer faer w3w
wrfasr sqaenr wfd g ¢ fw
g WA Frarara # glawr a8 §
agt g ¥ @hror qaTd §, @frer warat
¥ @ ST § e fow & s
W & SR A WY s §, 99w
&, Rt &) et § 1w ferew w2
w1 snifaw gfee ¥ g A ST § W
18 MAT w1 F100 7¢ & o I97 wgew
e gt gt T od gE g |

fen ¥ farem &7 oo 7 S
o STt agt F1aw A a7 ? {4y 2E
sgaeqT A, HAEL TN @A FY BT
g, 99 &% f& W9 geEm §5F 6E
gfawr agi 7 g1 & == ox #x
99T T gFY 7 W qAT 9@
¥ fag | W9 =it wERT 7 I

L oft fear R Wy fr sy wET
F fawg § g7 AT ¥ AR
FC W &1 ®E A TE WA A
Fifea =T F Ja7a 7 o Fgr 7w v
fear fFreT wWrg s sva et
vg fqax &1 gRNSAE Bor oeq &
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s 1 B F gwmar E§ 7 IAwT
ArATEA AF AY g, AT wgrATE fF

wg eheTEsior Aty zarfe 70
WA AY agF weEr 8, e Wr
IHF 72 AT & WX gIF Y IAFT AT

IR & IGY I a7 § faweg w37 #7
A aras famfraa

# ag ®g fr 7@ T ¥ fwfor w1

ﬁ‘a@ﬁtﬂaarﬂqﬁwmm

AT ¥ w1 fomr & 1 A ™
FHTHAT AT IIrTaT ® = faew w=_w
gl Soft &1 TST § | ¥ A I FFO
f& g TATET T WA 9T WX A
fawwar 1 fos o wrf I8 a4
ERiY | AT FIAET FTH I T IC
£ v g% WIEE WX FTEET SEEa
Wﬁﬂfﬂw}mtﬁi, &9 TF T-
fadm awre F7 fwie 5@ ST @
g | 3few & ag s fF oY = A I
A AT F AT A€ I HT IEGA
o AT 0T § g $T TR FOT
¥ HT AT § | WIH Tg To AT o #IT
"Yo syoft w1, @t avg *r Aferql Fv
Fiqre TW@ %7 AaT TAEET AW § 1
# ag sgn f g Foft & Tsat w1 A
Wﬁ?ﬂ’!w% TgT dro Aoy F
Tt #1 faaar earer e sar g,
Hro moff F TSHY F1 IaAT SqTH AGE
frar ST & | WX g Wi fF ¥
g =it & ToF § | @i e
o § W §fFs seraad § ey
IARY B T AGH (AT ST FHAT |
A FEfagEar & aHrs H1 THAT T AT
fog fafa T aaEie A -
T ANT A I A qG (AT R ¥
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[st e #ro aresft]

#F wf A Wt fed A wRT AR RN e
e faeg w¥w # w9 @ A el ﬁmﬁ'ﬁwmﬁm
agr Suu feafa =gy g1 qHAT frera #2

whaddamaenifs 3 3%
FraaTe # gfaar Swi F qwa T&
T T §F AT FAY A IoqIA F A1
F STor FAE AEY  FHA WX I3 AT
W W ¥ FT & @A T | 3H FT
fasa wW & ¥@d Ared w1 v

TE® GEIAT w1, WX NeA® AEAT FT

faea w3w ¥ 9w & AW FEA &
f @i fager guT ofcr samar & 1 @
foger g ufan @@t g1 S
& ot o fr A& Al aTaTamE w7
ggfere =1 €Y 1 Tosw R o Y FI T AGT AT §, arfew Tt A <
sTE & 1 A% & ¥ fad gl waiw Wmﬁwiﬁmaﬁaﬁw
wEfrarat ik WA AT T
T% F FT AW aw A& § 1 7 T ofaar
 fr ot T3 A AT ¥ o WA ]
gl 9§ W agt AT AT 1 F T
- S WTATIHA § | X AT AT
iR wrfaE A £ QY awar €
#F W AR wT AR I F
ged W1 EwAT g, a4 S
s ¥ A W & A >
fora® fF & wISA} F TOaS T SAAGILH
e | Tl 9 e A A free
~gET @I E | F A qg FE e Wiy
#1 foreaT ¥ IAAT WeAT AT AGN AT,
ForaaT FF WA ¥ A4AT § | T qEH
& & uF age wea fAam T
ST T & WTLEAY F IH ART H

o 1T & W1T9E faFw & T
& wear § | OF feara “faex w3a w1
afre fawra”’ g & T ¥ sy
wE | zuR fra gt & ‘
‘e qOrEor-EAT F fond
¥ wre ag Rw off TFIF
wfror qErEt ¥ AT IR L A&
gfesfrdas fAgd, weEIr,
wwfes, T Sgr, AT
9Td, gEIS, qiar, I FT TAT,
T, T, G, wHE, {IU, AR
T 91, TRaT 9T, TH A F7T
e, FEAT T, AT 17
# e, A aA@ Ay gy
st S fadt e o g

o aeE  gfEret § LA, I H
ATy, qF A Sl AT afeww §
arferTgd, T ate feg et ¥ 7
gz g gF Y T gE § | FE T
wew wafed gf i g2 0% Safer o &
IR {9 W T L A FT WHT

. a1, TEAE A T, TAT GGG T,
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I £ 1 Faer et e F & goo
e ¥ ufear & #1791 § | W AN
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Mr. Chairman: Order, order. The
hon. Member should know that I am
ringing the bell for the third time.
When I ring the bell for the second
time, . hon. Members should resume
their seats. The hon. Member has al-
ready taken eight minutes. I am
allowing only five to six minutes,
otherwise this long list would not be
finished.

&t @t ¥o mreAy : faeqw waw
& vt 7F 7 A ST F AT TG
for a7 faew wdw tod Avgfe &
IgT AT FT A E |

Mr. Chairman: Vindhya Pradesheis
very important, but unfortunately,
here Members are not allowed to
speak province-wise. The hon. Mem-
ber has had his say. He can put in a
memorandum detailing all his points.

Shri Balakrishnan (Erode—Reserv-
ed—Sch. Castes): Sir, I am getting this
chance after one year and therefore,
I must thank you. Through you I
congratulate the Railway Minister and
the Deputy Railway Minister. Bothof
them are taking much interest to im-
prove our railway system. They are
taking much interest to improve the
amenities of third class passengers.

Being a representative of Coimba-
tore District, I want to bring one im-
portant point to the mnotice of the
Railway Minister. Palani is consider-
ed to be the most important sacred
place of pilgrimage in South India
and every day thousands of pilgrims,
mostly from Coimbatore District, come
to Palani. There is only one railway
line from Coimbatore to Palani. If
an Erode man or a Tiruppur man
wants to go to Palani, he has to make
a round of about one hundred and
twenty miles, even though the dis-
tance between Tiruppur and Palani is
only sgixty miles. Therefore, a new
railway is very very necessary from
Tiruppur to Palani. In this connec-
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tion many petitions were sent by the -
people and local bodies of Palani,
Darapuram and Tiruppur.

Very recently, when the hon. De-
puty Minister visited Tiruppur, and -
Coimbatore, people represented this
matter to him. I understand that in.
the year 1930, a survey was made -
about this line. I request the hon.
Minister to take up the construction
of this line between Palani and
Tiruppur. I am sure this line will be
very remunerative because Tiruppur
is a very impertant business centre
and cotton market.

I understand that not even a single
Harijan has been put in either in the -
State Railway Advisory Board or in
the Central Railway Advisory Board.
I would request the hon. Minister to
have at least one Harijan Member
both in the State Advisory Board and
the Central Advisory Board.

In the Palani Railway station, there -
is no proper waiting room for second
class and first class passengers. The
hon. Deputy Minister himself knows
this because he recently visited
Palani. I request the hon. Minister
to provide a waiting room for second.
class and first class passengers in
Palani. In the Dindigul station, on
account of water scarcily, every
train is being delayed. I request the
hon. Minister to see that something
is done to improve the water facili-
ties in the Dindigul Junction. Of
course, many amenities have been
provided to the third class passengers.
But, I find one great difficulty in the
third class compartments. Mugs are
not provided in the lavatories. I think,
ten years ago mugs were provided. I
would request the hon. Minister to see -
that mugs are provided in the third
class compartments.

With these words, I support the -
Demand.

Shri Jethalal Joshi (Madhya Saurash-
tra): I have only a short time at my
disposal and therefore, I shall not go
through the formality of giving com-
pliments or congratulations to the hon.
Minister. But, I must say that we
cannot shut our eyes to the definite,
visible marks of achievement and pro--

Y
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.gress that the Railways have made.
1 must also say that much of the cre-

.dit goes to the hon. Minister of Rail-
“ways.

Coming to the points which relate
~to my constituency of Saurashtra, 1
.may say that I have received reports
that about 300 railway employees in
-Saurashtra have received notices of
discharge from service. and that they
_are to be discharged in a very short
time. They have put in four years of
- service in the Railway department and
some of them have undergone depart-
.mental training also. I do not know
‘the reasons which have prompted the
Government to discharge these people.
They are all from the middle class and
ihey are all educated people. I think
-we shall be adding to the number of
-displaced unemployed persons by dis-
charging them. Another factor is that
.since they have put in four years' ser-
vice in the Government, and in the
Railway department, if they were to
seek employment in other depart-
ments, their age may come in their
way and they may not be able to get
any appeointment in the services. I
therefore request the Government to
“have a humanitarian outlook and a
human touch in dealing with this pro-
blem and continue them in service,
and make them permanent and useful
limbs of the department.

The second point is about the shor-
tage of wagons. 1 received numerous
. complaints regarding the shortage of
wagons. Some of the factories and
‘business firms are hard pressed. 1
‘have received a complaint especially
from Parsuram Pottery at Morvi. Some
.of these factories are passing through
.-great hardships on account of the short
-supply or delayed supply of wagons.
Their finished products are accumula-
ted, their finances are blocked and
some of them are compelled, by force
- of circumstances, to notify that they

will be closed in a short time. The -

result of this will be an adverse effect
upon labour. Today also I have read
in a paper from Saurashtra that in
“Porbunder trade and industry are su-
~ffering on account of the shortage of
-awagons. 1 therefore request the Mini-
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ster in charge to take this into consi-
deration.

The third point is there are no spare
coaches in reserve at important junc-
tions such as Surendranagar. It was
done previously in order to meet emer-
gency demand because it so happens
that sometimes there is a pressure of
traffic and the passengers have to be
packed. I think this difficulty alse
should be removed as far as possible.

The fourth point is that it is the ac-
cepted policy of Government to reserve
a certain percentage of posts in the
Railways for Harijans. I have today
received a complaint from the Secre-
tary of the Harijan Sevak Sangh at
Rajkot stating that the Western Rail-
way is a little bit slow in carrying out
this policy.

'fhen, coming to the most important
point we know that Dwaraka and
Somnath are both ancient places of
pilgrimage to which Forbunder is ad-
ded being the birthplace of Mahatma
Gandhi. We know thousands of pil-
grims are'visiting these places. Now-
a-days tourists from foreign countries
are also showing keen interest and
are visiting these places in increasing
numbers every year. But from Dwa-
raka to Porbunder and from Porbun-
der to Somnath, although all these three
are in a direct straight line on the ex-
treme West coast of Saurashtra, there
is no straight railway and one has to
pass from Dwaraka to Jamnagar, Raj-
kot, Jatalsar and Porbunder; and them
again from Porbunder to Junagadh
and then Verawal. Therefore 1 sug-
gest that a direct Railway line should
be constructed so as to connect all
these three places.

Shri Debeswar Sarmah: Before I
come to the point I have to state that
when my freind Shri D. C. Sharma
claimed that there is only one Sharma
in this House. it reminded me of cer-
tain dubious medicines which are ad-
vertised in the Calcutta Bengalee
papers as Adi and Akrittim, i.e. origi-
nal and unadulterated. 1 am happy
to hear that we have also got a Sharma
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here who is Adi and Akrittim—
A{unadulterated and original).

Coming to the point, I would like to
invite the attention of the Government
to the pitiable case of the law iaspec-
tors or court inspectors. whatever they
are called. They are in the scale of Rs.
‘200-10-300. The qualifications which
are required of these officers are that
they should be law graduates and
should have put in at least five years
«of practice in a court of law. Their
duties are also those of an advocate:
That is to say, they have to appear in
court, and defend or prosecute in the
name of the President of India. They
thave to conduct cases on behalf of the
Government of India or defend in law
suits. In their offices, lhey have to do
the job of solicitors, drawing up
plaints. petitions ete. and advise Gov-
ernment on claims matters. As I
understand it, in a civilised adminis-
tration. the scale of pay is fixed in
consonance with the responsibility of
an officer. These law inspectors are
officers. and their qualifications are
as high as,—I may say, perhaps, with-
out any fear of contradiction—that
of anybody in the administrative
ranks of the Railways, because they
are not only university graduates, but
after having graduated from the uni-
versity either in arts or science, they
have to graduate themselves in law
also; and after having done that, they
have to put in one year's apprentice-
ship, and after this, they have to put in
five years of practice. The nature of
the task entrusted to them is in all
conscience a very responsible and
heavy one, because they have to advise
the Railway Administration on claims,
draw plaints, defend Government in
suits, or institute or prosecute suits.
Still they have been given a salary of
only Rs. 200 basic in the scale of Rs.
200-10-300. This scale is very meagre
and inadequate. In the Central Govern-
ment. advocates of five years standing
and with the same qualifications have
been recruited as public prosecutors
in the Special Police Establishment,
with gazetted status, in the scale of Rs.
500-30-800. But persons with the
same qualifications and the same res-
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ponsibility are given a starting salary
of only Rs. 200, in the Railways,
which is another branch of the Cent-
ral Government. It is difficult to find
what justification there can be for
these different scales of pay. If the
hon. Minister of Railways seeks to
abolish classes in the Railways, it is
quite understandable, and we on this
side of the House appreciate it very
much., But if law graduates with five
years standing are given a starting
salary of only Rs. 200, while others
with the same qualification and the
more or less eqgual responsibility are
given a salary pay of Rs. 1000, Rs.
2000 or even Rs. 3000, and the mem-
bers of the Railway Board Rs. 4000/- i$
is surely something ununderstandable,
and how does the hon. Minister of
Railways propose to reconcile these
contradictions on the part of the
Railway Administration? I would sub-
mit that this aspect of the matter
must be gone into.

In Dibrugarh and Bongaigaon,
there are railway workshops, which, I
understand. are proposed to be
abolished. When the hon. Minister of
Railways recently went to Assam—I
was not there, but I am told—he gave
assurances to the people that these
workshops will not be abolished. But
while his assurances. are very
soothing. the people there find that
the machinery are being transferred
to Gorakhpur workshop, one after the
other. Do Government really propose
to transfer disabled engines or heavy
rolling stock from that end of India,
viz. Assam across the Brahurputra
to Gorakhpur, for repairs, and again
take themr back to Assam? I submit
that that would be very uneconomic,
and it will not be in the best interests
of the Railways. I would request the
hon. Minister to look into this matter.

st wrTe A sy (OfEr 7
YT TTET) @ § #99 ®T q75q41Q Jar
g fr a3 dt w2 &Y W & we Aqw
! waa faer & 5 F w99 wrEw
fafree< qga & ave w9d &7 F 39
NI AN @ qG
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7g ¥ gt @ v T 4@
&g WAL H, AT A2 G T A 5 AT
# ST TX AR AR AT AHAT AT N
# ag wrrar g 7 ww faQeft o
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WEEAT F@ & O SHA  AAH *
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AT g1 OF S¥ae foar &, o av
AT H Y AR A9 HY SFAE FEd
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fSgin o3 off I mHr A [T E
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FETAET, TA &1 AW F qrAqE A I
e ®1 gre foar o s Iad T
e qOE | W1 fF aear & 959 g%
& [T AT FT WS TG a7 I v
wfad & awsen g fF 99 g w1
7 EEE | WY a%as W §T =
Far & I WL IW A A 0F A
g ST g oY wfen e &
HETA T AT F , afer gt
fF ag g=T= e foF areaa § A5 A
argT w1 wfaFETd F9

Fad arT 7GR qg FeAr ¢ | e
a7 R gug A fAer a1 A7 Faw
oF fe & moq wEEal ¥ A adr
O FT ATd FEr =Y, A F FEA g
fs 7@ o FHAT T | BT FEE F
TR S LAY 97 3¢ T 91 B IO S
Faedt =€ off g9y 7= ag 7w fF e
& W A 9 @ E, T e
fr A 9 F FaT § | TEfE W@ 3
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et 9T | AT AT ©F AHE THTT
¥ T AL TS |

TGF AT { FHFT AT UHAAT BT
AT FEAT ATATE | § 1835 ;. QXY
% ST § W9e AT AF, I9F AW
Le¥3 § FTT 9T g F I IARF
@z F< fagr Tar | IGF A% A L8¥E
# W wafds 7 o @ a9 &y
el | IaE g wfewfat ¥ o9
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F=H @y 1| ¥few sy & gueT =T
qTET 91 gl AEr oEee fafaes,
T TH FAT FT € AWT 4T
foad o ;T qxfae ot A9 A,
T8 facaey  fage g 9 ISt
ams #X fear 1 @ gews 7 oW
HI9E QAT F1 3F T FT F19 [®
gAT 9T 9g Wa OF WEHATHT ALl &
FFTE 1 T 2R AT ¥ qg WIS GAST
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Fomr T g fF ao ag wiw
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g AT § FUT A AFATE, F WA X
ag IH & 19 9 AWM FEIE | IR
T S HITH TCET F7 S0 F7 97
a1 WY I /AT Hagg GO F4 |

# wowar g 6 g s qred
RSt ¥ aga a2 fa=mar §, wfew 30
ferma 7l g€ fr & wash § A, Faife
A A FAIR § | ST & wrw s
g & sefs g »ft aeEmigen gt
diE § @Y WA Y aR R a9 A&
HHT ATEM | 7 RS H Y A
AFT FT WS AT F A AW T
g1

STATEMENT RE RICE DEAL WITH
BURMA

Mr. Chairman: The hon. Minister
for Food will make a statement with
regard to the rice deal with Burma.

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
The deal which has been made bet-
ween the Government of India and
the Government of the Union of
Burma will give us a quantity of
775 P.S.D.
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9 lakh tons of rice during the present
year. Part of this will be given to
the deficit States for utilization by
them to maintain their present scale
of rice rations. The balance will be
used in rationed areas in the said
States to make supplies to consu-
mers without any quantitative limi-
tations, These availabilities will be
in addition to whatever quantities
the deficit states have themselves pro-
cured or will procure and the quan-
tities received by them from surplas
States in the country. By this means
rice-eaters in the entire country will
now have the opportunity of secur-
ing their full reguirements of rice.

The surplus rice in the country
will go into a Central Reserve. The

present inter-State restrictions on
movement of rice will, however,
continue. I am considering advising

surplus State Governments to give
up their procurement of rice as soon
as a certain figure is reached. If,
however, there is any tendency for
prices to go below economic levels
and surpluses are voluntarily offered
for sale to Government agents, Gov-
ernment will buy such gquantities.

Before controls were introduced.
and though during that time there
was a net import of rice into the
country between 2 and 2% lakh tons
of rice, specially the finer varieties,
used to be exported from the ecoun-
try. In view of the great improve-
ment in our rice situation, I propose
to take steps to see that those peo-
ple in foreign countries who had
developed a taste for some varieties
of rice produced in India have the
opportunity of having them again.
For this purpose, - however, Govern-
ment will be the only authority for
sale of such rice for export.

Shri K. K. Basu (Diamond Har-
bour): I do not think a discussion is
allowed now? May I request that
this statement be circulated to us
tomorrow in the afternoon?

_Shrl M. V. Erishnappa: We wii
circulate it at the earliest ~possihle
ppportunity,
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RAILWAYS,

Mr. Chairman: Will the hon. Minis-
ter take a long time to reply?

Shri Alagesan: I will take about 15
minutes.

Mr. Chairman: Then I call upon
Shrimati Sushama Sen.

Shiimati Sushama Sem (Bhagalpur
South): Sir, at the fag end of the de-
bate I did not think I would be called
upon to speak. So I do not want 1o
take up much time. But, having re-
gard to the criticisms which have been
levelled against our Railway Minister,
I just want to say a few words in
defence of him, if I may, that it is not
quite correct to say that the Railway
Minister or the railway authorities do
not take heed of the just requirements
of each constituency. As far as I
know, from my own experience, in my
backward area South Bhagalpur when
we were trying for the re-construction
of the Bhagalpur-Mandarhill rail
link which had been dismantled
iuring the world War II for
a number of years, and when it was
properly putto the railway authorities
of the urgent needs they at once took
up the case and I must say that within
a year it has been completed. So. it
is not quite right to say that things
are not done properly and in proper
time. I would pay my tribute to the
Railway Minister and I would like to
congratulate the Railway Board on
this, At the same time, I would like
to point out one or two things for the
consideration of the hon. Minister,
and that is about the amenities of
passengers. I feel that as yet atten-
tion has not been drawn to the great
inconvenience which passengers suffer
from. I do not feel that ladies’ com-
partments are quite secure or that
travel in them is safe. There have
been some cases to which I have
drawn the attention of the Railway
Ministry. I must say that they try to
do as much as they can. But, they
have so far failed. I would draw the
attention of our Minister specially
tba? the travel of women passengers
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should be made safe. There should not
be such cases as the three women
passengers who were thrown out of
the railway compartment in a run-
ning train. They were poor women
travelling in a third class compart-
ment. Some compensation should be
given to these women, who were only
bangel sellers; and they were thrown
out by a burglar. I believe, the
burglar has been arrested but I have
not heard what happened to these
women and whether any compensa-
tion has been paid to these passen-
gers. I have heard from several
women passengers that they do not
feel secure when travelling. This is
the point which I would specially like
to draw the attention of the hon.
Minister to.

There is another point about water
upply and refreshments on the rail-
ways, that needs the attention of the
Railway Board. I travelled from
Patna to Bhagalpur and for miles to-
gether there was no refreshment
available and even drinking water was
not available. I was told that gharas,
which used to be provided at all the
stations before, were also done away
with, and there was no supply of
drinking water for passengers.

Another thing that I want is, that
in large stations there should be some
arrangement for conducting women
passengers by providing women
guides. Some of these passengers have
absolutely no knowledge when they
go to a place which is not quite fami-
liar to them. If there are some women
guides, it would be of immense help.

I do not want to take up the time
of House any further, and with these
few words I support the grant.

Shri s\agesan: Shri Sharma of
Hoshiarpur was less than fair to us
when he sail that it is very difficult
to get replies tirom the Railway Minis-
try to any rep.esentations that may
be made to themr. I was rather sur-
prised at that statement, because we
have made it a point to go personal-
ly into the representations that are
made by hon. Members of this House
as well as the other House.
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Shri D. C. Sharma: The hon. Minis-
ter may know about the replies that
he has sent, but I know about the
replies that he has not sent.

Shri Alagesan: 1 am prepared to
accept that there may have been de-
lays, but even in the matter of delays
we are trying to lessen the period and
be prompt with our replies. In fact,
such of the points as are not actually
answered on the floor of the House,
are reserved for written replies, and
each hon. Member has been getting
these replies since the last two years.
I was a bit surprised when he made
that statement, but if he tells me
that he has been offended in any res-
pect, I am prepared to apologise to
him. We have made it a point, as T
said, earlier, to go into everyone of
the points. In fact, I have myself
seen several of these points, and some
of them have to be referred to the
various Railways, and long replies
covering several points have been
sent, and we will continue to follow
that practice.

I think it was Shri Trivedi who
talked about demurrage charges hav-
ing been increased. As far as the
Railways are concerned, we do not
want to consider it as a source of
income. Wharfage and demurrage
charges are levied to discourage the
accumulation of traffic at stations.
resulting in the detention of wagons
and congestion to goods and parcel
sheds, and thus preventing  further
traffic being handled, with consequent
restrictions on bookings. The rates
have to be high, as otherwise there is
a tendency on the part of the mer-
chants to use our sheds and wagons
as temporary warehouses. In view
of the large accumulation of goods
and parcels on the Railway prgmises,
i_nstructions were issued in 1948, to
Introduce wharfage charges on a
telescopic basis, so that the charges
became higher with the increased de-
tention as ang the state of traffic so
demanded, Justification for such
Penal measures lies in the fact that
they are designed to secure quicker
release  of wagons and speedier
clearance of traffic from goods and
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parcel sheds. He also referred to the
fitting of wvacuum brakes in M. G.
wagons. As far as the new stock are
concerned, they are fitted with this
equipment; as far as the old stock
are concerned, that is being done on
a programmed basis.

Sir, shri Gupta referred to the
National Security Rules and the em-
ployees that have been removed un-
der these rules. It is not for the
first time this subject has been men-
tioned on the floor of the House. Per-
haps, the hon. Member mentioned it
for the first time. But it has been
mentioned times without number by
other Members.

Shri Amjad Ali (Goalpara-Garo
Hills): I have been speaking on it
for the last three years.

Shri Alagesan: I was referring to
Mr. Gupta, I was not referring to
Shri Amjad Ali.

This matter was represented by
some hon. Members of this House and
it was gone into very carefully and
also sympathetically. I may tell hon.
Members that out of 178 or so .cases
it was possible to re-employ 22. In
cases where final orders were not
issued—in six cases—those orders
Were cancelled and they were conti-
nued in employment. I am sorry to
say that it was not possible to do
more than this.

Then, Sir, Shri Gupta referred to
the Pakistan optees. It may be a little
easy to talk on this at this distance
of time. But these Rules had to be
devised soon after those tragic days
and Government now cannot be
found fault with for insisting on
security verification. It cannot be
Biven up, Sir. But certain figures are
here with me which show that they
have been dealt with in a very gene-
rous way. The total number of pro-
visional Pakistan optees was 21,494,
Of these only 883 have not so far
been taken back: the rest were taken
back. 324 were discharged even at
the time of Partition. So, barring
these all the rest have been taken
back. Out of these 883, 207 have ap-
plied for reinstatement ‘and their
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cases are being reviewed. With re-
ference to final optees they number
abowt 64,000. About 285 have been
re-employed. Out of these only 7€0
have been asking for re-employment
and their cases are under considera-
tion.

Shri T. B. Vittal Rao: How long has
it been under consideration?

Shri Alagesan: That is a very com-
mon question in this House.

Shri T. B. Vittal Rao: And yet we
are a secular State!

Shri Alagesan: Mention was made
of two stations—Nasik Road Railway
Station and Palni Railway  Station.
At both these stations passenger
amenities are being undertaken. In
fact, there was a very huge pro-
gramme of remodelling for Nasik
Road and provision for an overbridge
was also there. But, as the House
knows, the Bombay Government has
to bear its share of the cost.

The hon, Member, Shri Deshpande,
has informed us that the Bommbay Gov-
ernment has decided to give high
priority to this overbridge in which
case we will be able to go ahead with
this work. Mr. Sharma of Punjab—so
as to distinguish him from Shri
Sharma of Assam, I am saying Shri
Sharma of Punjab—was saying that
the corridor type of Swiss coaches are
very inconvenient and that people are
dissatisfied with it. We have ourselves
gone into this question and decided
that the corridor type should be re-
tained only for air-conditioned coa-
ches and the rest should be without
corridor i.e., the ordinary compartment
type. 1 think that will give satisfac-
tion to the hon. Member.

Shri Sharma of Assam spoke about
Dibrugarh and Bongaigaon warkshops.
They are not going to be abolished or
done away with; they will continue tu
function. He need not entertain any
such fear.

Something was said about Saurash-
tra staff also. I may inform the
House that.the Minister had just now
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talks regarding Saurashtra staff with
the Home Minister of Saurashtra Gov-
ernment and he was just coming from
that talk and he has told the Home
Minister of Saurashtra that he would
consider the cases where the hardship
can be proved. The number comes
only to about 74.

Mr. Chairman: Now, I will put to
the House cut motions relating to De-
mand No. 5.

The cut motions were negatived.

Shri S. S. More: May I make one
submission? It appears that along
with the Budget papers, Appropria-
tion accounts for 1951-52 do not seem -
to have been circulated. I want to
know why this has been left out be-
cause tomorrow is the last day......

Mr, Chairman: Order, order. Let the
Demands be put to vote. While the
Demands are being put to vote, this
question should not be raised. May
I ask the hon. Member to kindly re-
sume his seat: I shall allow him to
speak after the Demands are put to
vote,

The question is:

“That a sum not exceeding Rs.
68,02,98,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1955, in respect
of ‘Ordinary Working Expenses—
Repairs and Maintenance'.”

The motion was adopted.

Mr. Chairman: I will put to the
House cut motions relating to Demand
No. 6.

The cut motions were mnegatived.

Mr. Chairman: The question is:

“That a sum not exceeding Rs.
44.02,01,000 be granted to the Presi-
dent to defray the charges which
will come in course of payment
during the wyear ending the 3lst
day of March 1955, in respect of

‘Ordinary Working Expenses—

Qperating Staff’.”

The motion was adopted



1583 Demands for Grants—

Shri S. S. More: May I ask the Minis-
ter why that particular document has
not been circulated? I must submit
that without that document it will be
very difficult for us to participate in
the discussion on some of the Demands.
If I can say so, the Public Accounts
Committee has frequently commented
on the delayed preparation and circu-
lation of these documents.

Mr. Chairman: Which papers is the
hon. Member referring to?

Shri S. 8. More: I am referring to
the Appropriation Accounts— the

775 P.8S.D.
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actual amounts which have been ap-
propriated with the remarks of the
audit; the one for 1950-51 was circu-
lated last year along with the Budget
papers. This time it was not circulat-
ed.

Shri L. B. Shastri: I shall enguire
but my information is that they are

still under audit by the Auditor-Gene-
ral

The House then adjourned till Two
of the Clock on Tuesday, the 9th
March, 1854.



